02.08.2010 1

CONTENTS

Fifteenth Series, Vol. X, Fifth Session, 2010/1932 (Saka)
No. 6, Monday, August 2, 2010/ Sravana 11, 1932 (Saka)

SUBJECT PAGES

ORAL ANSWERS TO QUESTIONS
*Starred Question Nos. 101 to 105 2-38
WRITTEN ANSWERS TO QUESTIONS

Starred Question Nos.106 to 120 39-125
Unstarred Question Nos. 1151 to 1380 126-511

* The sign + marked above the name of a Member indicates that the Question was actually asked on
the floor of the House by that Member



02.08.2010

PAPERS LAID ON THE TABLE

STANDING COMMITTEE ON SCIENCE AND
TECHNOLOGY, ENVIRONMENT AND FORESTS
211" Report

STATEMENT BY MINISTER
Status of implementation of the recommendations
contained in the 89" Report of the Standing Committee
on Commerce on ‘Development of Leather Industry’,
pertaining to the Department of Industrial Policy and Promotion,
Ministry of Commerce and Industry
Shri Jyotiraditya M. Scindia

ELECTIONS TO COMMITTEES
(i) National Shipping Board

(i)  National Welfare Board for Seafarers

ENEMY PROPERTY (AMENDMENT AND VALIDATION) BILL, 2010

STATEMENT RE: ENEMY PROPERTY (AMENDMENT
AND VALIDATION) ORDINANCE, 2010

Shri Ajay Maken
SUBMISSIONS BY MEMBERS

(1) Re: Situation in Jammu and Kashmir

512-515

515

516
517-518
517
518

519

519
520-527
520-524

(1))  Re: Alleged custodial death of a dalit youth at Sakaldiha Police

Station in Chandauli district of Uttar Pradesh

525-527



02.08.2010

MATTERS UNDER RULE 377

(1)

(i)

(iii)

(iv)

)

(vi)

(vii)

Need to purchase the agricultural produce of farmers
through National Agricultural Cooperative Marketing
Federation (NAFEd) particularly in Andhra Pradesh

Shri Ponnam Prabhakar

Need to provide adequate funds for setting up ‘Model
Schools’ in Uttar Pradesh

Shri Jagdambika Pal

Need to write off the outstanding dues against Khadi
& Village Industries Commission

Shri K.P. Dhanapalan
Need to construct a bridge over the creek between
Bhadeli and Bhagal in Valsad Parliamentary
Constituency, Gujarat under Pradhan Mantri Gram
Sadak Yojana
Shri Kishanbhai V. Patel

Need to facilitate the process of getting Kisan Credit
Cards to the farmers of Barmer and Jaisalmer regions
in Rajasthan so as to enable them to get loans from
Banks

Shri Harish Choudhary

Need to take measures to improve the socio-economic
conditions of SCs & STs in the country

Shri L. Rajagopal

Need to check the spread of mysterious viral disease
in Jalgaon district of Maharashtra

Shri Haribhau Jawale

543-559

544

545

546

547

548

549-550

551



02.08.2010

(viii)

(ix)

()

(xi)

(xii)

(xiii)

(xiv)

Need to grant early clearance/N.O.C. from M/o
Environment & Forests for the development works
being carried out in Himachal Pradesh, J&K and
Uttarkhand

Dr. Rajan Sushant

Need to conduct an inquiry into the construction of
road on Gwalior-Etawah section on National
Highway No. 92

Shri Ashok Argal

Need to accord sanction for ethanol to the Sugar Mills
of Bihar particularly Warsliganj, Sugar Mill in
Nawada

Dr. Bhola Singh

Need for stoppage of Rajdhani Express and other
passenger trains at Mirzapur Railway Station in Uttar
Pradesh an also start a new Inter-city train between
Mirzapur and Lucknow

Shri Bal Kumar Patel

Need for central assistance to drought affected areas
of Bihar particularly to Nalanda

Shri Kaushalendra Kumar

Need to declare Minimum Support Price for Jute at
Rs. 2500 per quintal and increase the number of Jute
procurement centers in West Bengal

Shri Prabodh Panda

Need to implement Minority Welfare Programmes
including the proposal put forward by Rangnath
Misra Commission

Shri Mohammed E.T. Basheer

552

553

554

555

556

557

558



02.08.2010

(xv) Need to release due share of water to Rajasthan from
Punjab

Dr. Kirodi Lal Meena 559

STATUTORY RESOLUTION RE: DISAPPROVAL OF 560-611
SECURITIES AND INSURANCE LAWS
(AMENDMENT AND VALIDATION) ORDINANCE, 2010
AND
SECURITIES AND INSURANCE LAWS (AMENDMENT
AND VALIDATION) BILL, 2010

Motion to Consider 560-611
Shri Prabodh Panda 560-561
Shri Pranab Mukherjee 562-566
Shri Nishikant Dubey 567-570
Shri Manish Tiwari 571-577
Shri Shailendra Kumar 578-579
Sk. Saidul Haque 580-582
Shri B. Mahtab 583-588
Shri Chandrakant Khaire 589-590
Shri Vijay Bahadur Singh 591-592
Shri S. Semmalai 593-594
Shri Prasanta Kumar Majumdar 595-596
Dr. Raghuvansh Prasad Singh 597-599
Shri Pranab Mukherjee 600-607

608-611
Clauses 2 to 7 and 1 611

Motion to pass 611



02.08.2010

STATE BANK OF INDIA (AMENDMENT) BILL, 2010
Motion to Consider
Shri Pranab Mukherjee
Shri Nishikant Dubey
Shri Bhakta Charan Das
Shri Shailendra Kumar
Shri Gorakhnath Pandey
Shri Mangani Lal Mandal
Shri A. Sampath
Shri B. Mahtab
Shri Anandrao Adsul
Shri S. Semmalai
Shri Prabodh Panda
Dr. Raghuvansh Prasad Singh
Shri S.S. Ramasubbu
Shri Prasanta Kumar Majumdar
Shri Pranab Mukherjee
Clauses 2 to 33 and 1

Motion to pass

ANNEXURE -1

Member-wise Index to Starred Questions

Member-wise Index to Unstarred Questions

ANNEXURE 11

Ministry-wise Index to Starred Questions

Ministry-wise Index to Unstarred Questions

612-657
612-657
612-613
614-617
618-620
621-622
623-624
625-626
627-629
630-632
633-634
635-636
637-638
639-642
643-645
646-647
648-656
657

657

658
659-663

664
665



02.08.2010

OFFICERS OF LOK SABHA

THE SPEAKER

Shrimati Meira Kumar

THE DEPUTY SPEAKER

Shri Karia Munda

PANEL OF CHAIRMEN

Shri Basu Deb Acharia
Shri P.C. Chacko
Shrimati Sumitra Mahajan
Shri Inder Singh Namdhari
Shri Francisco Cosme Sardinha
Shri Arjun Charan Sethi
Dr. Raghuvansh Prasad Singh
Dr. M. Thambidurai
Shri Beni Prasad Verma

Dr. Girija Vyas

SECRETARY-GENERAL

Shri P.D.T. Achary



02.08.2010

LOK SABHA DEBATES

LOK SABHA

Monday, August 2, 2010/ Sravana 11, 1932 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]



02.08.2010 9

Jeael WEIGAl : 3l WS B U8 qA gY TE-Il 81 %@l © b vt iR ufiuer & Sl 7 ug
TS 3 © [ M S W T8 T JaRGI & Afddd I9TE W bl Gad 9 a4l BRi 3iR 377
e 4 fopeit gaem & el |
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(Q.No. 101)

e HRISAT : YIThTol T AT 101

SHRI M. RAJA MOHAN REDDY : The Council for Advancement of People’s
Action and Rural Technology (CAPART) is an autonomous body registered under the
Societies Registration Act 1860 which acts under the Ministry of Rural Development.
It looks after the developmental activities in rural areas. CAPART is encouraging
around 12,000 organizations throughout the length and breadth of the country to
improve the conditions of rural areas. I would like to know from the hon. Minister
how effective is the monitoring system. Is there any loophole or is there any
improvement still to be done to cut the pilferage activities in these organizations?

M gy S ¢ W Jredel wEledT, U8 A el § b Bue & fhar-dard & Wew 7 g9 Ry
PR T 8 WP sa 99 UA.ON.3M. SD 1Y $=dicd 2 3R o7 IHT TP 9P IR H b
et & 2| gAfI HUC B BRI B SF T & folg Fa-J0 ¢ M7 § iR ‘50 &
g H faar AT § % 98 930 @ RUIE & R W g Toike &Y, RN 81 SY 3H[E &
@ oY TEiade U of 0o |

SHRI M. RAJA MOHAN REDDY : Is there any proposal with the Government to

encourage the reputed unrecognized NGOs working well for the development of the
rural areas? I would also like to know whether there is any proposal to encourage
NGOs supported by the BPL family women to deal with the problems of rural women.
THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
PANCHAYATI RAJ (DR. C.P. JOSHI): We are waiting for the recommendation of
the IRM. The moment we get the recommendation, we will address this issue also.
3t IRG ATQT : AEAT S, Y I S YA.SI.3MS. &, 3@ d1¢ 3MT8 §s © IR Yhrscferd! &
T W Sl heH JOIY Sl & ¥, d 9gd B UK ¢l sy # HA St W qu Aredn g b g9
FIT BRI § ?

IEIRI | Uh WaR 3 o o MU WRbR & U Y9Gl Ffkd 5 hel 8, I8 a9+
IAHT T8 AT, IR H W off {6 urfior e & e Wt &™ € 9 99 dRURSH & A
T3NS, &1 ¢ U SU | ’IT I8 S We 8, S99 PIs Addl & 3R S U530, & S8 o
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ThTS ISt &1 897 Pis R =81 @1 © 3R 7 BIs IR1 9978 2l ord: & g1y 31 off 4

ST ATEdT § b a1 ARBR dechlel 9 R Ueh JHTE! Had SO hl DiH Bl 2

S W@ Sl @ sree wRlew, AFH W W UALShe & aR # SRa T4l @t 21§ I
TE e T aredr § % AR WA # S gALSe. B aX ) € S9d aR # ARy il
B R & TG & & FUC B AN BRI T Rg IR B iR s R s ® E &
T3, B Uil Bt a1fey iR ORT & ‘SAT 1 RUIC Myl 89 (U HATerd & Sil
TSN, €, ST vhscfiferdt & IR # $w e ofk ST | E

# diels GHR : AT LA i, YT qST el BT HibT o1, 30D Y # 37Ut SMHRy g
T S A WA S Slae § R 9 iR BAR GRING A SRV ¥R AR Sff |
Fqeg fhar fb SIS QX <21 § T 890 & HIG TA.SILSM. M B I 8| 3l # TR gawr B
qd I A & 73 TSN B Rwieey SifYd fvar mn R, Rwat wirg 7d @ gl 9w
T e B g Al fquer & g, W qeta gedi &1 = € e arior fJe eried § IR
BRI I WIS 8, g 310 Ardi-axrel $U BT e oo &, drfp T I F o S
DI 91 8l, 8l BH AN W 37U &3 BT ART DA © Al AT qb Pel Tol [e@ls gsdl b Hal 0
DS fA®H &1 HM B @ 2| TS A1 U & wremE [, et emu ondt ot Igdie |
Igd a1, & W BIS SM &l 8 W& &l H s A A A 6 R f IR-EReN 6ie,
TSNS, €, S AMeR, ST S Uah [wER Yokl 9 GRS S| 3T WRBR BT HRrS]
PUY BT G UMl H g8l gaNl faWrg US W@l ©, O @1 7, 9oy # AR B gHHl Sfid B
FIfRY R VA AT Bl g da Sfel § ST AR 3R S Repadt @t aawen gt @2yl
T HA S 39 91 B FaRRAT HRA?

St W4l aT g B = A 4 W AeAd gl oRR AT BIs WRkifhd i A af
e w0 ¥ 9 W pRAE B

JheT HRIGAT © Yo AT 102 - 27 ¥ e el

#ft Yot v R A gav 9 onvent fogew R gl (arem)

S WEISAT & Xl 07 S, 3 YD &l B qaxd dle {1y 81 84 by 3Mmep! Hieht <l |
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(Q.No. 102)@
$t IwRTE wear ¢ orede WRIGHT, § MUST 9gd-9gd SMWRY E fFH MU I U Y &1 fawR

el # sexofia w31 weley & amus @ieEs § yg Sl dredl § b JoRd # Sid W ®
IAET 3R I P IWET & AW AR AT & aR H, [OoRE H I Aed BT e
ITed el Q1 anl # gor &R S ¥ T LAl 7 fhar Fafd e, S9a sfids qam &

PHUT HY? WA-FY Sl bied Bl d1d 8, WRBR gRI bied &l Fafd g - f&ar 11 81 3@ uar
T o 7 5 Pied & fuld i g 5w T g 9 o € 5 Swe ar # f = o
LEANESIR

N g WL AEGAT, d WY GG B YT BT SR od g¢ Wi fHar 21 s w2 fh
T P & I AR IS AT & IR H BIs AT AWHR T BT 2| Ig WK Pal T §
fh WRPR B TR® F BIs <hie fhag & fhaT STl S8l 9 g1dhT U9 3 Hiod & R § &
5 fohaT SUTET gall, 98 DR WX fA9RT & U 78l 21 § SMaR UTa &R 7] < bl
g1 3Ie Hied &1 fha FRITd g 8, 98 e #1 U & SIR 4 & gl fUel ard W1 iiad
AISH BT 7,849 TS ST H ARG A IR AT ol ©l 99 W DIS U@l 8l gl 3R A
Fe B! [l 7 I8 aT & € A 98 WEl T g
2t IFRTE wear ¢ HeA, H9 Sl Bicd B A B, 98 91 HA o qa H feafdar ¢ 81 H S
g b1 QTR gY HA S A YO ATedl g P Ugdl Bicd & HUR <RI Sl I, ISP d8 98
Hicd fata & fog a< o= o T 21 WX =a 9 38 3% T8 2l e & foy 98 9ga &
TS 2

T R U 2 6 orfl BT € d WeRSg, BRRArm, STR Yo H, dy WSl H g, S
Mer | 18R @1 AT AT, 98 9N a9 & SR TS AT | I§ g TR B o iR 39 I8
HIRGAT & WG TR I aTell BRI DI AT S 87 &l § H31 Sf F I§ =1 aredn g (b 59
HIeTel B g 1 el Ieg-wR Bl BAST F HRaATg?
# ameE Tl : oTede WRIGAT, S8l % AN Wewd 1 Frafd @ a wEl 8, Bied o S &
9 UdihoeRd WIS @1 S99 o &, I9Hh! 3Tl JHIC Rl 8 - UdidhoaRel YHIRMS HIsdey
TGS SacIHe SFATRET | IH hicd el el 81 Died & fdud § SR Al Y 3MYD! AT
g O CHRICEd WAl $9P IR ¥ Wed B AT § Ihd &l H we agm 5 ow § a
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MaTHal o, IABT <@d g A & U wqE A oy fhar b ol Rearasdie T
HHS A TF BRl B, IHD! T& B SN B U @ ST B IHH S[S-3T HATAAT B
JEAfd T DI AR B IR BIg grdar Tol ol g1 TP Ride’ W o T Picd B e AT,
IS qle [l ff dve B! weprae el Bl

#t IR ot : JEIGAT, W S G & |G H U g, HA SN 7 IWHT IR T8l ATl e 7
ST g |$ 8T 8, S9PI oA HA o 7 & Tl

3t 3 Tl ¢ STeuet HEIGHT, Wi #AT iR By 73 gHI IR ¢ IS 2l

JTeT&El Hﬁﬂm : o HISATRY IOIRM dTHhaN - SURRAT el |

SHRI B. MAHTAB : Madam Speaker, I intend to raise a serious issue relating to
import of pulses. Repeatedly it has been said by economists that when economic
growth takes places prices are bound to rise and to contain domestic prices of
essential commodities it is necessary to import goods from outside. What the reply
has been given by the hon. Minister is that in 2007-08, 28 lakh MTs of pulses were
imported but in 2008-09 it came down to 24 lakh MTs and this year, in 2009-10, it
has increased to 34.48 lakh MTs. The price, of course, has varied, but my question
here, keeping the demand in view, does the Ministry take cognizance of the fact that
we have to import more pulses because despite import of 10 lakh MTs more than last
year the prices have not come down? The Ministry of Commerce has a greater role to
play in making pulses available. It should not be left to the market forces. I would like
the hon. Minister to react to this.

SHRI ANAND SHARMA: Madam Speaker, through you, I would like to inform the
hon. Member that the availability of pulses and other essential food commodities is
regularly monitored and the PSUs are mandated to import in time so that the domestic
availability is assured. India has a shortage of pulses. Though the subject of
production of pulses and edible oils is a matter of the Agriculture Ministry for that
matter, yet we remain a large importer of pulses from various countries and even this

year we have taken timely steps to ensure that adequate stocks are imported by the
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State undertakings so that there is no shortage in the country. But as the information
given by me clearly indicates, the need of pulses for imports has gone up from 28 lakh
tonnes, close to 3 million MTs to 3.5 million MTs and therefore when it comes to
prices we have ensured that it can be imported under OGL. Besides the PSUs, any
trader can import at zero Duty. There is no duty on the import of pulses.

Similarly, I would like to add here also about edible oils. We have a huge
shortage of edible oils, close to 8 million tonnes. Therefore, edible oils are also
allowed to be imported at zero Duty for crude and at 7.5 per cent for refined edible oil.
2 AFGU A9 AREVRE : JhE HElGd], H¥ SATeAl b1 FAfd geM & o ded 3R g
T PR BT &, GBI @ BRU ¢ [ AR S § el A AR BRT Bl MY R <> Dbl
IR 3R ey &1 T 961 19 Uig Ardl | PV SWE O 3R, IR, @S 3Mfe & i #
gfg 85 &l SHBT THE HRU R fHaFl &1 Bl HeTd §l 39 A HERTG, & A1D forel |
3R STEH AT 3R e G 9gd ddbe H Y 81 SRR & 3,750 Hodl JRAMAT <=1 A
qO Y| 59 SR H feraiet D NV & PB AW UM Bl goig qd1bR AU o2, faRwdR
SHAT T AR O W $BHR R QAT S99 99 B 9 Hahe | M MY §l 39 PR &9 ARG
IRAR FH R I & 3R TSI AE1 H JHAH goTl 21 39 99 # giel, S S Aqrd @ AT g,
ITB! Ig 9 B e off fb 5 vy &1 STAT &9 fhar o, Jfed 9od W) I8 T8
AT T, FAY 98 39 (o7 FHER 2. (sgaer)

& AEIGAT ¢ 3T Y Y|

... (agm)
£t WUl JaY ARREURE ¢ § U B AR 8 o7 @ L. (FaEm)
& ARIGAT : STel 3Ny

... (agm)

$ft WU gAY AREVRE : foaiiie siivg O W) it fBar T, 98 S @1 8 AT
gl # WUE B N ATHNG BAT aredl g b parl iR Fiael o 59 dde 4 g9
MR, (@ag™) #9 Ge va e 89 & 9 <@ € 5 S wa-fian e awi @ uwaler
BN &, I B AR R IAET B FHY fHar Bl 21 fhari o1 wepfasd fauar & |

Aa T fauer &1 Wt dae So gsar 1. (Sraar)
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S HEISAT & 37T STeal A Y o]

... (cgagm)

2 AFEU JaT AREVRE ¢ § SEAT AEdl § (P AR B Bl /e 3R Jhar bl
TRATS <M. (1qer)
JEhE ARG ¢ A HAT HESH, 3 A AR BT YL A MY B

... (agm)

S 3T T ¢ 3TEEl WIS, 3R & IUIGeh| Bl IR A § i # St Gebelit IS
TS, A W K S9! Al DY gl Ig WEl © b uRa § QR g # S SR st
® drg SR &1 Rl B §1 39 Wil 88 I el el 6 Rt g | glels, S ek
PO R U A 3,725 BT ARA 3R BT §0 HRU AT {6 IAH TRl Afdae Wy gt
BRAM &1 ATAT ST 0.05 THSI Ui ol a7 Bl g o, Ry a1 Saread! iR defed faumr
P ofl, 9% IAW &1 IS TS| IAB! Sfid gS| BT I W FWEY ATl WRA B orgd Sl
R HHee e 7 8 S/ SR AfRSIRAT 7 R e & 91d &t J8f 4 v
Y, S 9 HRATS M5 3R WRA DR 7 U (997 Ior & JRMNIT HHeE 7 Farl dfdae &t
S AT @ B 5, W B RHagRE toill ST Sa1& 131 & WaHR HRil 21 TR 39 d
B P M A DR B, e 7 3R sMRele 21 9 Hei¥ Brs oy Iy, WieR o forg
Y| S 3R Blele 7 S WIBR 78l [har & ¥8 FeT WRd WHR R FMUIT HHLE & d
it ot o TremE

SHRI S.S. RAMASUBBU : Hon. Minister informed that the Government allowed

import of pulses and other food articles from foreign countries at zero import duty. In
the domestic markets, once the prices rise — whether it is the price of wheat or any
other food article — the hoarders and traders are reluctant to reduce their prices.

The State Governments’ cooperation is inevitable to reduce or to bring down
the prices. I would like to know whether the Central Government has asked the State
Governments to take steps to reduce the prices. I would also like to know whether the
State Governments are taking any steps to reduce the prices and whether they are

taking action against the hoarders and traders. What steps have they taken?


Nishi Bala
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SHRI ANAND SHARMA: I would like to convey to the hon. Member that it is true
that price rise is a major issue, which has been decided to be discussed in the House
tomorrow. It has been reviewed at the highest level of the Government. The Prime
Minister along with the Finance Minister and the Agriculture Minister had a meeting
with the State Chief Ministers. Both the Central Government and the State
Governments are concerned. The State Governments too have a responsibility.
Though the question is not directly related to my Ministry, I would like to
inform here that we have seen speculative price build up through hoarding,
particularly when there is reported shortfall. For example, last year we had drought in
some parts of the country and there were heavy rains in some other parts of the
country, including Maharashtra, Karnataka and Andhra Pradesh which led to a
speculative rise in the prices of onions, though adequate availability in the country
was assured. So, this is a national effort which has to be ensured by the Government

and administration in every State of the country.
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(Q.No. 103)

# gFIeE ARMU AQq : e HElRAT, H AUd IR AR Yhe BRI §Y ARBR A S
e E [P I & WS W W Sl IFBN < ofl, 98 AFeR T8 & T dAfh ARBR T I8
®El & 6 31.3.2007 T SFRARI TI-qRaed & B H oWl T @AM Bl 1 30 FR
3TaT fom ST @1 o1, S ARBR 7 9 B &A1 81 I Ao A1 gs ol iR 2N o QR
IOt S Bl WRAR F 39 W BIH! SR AT -1 o7 IR 39 W HH! 9 @9 8 ol | &
FHRU 2 6 TSR T 9 IEF FEIA o B AGRT P 48 I fAr? S < wHtat gad
HIH qIaTe § o gs off, THaHR axdd A IR T [FAR arel e 9§, o & genyd
3R 48R & T T AT U STat-URded gRI R A BRI dre] fa1 1 o1, 9 (e &
g P B HRU Ul BT BT BB JHAM goll ol 594 facelt wwufrai ag <@ g1 &
ARBR S 3G DI dTe] BRAT dTedl 27 S AW ARBR o AJa <1 RT 48 PR 2T
g7

SHRI G.K. VASAN: Madam Speaker, through you, I would like to inform the hon.

Member that private sector participation has been envisaged in the IWT sector and the
Government has taken a lot of important steps.

Regarding the subsidy about which the hon. Member has asked a question, |
would like to tell that the Vessel Building Subsidy Scheme was in operation from
April, 2002 to 31% March, 2007. Extension of this Scheme has been sought from the
Planning Commission and the Ministry is taking great care so that this will help the
IWT sector.
2t gHQd ARW0T qTqd :  3fe¥e waredl, H3l Sff 7 U9 & SR H Ui SIeErN & qR H =i Bl
g1 fH U Bfcadl I BRapl BIdR U], dRIVRI, SATEEIE b TN WR B Y 5y T
3R YeT # SHHT St IhR URAET BT B Y fham 1T 7| EWW@WW@%
gV IRV, SATEEIE I TN & & ST B @l BT & IR § TRDHR DI AT AT 8 3R
BRAD] A oIhR FEAYS T4l H A T SIS Bl ARBR b1 Sl Ao oY, 98 HRIHH drd § i
b TRAT A7 IFDT JEWR W Ale] PR D (oY ABR Bl T Ao 87 o & 7 (7o ot
P HM I T T, W A AN 7 S7ded fRAr o SR o R Wl duel @ wH
fear T &R gt =ft wufrat &1 wbi ore T war?
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SHRI G.K. VASAN: Madam, I would like to tell the hon. Member that the
development works are being carried out on the NWs-1,2 and 3. The NW-1 does
provide seamless connectivity through inland water transport to Uttar Pradesh, Bihar,
Jharkhand and West Bengal. Further NW-2 is also connected with Haldia and
Kolkata Ports through waterways of Bangladesh for which the Inland Water Transmit
and Trad protocol exists between India and Bangladesh.

On the question which the hon. Member has asked today, I would like to tell
the hon. Member that this project will continue and the Ministry is taking all efforts to
do it.

SHRI SATPAL MAHARAJ : The National Transport Committee, in its report
submitted in 1980, recommended the formation of an authority for development and
regulation of inland waterways. I would like to know what efforts are being taken to
increase the total nodal mix of inland water transport in the country. , # amud
H1EgH Qg I S =medn § (I A iR BRgR W AR Geh WHR A Bl FT WRDR
@ PIg AT 87

SHRI G.K. VASAN: Madam I would like to tell the hon. Member, through you, that
five waterways have been declared as National Waterways. Efforts are on to make
these waterways fully operational in terms of requisite infrastructure subject to
availability of funds. Fixed scheduled sailing and demonstration voyages for cargo
transportation are being carried out by the IWAI on NW-1 and 2 Inland water
transport sector having remained underdeveloped for some time, the private sector
does not show much interest. Now, we are on the PPP mode and soon the PPP mode
will take place in a greater way in IWAIL. On the suggestion which the hon. Member

has given, we will take it and we will try to implement it.


rps
atpal Mahraj cd. 
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DR. M. THAMBIDURAI : The inland waterways offer an eco-friendly and cost
effective alternative to road and rail transport. What are the steps being taken by the
Government to increase the cargo transportation in the National Waterways?
Secondly, I would also like to particularly know the steps taken to commission
the project of National Waterways No. 4 from Kakinada to Marakkanum. It will be
more helpful to Andhra Pradesh, Tamil Nadu and Pondicherry States. Therefore, I
would like to ask from the hon. Minister as to what steps the hon. Minister has taken
to commission this project.
SHRI G. K. VASAN: Madam several steps have been taken by the Government to
increase cargo transportation through the national waterways. These include -
provision of assured fairway with two meter depth, navigations aids for round the
clock operation etc. 1 would also like to tell the hon. Member that floating or
permanent terminal facilities at various locations have been situated. Close interaction
with prospective shippers and operators are taking place from the Ministry side. [
would also like to tell the hon. Member that facilities for mechanized handling of
cargo by the way of crane mooted hand tools are also taking place.

Regarding the NW-4 which the hon. Member has mentioned, after declaration of
the waterway as NW 4 in November, 2008, the detailed project report has been
prepared and we are waiting for the budgetary allocation from the Twelfth Plan on
this. But still we are trying to find out the potential of the movement so that the PPP
projects can start on the NW -4.

SHRI ABDUL RAHMAN : Madam, our inland waterways have a great potential to
attract tourists both from within our country and abroad. 1 do not want to elaborate
this subject. I would like to ask very precisely from the hon. Minister, through you,
Madam Speaker, as to with a view to tapping this potential whether any cruise

shipping vessels ply on our National Waterways or not.E
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SHRI G.K. VASAN: Madam, through NW 1,2 & 3, a lot of cruise shipping is taking
place. Especially in Varanasi and Kerala, these are very popular. We are also trying to

add more in the interest of the tourists regarding IWAL

it Irorr g 3reueT HRIgyT, SeRvece I} ONIUICY BT UBd W IifYd Hee 9 AT § 3N §
FHA & b IR FeT W 39d FeAd B, Rifh s W ofthds SR ufdfes gt o <& 21 <
W I GSH ¥ T ATl §, S O W B g F W St § oW we T AR §Y Uh
WA Jiofde & R H ST Ared fb a8 2000 H SARERE A odhR Blddldl ddb Uh
TR O N B B Y [BAT AT AT S FHI I8 B AR A B AT o1, RAifh A
@Y e grure iR R gure a1 faumi &1 w431 o1l 39 S &1 Igared & d @I 11
oT| AT # 3128l TRE SI9dl § % 98 BRI UR™ 21 gl 1| difhs i 98 B Tabl, 39 U0
FIT BRI 8, § FAB! BN J31 St A ATedl g7

SHRI G.K. VASAN: Madam, through you, I would like to tell the hon. Member that
on the direction of the Ministry of Shipping, the IWAI started fortnightly fixed

schedule sailing between Kolkata and Patna through the vessels of CIWTC. Due to
various reasons, however, the CIWTC could not continue to service it after three
years. Now, the IWAI uses its own cargo vessels in transporting various materials on
NW 1 as well as NW 2 from time to time depending on the availability of cargo. In
addition, the IWAI vessels have been regularly transporting stone chips between
Sahibganj and Patna for the last 3-4 years.... (Interruptions)

DR. RATNA DE: Madam, considering the problems faced by the North-Eastern
Region in terms of connectivity, the inland waterways can play a crucial role in
providing the much-needed connectivity with the rest of the country. Would the hon.
Minister state the steps taken by the Government to tap the potential of this sector to

provide connectivity to the North-Eastern Region?
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SHRI G.K. VASAN: Regarding the North-Eastern States, [ would like to tell the hon.
Member through you, Madam, that the river Brahmaputra,which has been declared as
the National Waterway-12, has been a traditional IWT route connecting the North-
Eastern Region with Kolkata and Haldia ports through the waterways of Bangladesh.
Under the bilateral protocol between the two countries, India and Bangladesh vessels
ply on the designated routes in both the countries for transit of cargo. I would also like
to tell the hon. Member that the Kaladan Multimodal Transit-Transport Project, which
the MEA signed with the Myanmar Government, will also be completed in 2013
which will save a lot of time for the North-East in the IW sector.

Y Yacht v g : oremy #Ee, onft W o Rig SR Y Ue ware get ol AR, #

ON O\

JATIHT ST MBI HAT T8l g [P S=i g9 WRIhd FaTd Yol o7 & SARER F TRY,

UeHT BId Y BRADI-Il O il dTekd i Aol Ugel WR fhar AT o, ISP T gan? a8l

T OAIE it Wl 91 &1 S 2| ATUaR, 37 $9 91d ¥ aWd € 6 AW W ARG ST 96 1T
2 fF WIS (RIS B &l SHDT 3IQ 39 919 ¥ T S Fhal & 6 As W) Fa aralt
B TilSed H g B R AN b 916 WRA H I SAET 2| AU TEHEN Bl SR MY
e a S A1 39D A BRI B U A1 MU HATTT Bl A M 3R A TAH BRI
TOMY IS ¥ OM &, S A ¥ S| H 5 St § WA =1 arear g & gaeEes |
URGHT Th IRE-JeT B §Y B d% I8 URATSHT I & gt iR Srai-srat SR et g,
YaTs TR 8, 98 1Y B qH B SAQIAT?

SHRI G.K. VASAN: The hon. Member mentioned about an important route. I would

like to tell the hon. Member that necessary steps will be taken from the Ministry

regarding this route and it will be commissioned as early as possible.... (Interruptions)
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(Q.No. 104)
M IR g swend ¢ "I ofemel Weledl, # fueh wiewH W A w3 S | ge
=redl g b @gre M sy i ISR MRS ATSHT R < H T RE 8, AP PV I
WRBHN T ATSHT B AT ST F AT & ol § 787 U< BT IQERV &A1 a6l gl 98 AL
YRl & & HAT SNl Ul G g @ [Ty, JHA! G$dh AT, TREA F$H AU AT,
YR AYD Ao . (TdETH)
sit orer g @ orewy Sfl, AFEI W ¥ @l 9 {9 39 UBR 9 M 1S T o |, (Faym)
ey wEe @ 3% ©, 379 93 S|
#ft TREY {E s @ 5l UeR B RI-UE A AOMAG, S HUAER], deT Hare,
frie e, Mel, S THR TE b AN, S Feeun, e onfe @er = 81 A
3T HIEH A HFH 301 Sft § Bl arsal g (& 5T WDRI BT Sl HSAT e SR TR
AT & AW F AR T 7, S99 IR B FWR A M ISR AR A BT A BT
IRy
# 99 S ¢ A SAEgE Weledl, § D HIH | AITHIY W’y Dl gl dredl g b Here
e T I URw ST B IE JAMBHR @1 7, N (4) & fad, SuURT (1) & Ifad fH
a8 AIS1al BT o) Y SR U AN S ae & YRral &l AR SAardiasti i g=1 |
BH SRIfard, Apeel HMABl BT 10 T BT ASHIR <1 8 olfb IqDb FIY-1Y oA W I8
3P W WRA ARBR & UMV b HAeT 7 3d T3 & HIH A R0 &, Gae § Jraem
2, S UTaET & I QX W B B AT H HSAT Wl I A0 AR RS Aot o
ST 81 3afert S9H fheft Wi Yok IR Bis W) 58 IRBR U T I BIs o1 81 dofl Fabal |
ISP fTU HRA WRPR & HATI 7 10 S D1 Ub 0 foan 8, o a8 ghfeaa o= &1 fqw
fear & 6 Herr el v & Sfid go B W uRASHY, BRI AR AToel B e
glerd H Xrog-faflkee ar iy W T fear S| wgren W AW @ 3faid B, SxdEsi SR
UfhaT BT Hae HBET TE TSI AFI AR TR I H w1 A feam S| eER
fSfRm & Sfaiid Foar w1 T AR BT TRATT B Y 39 a¥ 9 R Wi, g bt WA
AN Tl & A e dechlel 9T ARBRI DI 9§ BT AMMRY| §H W b U5 14 Jollg Bl I
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foar T ® {5 3R 39 ae 9 foxdt Y Ao & siaia W, e agad) ST Idrs St ©
Al I gRIN T H B TRER WRA TGN DI T8l 8, dfcdh 57 BRI Bi Bl
A R Rig sma @ AT siede weled, # afus Aiegd A wAl off | SR e g fh
o1 g a4l w3 St 7 SR o b s A 39 IRl & faiia A g8l Y A T8l §
Al SHPT Hes A UTel= BT AMRT 3R dohlel I8l A VAT 3 SN 81 fh o0 ARBIN HETAT
T I SR TR BT & A [ |
sxwaiﬂg’lam:aﬂ'cﬁ%‘lg
FAR et TewoE ¢ AT Jege Sff, A HE S Y 39 U & Sk § @l ® fB 10
S SR WD dqlE 14 Jellg, 2010 H & IR D5 ARBR GRI MY ARBRI Bl TAT-37eT e
SR fY T 8, AfPT I Fracls AR A8 UG¥ W Ud 31 AT H QAT ITASAG o @
g WO a1 H Bl I8 ddidN Bl § 6 I WRBR U JTAR IYASHAG 1Y,
IfepeT HETAT el I JHTOT ASHTR ATSHAT SIRAT G€1 ATSHT H, S8l 9gd a9 90 0R Gehaul
B IILAHAT &, a81 9 Bl AT dar Bt 2

# AT H#H S A ST ArEdl § B IS0 BN AU Gy R AT HRAre! B 6 87
S feen-fde 10 SF SR 14 Jas B 9N fRY MY, ST ogued Gl w1 SMeR &%

RPN DI 5T INDRI gRT SUAE] BN T &7

St WEIT O ¢ JTedeT HEledl, H 3ATUD AW W AR ASRIT B g1 A&l g b JATe gRI
T3 N Y Y € SR S STR @B udlen 21 i yW 3 Ry T8 @ ARy, safie dER
BT IR TS B, G AR DI ISR FHeAdr 8, RWR w71 Fear 8, 89 491 o d &
ITER X < |l BRd &, offhe AT DI 301 FRER W 8l g1 vae § g¥ wifasr € &
3R XY WRBR AU R b1 Wel S0 & fHafe el B- dabell 8, @ Wk ARBR Dl 4T 27
& 3fdid 980 R AfHR Ry Ty § e A1 ¥ 89 I ARBR B GARIRT F rded IH
9w Bl
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A IRz w9 yeer wEEA, § Al e HA A qu A g ATl fAaR0T o uerel &
& g H ST AR USTS! &l H S{Tell SIeakl g1 BIe fhari Bl Bell Bl JHAM Bl gl a8l
TR TH ST 21 T8 9gd ¥ &R SR A SiTell SR €, S BHal B 9gd HR JHEH B
g1 B9 BT el SMaR] Pl MR g8 Bl AR T Abd ¢l UBTS! &l H A T H AR A
g WAl F R T S § SR 39 g ¥ Y ¥ IR 3R G Sl IMaR IS HHd B
qaig FR < T

# HA St A qo @redr g {6 wn R BIg ST w9 B sfidid g e a8l @
R frami &1 I5R 1 el 3R I3 Bd & [@aTell B & [y §9 Ao 3 g g6y
A fpar Sg| ge W # w8 Al qul aredl g [P usrs § SHTel Bl g9M & fow Al §
3T &R B, S AH & oIy 1 o9 DI wraegm H 6 S1q Il &1 F9g B B, @ BRR
TR A & HIEH H 3MMY W, A1 ISR W ST 8 9 3R STt W 99 qab ?
ST, WGl TS, gae & Usge-1 & SfR Sl H MgiRa fBy U € dad 98 FM 9
AT § fhT 7 A 81 3l A e & IR b 99y H dls [JuR 781 B
SHRI PRABODH PANDA : Madam Speaker, through you, I want to bring some

matters to the notice of the hon. Minister that we have experienced with regard the
MGNREGA. The problems are related to two aspects. One is that the wage received
outside, that is in the sowing period and in the harvesting period, is much higher than
the NREGA rate. So it is very difficult to draw the rural workers to the NREGA
schemes. Another problem is that only one person of a family is entitled to do the job. E
So, I would like to know whether the Minister is going to have a re-look or re-
visit particularly in these two respects. One is about the wage, which has to be
enhanced to Rs.200, and the other is that not only one member in a family but all the
members in a family who are willing to participate in MGNREGA should be given a
chance to work.
DR. C.P. JOSHI: Madam, as per the information that we are having, only 69 lakh
households have completed 100 days’ work out of 5.2 crore people who are working
in MGNREGA. Now, people are not getting work even for 100 days. At this

juncture, we do not have any thinking to allow people to work for more than 100 days.
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So far as the Act is concerned, it says very categorically that we are having this
for enhancement of livelihood security for household. So, it is only a supplementary

source of income that we are giving them.

AR U @RI ¢ Jreel Sff, H A HElQy A el Al b T ISy ARBRI A HAN DI
YT AT AISIS & A1 SIS Bl BM AT §, Il A DI AR F9Tdl a1 8| F
DI HASIR e (AT Hifp A H dadl TS BT M Bl 8, d ST WRPR 9 A3 A
el &1 ST TN & I HRATEHR AN BT AR ol § 3R T T 0 GO o TR
DS W FURT 1 T 9 R ol &1 3AY 39 I BT g1 AT DI FOY 39 I
RBR B! YD g0 D SR AT B folv 39 ISU RGN Bl GRS fear s =nfee =
5 IT®HT IR T B B IRE SAYDRT S ST ALY MY ST AR 48 HA BT B IR
w® &l o I WReR A VAl A T8 9, 98 dad Tee ga US § iR dIRe Sl §
goTedl B STl Bl fh A 5T WRBR S AT ATS181 & A1 5! St W&t 8, 9 oW bl
W B R @ B AR B BT B B B 2l 4 AP HAT & [0 AT BT SKHTA B
& gl gafey 3w 3 Y|

S, A qSeR: sreme wERAT, ufiue & TA1 7 S a1 PE 8, AR bl § [ A8 qHSA ST
3Maead T P Tae & WIfaor<1 & STid degdl 1 @ 3T ad 3ATgSChIs TR W &l Tae &
dRTere @1 fUeR fheft &1 Wt 781 21 7 f5fl SRR @1 © ok 7 f5elt &1 21 vae &1 urem
fopam ST =fEU | BW e & AT A SR BRA © [ BH W HH YA © UTed bR DI HERT
3! ARHRI H 41 2 6 Tae &1 uTae Y, Uae BT Adele &R B UDHR fhedl 1 9 T

2l Tde BT 1Tl IR BIdT & o1 THIMSIIR Bl &, I§ IPT B aidl g

MADAM SPEAKER: Q. No. 105 — Shri P. Karunakaran.E
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(Q.No. 105)

SHRI P. KARUNAKARAN : Madam Speaker, there were about 50 lakh beedi
workers in the country. Now, the number of beedi workers has declined drastically.
Beedi industries in various States face very severe problems — either financial or
marketing. It is due to some restrictions imposed on these industries either in the
form of court verdict or administrative set up. The majority of the workers employed
in this sector are women and they are getting very low wages. In the recent years, a
large number of workers have been thrown out of employment and they are not
getting any new employment. Various Trade Unions and also some State
Government representatives met the Labour Minister and also the Prime Minister and
requested to have a rehabilitation scheme. These workers are denied of employment
not because of their own reasons; they are ready to work but they are not getting
employment. So, I would like to know from the hon. Minister whether the
Government has any thinking to have a rehabilitation scheme for these poor beedi
workers.
SHRI MALLIKARJUN KHARGE: Madam Speaker, as per the statistics that we have,
I think, employment has not declined. For the information of the hon. Member I
would like to submit that in 2007, the number of estimated beedi workers was 55 lakh
and the number of identified beedi workers was 44,49,352; in 2008, the number of
estimated beedi workers was 55,38,308 and the number of identified beedi workers
was 47,40,344; and in 2009, the number of estimated beedi workers was 55,38,308
and the number of identified beedi workers was 49,82,970.@

So, the figure itself shows that there is no decrease in employment. That is one
thing.

Another thing is that a large number of labourers are working in the beedi
industry. As per the Act, wherever they are working, the figure itself shows that there
is no decrease in employment. The figure of cess collected by these Government also

shows that there is no decrease in employment of beedi workers. We can say today
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that since last three to four years, these figures are more or less constant. But if there
is any such deficiency, the Government will examine that matter.

SHRI P. KARUNAKARAN : Madam, I am sorry to say that the figures given by the
hon. Minister are not fully correct to the actual situation prevailing, at least, in Kerala.
The wages of the beedi workers are very low. The number of days of employment
that they are getting is also very low. So, how can we say that there is no
deterioration as far as the conditions of the beedi workers are concerned?

In this connection, the Government of Kerala has taken up a pension scheme
for the beedi workers especially who retire at the age of 50, of Rs. 500. In this regard,
the Government of Kerala has submitted a representation to the Central Government.
I think, if this pension scheme is implemented, it would benefit not only the beedi
workers of the State of Kerala but also the beedi workers at the national level. The
State Government has submitted that this pension scheme may be implemented in the
ratio of 80:20 as regards financial share of the Centre and the State.

I know that the hon. Minister also comes from a State where a large number of
beedi workers are there. He knows much about them. I do not know but the statistics
which he has given is not fully correct.

So, I would like to know whether the Central Government would take some
more interests and initiatives with regard to improving the actual position of these
beedi workers; and also giving some rehabilitation in the sense, that they get jobs.
MADAM SPEAKER: Please ask your Supplementary.

SHRI P. KARUNAKARAN : So, there are many other issues as to why this industry
is going sick. So, it is the responsibility of the Central Government as well as the
State Governments to give some assistance to these beedi workers. 1 would like to
know whether the Government would take such steps.

SHRI MALLIKARJUN KHARGE: Madam, it is true that the hon. Chief Minister of
Kerala has written us a letter. He has given a package of Rs. 108 crore for the pension
scheme to be implemented in the ratio of 80:20. As per their scheme 30,000 beedi
workers are aged; and Rs.3,000 per month should be given who attain the age of 50.
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Madam, this proposal is very difficult to implement. We have to examine this
issue as a whole throughout the country. We have to think about the beedi workers of
not only Kerala but also about the beedi workers of West Bengal, Tamil Nadu,
Karnataka, Madhya Pradesh, etc. We have to consider all the States... (Interruptions)
£t Trorer g : AEIEAT, g O A ST a9 Bl Bl WX B
#it AfcadIo X WX U™ A1 R 8, # 99 aled didt I8T gl A 3fdbs Idd © [ "oigyl
& G g T B, N € I & 2l el ad Al 9l @ gAafay Sel W el Joigr Rive
B ©, 981 89 S© canT, T welN, SolfdeRia MfT B SN H TN &I DINRT R T
gl 89 IR dp R & UG Bl 59 99 WIDR T8l PR gD ol Y W1 Bl (I
Fad 8 o g wigaa e 71 39 9ot 9 ue e § o dga af segee |
1000 IS YT R Y 8, 3R 1000 ¥UY &R U Afdd Pl <1 81 3R J SIH WIaeiad $3aNd
BT T DY dl 1000 BUT et Ta1He I et A B E

.. (erae)
£ Torer g @ S HEME B qHY W U BUR BUd H 9T B Hehal 87... (HagH)
et HRSAT : 37T 93 S8y |
3t Afedtdrold @A ¢ I8 U3 & fU e 2l
LT HEIGAT : Aol 3T TR DI TS DI |
3t Afcarmrola @ : giorg # ArEdl § P dRal & O fAfer dgd TariT B Wi Bl Tee
B, o Sl g B B Well 81 9 |
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DR. KAKOLI GHOSH DASTIDAR : Thank you Hon. Madam, through you I want
to draw the attention of our hon. Minister to the fact that a large number of people
living in West Bengal are beedi workers, nearly 40 lakhs. At the outset, I wish to
congratulate the Central Government and the Ministry for taking these steps which
they have to rehabilitate the beedi workers who are no longer able to continue their
work.

I wish to draw his attention and ask him this question. Is he aware that in the
State of West Bengal, a large amount of sanctioned money, which has been sent
through the Central Government, has been siphoned off by the local Government in
West Bengal? This was found out by a very high-powered committee from the Centre.
They visited the State of West Bengal last month and found that there is a particular
stain on the hands and fingers of the beedi workers. They have found that the fund has
been siphoned off and the ID cards, which are meant for beedi workers, have been
given to the people who are not involved in beedi works, delated by this stain not
present on ID Card holders fingers.
MADAM SPEAKER: Please ask your question. We have very little time.
DR. KAKOLI GHOSH DASTIDAR : So, is he aware that this money has been
siphoned off? What is the Central Government doing to take care of this particular
problem? Also, the beedi workers in West Bengal are not getting any health care
facilities through the Government of West Bengal.
#it AfcAdIoA W ¢ TSI THY DI IMSSTHIE B B oY BAR Sl R JAhIR 3ihad ©, d
ST el & o gsRwE oxd 2l S fSHWY of SR SE@ar Taoiayfed Jiffthar, disia,
TR ST gSiThls B © [ I8 ISl IBR © AT T8l 3R JSl T ATGS(THIS Bl &
g1e & I Igsifhdyd e fear rdr g1 3ud B g it 9 Wit ®is Rieraa T8l oS ©
f el srgsf=fhaem I & el ©1 Il 9 VN BIg Wb g3 fogds < 1 SUd SR

# BNArs BR FH gl
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S IR FAR : e FRIG], AT HA S 7 30 IR H AT & Iure srips faRita ddbe
el T € iR fipSl & AH | I U a1 DI g B BT AN W A1 g1 H b
Tredl g 6 I8l S e & TS 2, § 99 IMeR 4 9eud T8l gl # 7e uaw § o gl

78I 55 A & AT (b aqr &

Y [RIGAT : IS AT STeal T gedl Al HAT Sff IR < URA, SITaT qHIA &1 47 2

M N AR : TV OT 55 A B ANUN AHS qad ¢, Ig G@ S T8 2| FABT SAh

T A A AL BT AT B3 IS ST AR TR @ 8 IR RRe SeT 9¢ @1 g1 919

SN H SRR JgYfd Sfd GHS & AN B B 8] BAR F89 Yo% & AR H Sl ded

SUTEhdl Uh AWE H S b dISl g1y Aol o, 31 g8 & AT a1 <b drel o & 2l

SHHI HRU AT & [ 30H IR TS SUC! dgd 31d a1 & T8 g, s SR ISt Se

RIRT SERT &1 FHEAT T8l &R U7 81 2] gAfey | e J1edd & J41 Sft § =1 =@redn g &
T D5 WHR & gRI YRGS SIS H HH B drel DI @ fadl B GRI0 dA & oy

PIs HeH IO SRAI? TS AAEN IBM S AHINID JR&TT B 910 Pel ©, SAH 40 TR ST
dISt AOGR 3a Aol & Sfdia e od €1 I8 & 9 o b WAy usel fd S
| ... (xaum)

et RIS : HAl Sl Bl SR &7 B Y qHY RV

Mt IRg FAR @ 40 TR W B IR F HIE A & AT T, R 34 IR DI 9 9H &
forg off WRHR N P HeA oW S B 27

3t AfcA®IoA @ Sl AG Bolde B A &, IF 49 DI dolde B W & fh-fbT BaeRal
H e 411 gl €, BN UTH S 3Tihs B 8 ol JMMUB! a1 W 8 b Sl <l Ui A
& IR drel AYHBEFaR DR &, S ATl b1 oA T80 ferar 8, b 7 o =R § AghaR Hd
£ 3R WY AF I valgs Bl 2l A YT B8R Bl Sl Ui I3Tg ... (A9eT)

£ g PAR : AT TRISS SCI g & IR | qiferd |... (ger)

2t gRA UTe® : I8 VSIS S e & IN H U9 3@ ol ... (FaHm)

e HISAT : i, B%Wéﬁr‘cﬂﬁmg
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... (cgagm)
Y Al & 1 A9 B IR A I B @ o JamwR T ot ol 21 =R gl
81, T Bl 3IR..(AYH) FHTRRM 8 3R AHM &, 37 IR ol & foly, 99 9 A1 T7 Felde

2T 8, ST O Bl 8 o <d ol 3R WY Bl Toile &Y I JoThIAN WhiF -8l dof Fohal |
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12.00 hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be laid on the Table of the House.

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-
(1) A copy of the Trade Marks (Amendment) Rules, 2010 (Hindi and English
versions) published in Notification No. G.S.R. 428(E) in Gazette of India dated 20"
May, 2010, under sub-section (4) of Section 157 of the Trade Marks Act, 1999.
(Placed in Library, See No. LT 2680/15/10)
(2) (1) A copy of the Annual Report (Hindi and English versions) of the Shellac
and Forest Products Export Promotion Council (formerly Shellac Export
Promotion Council), Kolkata, for the year 2008-2009.
(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Shellac and Forest Products Export Promotion Council (formerly Shellac
Export Promotion Council), Kolkata, for the year 2008-2009, together with
Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Shellac and Forest Products Export Promotion Council
(formerly Shellac Export Promotion Council), Kolkata, for the year 2008-2009.
(3) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above.

(Placed in Library, See No. LT 2681/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAIJU): I beg to lay on the Table a copy of the Memorandum of

Understanding (Hindi and English versions) between the Bharat Dynamics Limited

and the Ministry of Defence for the year 2010-2011.

(Placed in Library, See No. LT 2682/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): I beg to lay on the
Table:-

(1)

2)

3)

(4)

(1) A copy of the Annual Report (Hindi and English versions) of the Centre
for Development of Telematics, New Delhi, for the year 2006-2007, alongwith
Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Centre for Development of Telematics, New Delhi, for
the year 2006-2007.

(1) A copy of the Annual Report (Hindi and English versions) of the Centre
for Development of Telematics, New Delhi, for the year 2007-2008, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Centre for Development of Telematics, New Delhi, for
the year 2007-2008.

(1) A copy of the Annual Report (Hindi and English versions) of the Centre
for Development of Telematics, New Delhi, for the year 2008-2009, alongwith
Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Centre for Development of Telematics, New Delhi, for
the year 2008-2009, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item Nos. (1) to (3) above.

(Placed in Library, See No. LT 2683/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI HARISH RAWAT): I beg to lay on the Table:-

(1)

)

A copy of the Apprenticeship (Amendment) Rules, 2010 (Hindi and English
versions) published in Notification No. G.S.R. 507(E) in Gazette of India dated
16™ June, 2010, under sub-section (3) of Section 37 of the Apprentices Act,
1961.

(Placed in Library, See No. LT 2684/15/10)
A copy of the Employees’ Deposit Linked Insurance (Amendment) Scheme,
2010 (Hindi and English versions) published in Notification No. G.S.R. 523(E)
in Gazette of India dated 18" June, 2010, under sub-section (2) of Section 7 of
the Employees’ Provident Funds & Miscellaneous Provisions Act, 1952.

(Placed in Library, See No. LT 2685/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MUKUL
ROY): I beg to lay on the Table:-

(1)

(2)

(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Maritime Studies, Mumbai, for the year 2008-2009, alongwith
Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Maritime Studies, Mumbai, for the
year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 2686/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): I beg to lay on the
Table:-

(1

2

3)

A copy of the Telecom Regulatory Authority of India (Officers and Staff
Appointment) (Ninth Amendment) Regulations, 2010 (Hindi and English
versions) published in Notification No. 5-4/2000-A&P in Gazette of India
dated 4™ May, 2010, under Section 37 of the Telecom Regulatory Authority of
India Act, 1997.

(Placed in Library, See No. LT 2687/15/10)
A copy of the Addenda to the Annual Report (Hindi and English versions) of
the Telecom Regulatory Authority of India for the year 2008-2009, together
with an explanatory memorandum.

(Placed in Library, See No. LT 2688/15/10)
A copy of the Notification No. F. NO. 116-5/2009-MN published in Gazette of
India dated 31* May, 2010, containing Errata (in English version only) to the
Explanatory Memorandum to the Telecommunication Mobile Number
Portability Per Port Transaction Charge and Dipping Charge Regulations, 2009
under the Telecom Regulatory Authority of India Act, 1997.

(Placed in Library, See No. LT 2689/15/10)
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12.02 hrs.

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS

211th Report

SHRI NINONG ERING (ARUNACHAL EAST): I beg to lay on Table Two Hundred
and Eleventh Report” (Hindi and English versions) of the Standing Committee on

Science and Technology, Environment and Forests on The Protection and Utilisation

of Public Funded Intellectual Property Bill, 2008.

* The report was presented to Hon. Chairman, Rajya Sabha on the 28" June, 2010 and was forwarded to the
Hon. Speaker, Lok Sabha the same day.
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12.02Y4 hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 89™ Report of
the Standing Committee on Commerce on ‘Development of Leader Industry’,
pertaining to the Department of Industrial Policy and Promotion, Ministry of
Commerce and Industry”

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): I beg to lay a statement
regarding the status of implementation of the recommendations contained in the 89th
Report of the Standing Committee on Commerce on ‘Development of Leather
Industry’, pertaining to the Department of Industrial Policy and Promotion, Ministry

of Commerce and Industry.

" Laid on the Table and also placed in Library, See No. LT 2749/15/10
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12.02% hrs.
ELECTIONS TO COMMITTEES
(i) National Shipping Board

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): I beg to move:

“That in pursuance of clause (a) of sub-section (2) of section 4 of the
Merchant Shipping Act, 1958, read with rule 3 of the National Shipping
Board Rules, 1960, the members of this House do proceed to elect, in
such manner as the Speaker may direct, four members from amongst
themselves to serve as members of the National Shipping Board, subject
to the other provisions of the said Act and the rules made thereunder.”

MADAM SPEAKER: The question is:

“That in pursuance of clause (a) of sub-section (2) of section 4 of the
Merchant Shipping Act, 1958, read with rule 3 of the National Shipping
Board Rules, 1960, the members of this House do proceed to elect, in
such manner as the Speaker may direct, four members from amongst
themselves to serve as members of the National Shipping Board, subject
to the other provisions of the said Act and the rules made thereunder.”

The motion was adopted.
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(i)  National Welfare Board for Seafarers

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): I beg to move:

“That in pursuance of sub-rule (i) of rule 4 of the National Welfare
Board for Seafarers Rules, 1963, the members of this House do proceed
to elect, in such manner as the Speaker may direct, one member from
amongst themselves to serve as a member of the National Welfare
Board for Seafarers, subject to the other provisions of the said rules.”

MADAM SPEAKER: The question is:

“That in pursuance of sub-rule (i) of rule 4 of the National Welfare
Board for Seafarers Rules, 1963, the members of this House do proceed
to elect, in such manner as the Speaker may direct, one member from
amongst themselves to serve as a member of the National Welfare
Board for Seafarers, subject to the other provisions of the said rules.”

The motion was adopted.

39
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12.03 hrs.
ENEMY PROPERTY (AMENDMENT AND VALIDATION) BILL, 2010

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
AJAY MAKEN): On behalf of Shri P. Chidambaram, I beg to move for leave to
introduce a Bill further to amend the Enemy Property Act, 1968 and the Public
Premises (Eviction of Unauthorised Occupants) Act, 1971.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Enemy
Property Act, 1968 and the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971.”

SHRI AJAY MAKAN : Madam, I introduce the Bill

The motion was adopted.

12.03Y hrs.

STATEMENT RE: ENEMY PROPERTY (AMENDMENT AND VALIDATION)
ORDINANCE, 2010"

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
AJAY MAKEN): On behalf of Shri P. Chidambaram, I beg to lay on the Table an
explanatory statement (Hindi and English versions) showing reasons for immediate
legislation by the Enemy Property (Amendment and Validation) Ordinance (No.4 of
2010).

" Laid on the Table and also placed in Library, See No. LT 2690/15/10
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12.06 hrs.
SUBMISSIONS BY MEMBERS
(i) Situation in Jammu and Kashmir

N AT F IMSATN (MAR): AT FEIGATLH AUBT IMHRI § B MU JH A UF PHed B
sraeR fearl g3 gt 2 6 g w3 S ¥l SulRa 21 SuwR # Sl ¥HER fUsd & 98 |
SR 3R SR G & = 9 A 3 IS 8, 9 9ga o UaT H=d € 3R AR At i<
%Imm%%%ﬁﬁwﬁﬁm@ﬁ%mﬁmﬁ%@%la

FAER T3 W ol § {6 9% 96% T W W SER @ RN & av § R v @
fTU gS 81 3T o9 ¥e fUBe Wwis & TRg | IaReR AU+ BriArs! i 4 9Hd dR W® g
IR I B, A aHel g 5 I ST B 5 WReR @ IR ¥ 9ed &7 39 RN & an F gar
S| B &b R D [T AT-H© [hAT ST BT 8, SAD Hacd a1 &, 39 ar 4 Al d&d B
AT SR | AT # fag uF H <@ @1 A1 [ SREHHR Yo & U W BN | el P
39 UBR BI Febe Yol 7 Ugel W 81 <l 8, VA Aehe Bl WM Jferd o Ugel Sl 78 fpar
2l Pl SAAR B! ST A1 9 IWAR H “ofst W, “RaeRiorg fAaR” anfe eoff| bt 9 AT 9
T 3R el W wrIE Sfdne HAE I RS & Jo g8 off| 1 &R sRrsiamar It a1 wferor
fovra ol @1 oI & 21 59 aRfRIRT & d27 o1 € Q9T &1 89l S99 IR H TR &
IR W T, TP IR H F&T A AR A AN FRaAT g fF g AN S 9T B 39 an H
3T BRI |
SHRI BASU DEB ACHARIA (BANKURA): Madam, I have also given notice. ...

(Interruptions)

it vRg Aea (WAYRT): wENE, smearht St 4 1 fuar SR @ g # SuW @ ke wend gl
B 984 TR € SR W <¥ a8 @ amRe 8 a1 RegRE & @ 8@, g8l e
R 21 9 7 el # yarme= St & 9 frem o iR #9 SR iR utet & av 4 ¥=f &
oft| urer # +ft TRRAIM aga warag 3 ofT # 9 W o8 78 T ardl &l F¥R & 3w
deft @ ofex Sl oRRRAIM 8 S0 IR <o [{fad 81 WReR T &R Il 8, D A M
RIRIRE wd &1 W g1 Fard W I8 R sMuat &1 &1 g FHEE I8 7§ 6 39 g8t & |
TR & arfew €, ofh 39 g & T, srreareft St 7 S wer f &9 |9 o, g e g,
FIT BT T 3R IH B AN T TSl BR Ghd | 89 AW BT W 980 Al o TH-HHR H
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{YP B AT S JAN PR I8 8, ATD! AN IASFI0D QU 8, I aqq e A oy wfder
A, 39 9&T & IR @ RN ¥ W HES ol S A1 DIg AT 99 Fhdl ©l SABT TITH TAY AR
W FR FHd B, Al H WBR A WA FA & Y HEal 3777 Sl S B W 5, S AN
PTs qadg T8l gl AR Bddl ST & Ad¥c g fb amusd! fRiar &1 qumem e a2, oifeT &|
S @t fIaT &1 Bls FHEEE T8l 21 39 T4 § WReR ¥ f9eT w6 59 ) I8 qade <A
=Y &R 39 FaTdl W SEH & forg waa), - i & amed g S |em € S ada
HEg ol ATy | FE ART 3fUes AIedH ¥ WDHR A (e 2

MADAM SPEAKER : Shri Basu Deb Acharia, you have given notices for two topics.

Please speak on one.

SHRI BASU DEB ACHARIA : Yes, Madam. I will speak only on this — situation in
Kashmir.

MADAM SPEAKER : Al right.

SHRI BASU DEB ACHARIA : Madam, the situation in Kashmir is very grave. The
incidents started on 11™ June when one teenaged student, who was hit by a teargas
shell, died on the spot following protest by the young men escalating in Srinagar and
other places in the Valley. E

Madam, in the first fortnight, three more deaths occurred through police firing
and young people threw stones on the paramilitary forces and the police.
Subsequently, deliberate attempts were made to beat the young men. There is deep
alienation of the people in Srinagar and other places in the entire Kashmir area. The
Chief Minister had also called an all-party meeting and assured them to take some
steps to contain and control the situation, but no steps have so far been taken to
address the problem and to resolve the situation.

Yesterday in one incident, more than seven persons were killed and 35 persons
were injured when a mob set afire a police station where explosives were stored,
triggering massive blasts in a few areas on the outskirts of Srinagar city.

There is a need for a dialogue by the Central Government as well as by the

State Government. The people of the State have lost faith in the Government. There is
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complete alienation of the people. The Central Government should take steps because
the autonomy, which was there, has been eroded during this period. There is a need
for restoration of autonomy in the State. I urge upon the Government, in order to
improve the situation and to know the views of the people, that they should send a
parliamentary delegation to Kashmir to find out the feelings of the people and to
assuage the feelings of the people of Kashmir. There is a need for such steps to be
taken by the Government.
#it Torer g (Wa): Srede Heledl, WK Wrel M g o § a9 2009-10 H g B WS
®I T3 ... (Fagr)
SHRI BASU DEB ACHARIA : Madam, the situation in Kashmir is very serious. The
Government should make a statement on this. ... (Interruptions)
The Home Minister is here. ... (Interruptions)
MADAM SPEAKER: But you know, it is ‘Zero Hour’. Let us proceed with the ‘Zero
Hour’.

... (Interruptions)
$ gRA uTewd (SrewemETe Ud): HEIGAT, BN AT A S FEl B, e HA off Jg SufRrd g &
qTEd & T T IR H AU WeHe I... (aHm)
& HEIGAT © MY AN Y YR dol Q]| I8 9gd fodi a8 adf @ o

.. (o)

2 gRA UTo® @ #Eledl, BAN A1 7 A1 91 Y SOl &, 39 W I¥1 ¥ ffwd &, 39 W

WRER DI TWEB A A T A1-T. .. (FJE)

MADAM SPEAKER: I cannot compel the Government.
... (Interruptions)
SHRI BASU DEB ACHARIA : The Government should make a statement. The
situation is very serious there.... (Interruptions)
N A HT rSaArft : qEGdl, T8 A Sff qa¢ 5 9 59 AR A B9 quE Q7. (FaH)
2t gRA UTe® : #EIed], 98 IE A1 A1 Ahd © (b 39 Wae H 7Y A B <17, (FqET)
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#ft i 43 (FS): wRIed], 8 #A St BH 4 HH I8 A1 A1 Ghd © [P d B A IA
CUESNCCCI)

M geraw R aea (AAgR): srege qeed], I8 U1 WA el o, O W gAe Aifew fear ® A
TE | TT I W ST TRAT WATA &, AT BH 3 WX AU I A § Wb 21 AR g Afew wE
e g @1 suar I8 Il 6 7 5 e WeR iR 9w & forg @8 v T8 8 "l
gl... (@raym)

JeALT HEISAT : AT AT 39 [ITT WX =T a8 27

2 gomraw g area @ S gl

W&Tﬂ%ﬁw:W%ﬁ@ﬁwﬁé’r%lmmw%%lmaﬁwmwﬁ%@
2t gomaw R A @ reme Heedl, A g9t dle B Y AT, 9 [Ty Ud! Igd-agd
gag| I AR Jmearuft Sft @R ot At A oMud HETH A WRBR Bl LN HIHR B
AT B W ST a7 3R Saat U a2 | § ff SR & A 4 o e a9 J
g goa uE T 5 91E TN R WA A SN B I B, ol 9@ HER B SEar @
faearq # 78 o UE, YT Al FHWT B $H W IEd dq4d g 5, DR D ANl | bl B
R e o WaR R favam &1 Siem, 99 i $oiR @ 99w g & gt iR s @t
AT & I Bl bR ol | 3F IHDI U & IUN & b 89 e T el R pIg U g Y,

R TR B ST B fSooll B WRBPR R A5a™d 8 ST, Bad I8 T8 &1 87 Mol i
TH H g SR qradid Bt | 3a9-91 AT §, 31 ¥ WHd B, dg IBR SR B AN W
S 5ag 81, 981 & o BITR B IR 8T B d o7 IR 2
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam
Speaker, 1 take note of the concerns expressed by the hon. Members and we share the
concerns.

Jammu and Kashmir is a very sensitive State, and the problems are well known.
In the last few weeks, the problem has taken a serious turn. There was a lull after July
19, but again there have been very serious disturbances in Jammu and Kashmir after
July 30. The Chief Minister of Jammu and Kashmir has arrived in Delhi. We intend to
talk to him again today. I have spoken to him several times in the last week.

I am aware that I should come to this House and make a statement. If it is

possible today, I will do so. Otherwise, I will do it as early as possible.

MADAM SPEAKER: Thank you.




02.08.2010 46

12.17 hrs.
sit o RiE ([awn): AT eredel WEGd!, # HRA WRAR & UEh.HLens. fum @1 e a9
2009-10 # g ®! Sl WS g8 off, SHD! NG (ST AR §| AX <Alb AHT & a1 d Py
IUSHUS! URAR H ST g Bl W&l B g ofl, IWH Aie uid Al Hfew e g A e o1, 59
fp g 8 @R BT B gl ATl I WG Bl ofg bR gg, 99D d1e ofid g 7 Wb 4
TE & H B R fFar| woil fFaE & 9 W) S 9% §91Y T I, I A SISty 9%
3rSt At fpaml 1 T8l el | wlie Y g &1 Al e deb ggar @ (oY Ol giRidieR 9 fha
T AT, IS SR A & 1 g HH B BT R He foT|

3fEE HEIGAT, JAYD HAEHH F ARBR A A AT 2 b ARl 7 S Merdrer fovar e,
IHP! ST B B gl T BN 38 & 3R S il 9w 70 € § S W dhial HRIAE! B

HIAT BT

SUBMISSION BY MEMBERS ...Contd.

(i)  Re: Alleged custodial death of a dalit youth at Sakaldiha Police Station in
Chandauli district of Uttar Pradesh

2t IWfhYA (T<iel): feTe HBIGT, AU G a1 b1 GHY a1, s U smus! gwdre|
IR IS H TH Sfd Jad Pl SHUS d=atenl H gferd & fevd # de-die ax AR e
SAT B e, g8 g1 Yo WU 9 "l WR USl STeM Bl B DR @1 2l g8 Ug-ferd
T ARAR BT ASTar A1l ... (FaH)

JeTeT HEIST, g ga-T THR T 8, SR TS BT SISl Hadl & fb S AR el 1T
o1, afcs SHHT B B B T ATl ASHA RUE ot B, Afsda Rurc # sraer dear © &
SADT 99 TS g3lT, 99 [ A1fST Bl dle IFD Tad W ATl IS 918 IR U Bl ARBR
HEdl © [P 98 Yo B! SRIErS H el AR TA11.... (9er)

fedel Weledl, o Wigdl H AFell Al e gs ot Yfel BT Bls &b &l awar AT fb
I IqB TR A GAIC PR of SR A H 8 PR | FA1 94 B U A1 b 3IN W IqD gAY
q1$ D1 dic B AR 711, (FAEM) 59 TS A YT Felell gl Y87 7| Y TAH AEIRI Bl Bich
g, e SIFRY 7 foRaT § - “Iqd UST darell [ g8 WM '8 DI HedIl gs, dHM afodi @l
WWWIWW@WWH@TW@WL(@)E
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JTEAE TR : A s ARBR A T ATE &, a8 aal Qg

.. (@)
2 ARG ¢ A WEIGAT, § Bs WDR & AMHY T8 HA! ot A AN BT § [ I8 Jggfaa
ST 3R S &1 A g1 AT 59 Q8 "edT &1 Sfifd &1 9g | 99 fed IR &1 10 g
BUY FArgol fear Syl T gferd arel 7 S¥ AR, I9d RaArh gR1 302 & ARG GHHT
AR SV 3R e A< a1 SY| a9 SHGB! STid 81| S99 A<l U&T & U -idT &l 81 2 a8
gferd | e gor o7l IHHT IAF 3N gebl ol IFD! Al ruardd | IV IR fear @ 2 fF W
¢ BI gferd 1 AR Ste| v RRafa 3 # =rEar € % 39 g & ALdLemE. g™ S w1s oY
3R o dmr Sad fora € e & aft € e Racl® g &1 dedt &1 IR & S
STl WO Y| # 9RA ARBR A AT Bl g fb S0 IRIR Bl 10 R YV b1 Jafraei faan S|

HSH, TS SR T Bl Bleld I8 & fb a8l aferdl IR AR 81 %8 8| qX1 ==areit e

TeRIT G geTehT 21 a8l St TRIEl Bl BTeld 8, 98 qUM 781 Bl S Heball &l ... (ger)
A& FRGAT : 379 AYB! A1 QR 81 g 8] PUAT 93 SY| 27 #ejsR 7gam|

. ()
A IWfHIA : feH, T8 Taqd yWifad fen 21 gaferg s § % .. (sraem)
A& [ (D B IMYD! a1 W & TS & PUAT 3 AW IS WY

.. (arE)
Jeaet WAGA : SN U= AT YA, ST IMUDT 3 ANy 9g IR W

... (Interruptions)
MADAM SPEAKER: Nothing will go on record except what Shri B. Mahtab is
saying.

(Interruptions) ..."

JEAGT HEISAT : 3T I3 S1gV| I=i< 391 a1d Hg o 2l
... (agm)

3reAel WRIGHT : Sf. YA WIS Sfl, MY I3 W18y I/ AU I bw o Bl

* Not recorded
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.. ()
it Jomrew Rig area : qEeAT, 981 @1 U HAT B el AR & 5 . (FaEm)
et AEEA : Yo g S, # @S g 317 HuAn 99 Syl

# R g HE 918 W@ g P afordl R ST Al SR 8, 98 UH IR AT B

ST 21 SAfeU 99 WX 88 Solvid o ¥ $IR SodY IR &l =fau] 3R 3 Hifed &,
a1 R 39 Ao | 8 T8, afew EROHl @ R R T &R IS G & ddy H St ot g
g, 99 W fER ax ¥ad

ST, Yga ywre g (Jemel): sreuet HElGAT, Wad H WAl Aeled 93 §| WREHR Fi gU 991 g% © ?
9 W |3 HElGY BT Y diorl ey .. (Fagm)

JETET WG : 3T d6 AT

(o)
JeTET HEGAT : 3T 46 AT

.. (T
et wRvedn : WA S, 39 vy § % 9 ared €1 MY HuAr 98 syl
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): As you have rightly observed, Madam, it is a very

serious matter. The Government took note of it. At the appropriate time, the

Government will come out with a statement on this issue.

EFRI B. MAHTAB (CUTTACK): Madam Speaker, over the past four years, six lakh
metric tonnes of grain have been lost in storage. Another six lakhs and fifty thousand
metric tonnes of grains have been lost in transit. It is said that food grains rot for want
of storage facilities. If the cause is known, then what is being done to save the stocks?

Some may say that by improving storage and transit, a solution can be found,
but do you not have “open plinths” meaning grain stocks are covered? The problem is

that food grains rot because FCI procures more than it can store or transfer. The
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Government has to maintain buffer stocks and for that you need enhanced storage
capacity.

The greater question is the alleged corrupt practices rampant in hiring a go-
down and de-hiring it. Is the Government paying the full rent on a general hiring basis
or just on the basis of number of bags that are stored in it? Is it just an O&M
(Operation and Maintenance) problem? There is no penalty for poor quality of
services.

It may be expensive to build storage facilities and manage operations as this
will be added to the cost of subsidy. What is needed? Does the Government have a
clear Grain Handling Policy that lays down standards for acceptable losses in storage
and handling? If they are there, do they fail when the stocks overflow the storage
capacity or is it sheer negligence? What actions has the Government taken to punish
those because of whom tonnes and tonnes of grains have been allowed to rot in the
open? Has some one been made accountable?

The Apex Court has said to the Government that if it cannot store the food
grains, it must give it to the people to eat.

I quote the Government figures, Madam. Maximum damage has been done in
Punjab, next in West Bengal and then in Gujarat. This is a figure of last two weeks
which covers more than ten thousand metric tonnes of which is rice, of which is wheat
and also paddy. Is it not a serious problem? The Government has identified it. But is
there any effective step taken to solve this problem? On short-term basis, is the
Government hiring warehouses or putting up water-proof tents to save the grain? On
long-term basis, why can the Government not construct adequate warehouses or
storage facility?

Lastly, have the Government considered the Wadhwa Committee Report which
had recommended construction of warehouses in large numbers? I would like to get a

response from the Government on these issues.
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sit Wad TRUT ST (HTTETS)): MUY HEIGH], WX WA &F FHlTers! H Udh Yoad I Haed
R & & oIy fisd aoie deF § A9 Yo #31 78iear 3 9o & off| 91 99 §9 @
AT HE TS @1 2 6 WX G0 &5 # ) 10 TR AT STl 3§ IR Y 7 iR Yawar #
31X 3TSHT SITE # AT &R D DI B I & B

MY Sl © 6 fUes soel A faer T8l 81 a @& SRl &= sRAed b 98 @
g, ol & e g1 g™ # T IS UM & BRU B9 ¢ W@ gl Haeiel § 9@ Ig 8y g8
fF qaTear 3R Fremeie! § A A U ShTE g0 RIfUd fhar SR a1 Srarsiel S ifaemiig,
fles sa® & N 95 g9 9, RS Pramets! § MR@IHR0T T8 8, RSN 984 © iR
3R WA <781 81 T R 21 g8 & oy ol gu A b I8 I haed wfud s8R, Afd s
TH PIs MU 30 9 § 981 of U & BRI 8 IR SdT <= § Sdx 31Ts 2l

# UD HIETH q YR IRBR B ¥ HATT B H3] TG I g7 & {6 39 A
W M PR BIATES! H Xd I B WU BT Bl (077 R foran Trﬂ'é?llél
N TEfAE T (SARATTS): Feed], I8 A9y He@yul &1 I8 drcbliard gedl &l I8 dld
Heed Bl fquy gl ... (gaum)
e TR : SIb 8| AU drer HichT & < |

. ()
A& RIS : 3MYh! W dicl BT HIBT <3| 3 3T $h! diel S|
.. ()

S ST gea (W) JATeRUlY Sredel weledl, A1 g9 Yeb Hedqul fawy R e ol
HipT {3, g9 foy # Ul oWl g1 WRA ARBR Bl 3 ATSIe H FARIE A U
HEqul ATSHT &1 a9 2001-02 H Y DI A AL ATSHI, A& AT < & DI-pI H A
gl Bl Hiferd el Suerer o & oy ufdsiag 81 311 I8 BRIHH X <% § bl gl ¢ 3R
11 oIRG M | 19.2 HRIS g<dl Bl STl Dl AHA odl 21 39 o1 | 8.5 g Ui g
S e faemer o 8§ SR AT & 3idifa 33 o Rrere-Rféer on & &1 39 99 &1
IePT TR e ) A UgA 2 | g S & arelt AN aRad § Ul w0 ¥ ahd
T 8 URl 2] g9 BRUN B AT of@ 9w ® - o b figed vd sifrard Rrem @
PR ST, 2009 & TRRIE # Rierd BF &1 gurd J9 fhar w1 8, fb=g arafdear &
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T # - 31 SE-adl R Ree T pd 99 R € @ Bd W U v & fog W
e €1 AUR & oM A7 WIER), fAave, W@ ok W tem # Teafeat @1 @
fFem ¥ & offami W HIerd, Jad fhaEl & Wie-faawer iR Rasd o@ # W <R & &l
gl 6 W 14 Wl & ded DI Wpell Y& JoAT BRI & (oY 69T 7 9RA Bl B9 33 3R9 25
PRIS AT DI 76 &I, 39 hHA H A HUG 480 HRIS WU AR Pt We ¢ M| A T a9 &
GERINT R Sfd b 90 & 2l H 3fMUs AH | WWDR A RY Bl g [ e o &=
SIS B AR g1 &4 fedn Sy iR wdfier A B, wage WA a9 W gErl Sy
JAT Hae, UASTe, ST S ST B AN |

weredT, # anmues Arerd A e w3 o A A8 FdeT we Al gl
it WAUTl HERTS (TgdTel): Heledl, § 3MYd "M W 39 Aed & &1 A fRATed & fHhorEe
&3 H U B | dlell S drell d9T Saerstl, SR, wsdrdisn, fafi= drpdial, oA
G, Gel, drofdw<, M, B, dial, A A Al & SAfabrell™ dAbrae! / arEel @
®Hol H & I 3R HA-AFHR RN A T <l T@arell AlpHINT HTa=ad Al § 3 U 2
TEATell Gd HHATS ] HINIBH o BITS Herd IR B IAAT P [BAT $ YT DI SAdh IR Al AW
fagrh & < 9%d 21 # % sam SR Ramn @Ed g 6 13-14F waed § ugd 9eRAR 9
RHTaIe % Bol AT ST BT ASIBIST TGdTell U191 § 8 dofdl o1l Ay Hfek § HERS
SHTAUTS T A9 1335 BT SEUTH ofW, <ol § ISTIUT BT 1541 IaTey dl ofd, gaxi- Ud
AT oNfe oM Wl # el Rielleld, aRua Tearell W1 & UT<i<ad 81 & JA0 81 S0
8Red WeT el & AFAR 1041 T A Tadrell 1 fofRaa ATfecy Suaret &l

ST b o W ST 6 8RR < U ggwT! 9§l I8l R 99y 3R gRRAfEl Bt
HTIIBATIAR AP WINIST BT TTH AT 81 ITH A $© IR A THT & AI-1 (I 4
Td g g1 @ H Fhe Je! © IR PV R qAw JiAE] vd JearR-gaR |7 e & BRo
3T ARRIE Ud WM & fY oy BR W@ 8 Sl ST AUBR 8 98 S 3@ a8l (Ad
HeP1 g I TgaTell Gd HHATSGT WG IR &1 oW 50 oRd T@arell Gd AT dler dlel
Wmmwﬁmmﬁﬁmﬁ@aﬁqﬂﬁﬁﬁé@ﬂaﬁ%?g

HeIGd], WINT W& & gRI I8 a2d g gon © & vgarell Ud PHIST WINT WRA Bl
U AR H €] i SId WS B A H UL By Ah § [ T@drell Ud PATS ] WINT Dl
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3T T I8 R T8l QAT AT S TAY WK WINTSi 1 0T § 3R 7 & 976 JaR U4 IR
& o srawded WA fby |

H AR ITRES B Sl & el 3ifug I F|l /1T GHAT BT IR A e bRl g b
ATl Ud HHTS-T AT T Wiqem 1 841 g # AMAAT PR o 9 A1 Bl &Sl Ud
M QAT S Ud g9 YaR-99R & fofQ aiaede wed Ia1g ol | o=l srepreHl, I arepraH],
USTET fepred!, Rt srpredl onfe @ aof W 39 wiumRll & forg Wi srdred! wfid &1 S i
39 AR R MY BRI fha1 O Id IAqT I D qegH o Hifsar, fhew, ew, g snfe
@ AR WU Y S|

T R JA: § A9 SRIY HRAT g b 4Rd & g8g &3 IRIES H TAN Bl S 6
TaTell Gd HATS od WINIST bl AL B gdt sl § ARIeId B ge ISl | BT G

& STy e 0 TAR-IR & oy SR e So1y S o arde fere i Ud R

B W PR T© W B A TG ST b |.... (Faer)

NTE AESAT : IgI-9gd gIaIS|
... (cgagm)

2 3G YW AEaTA (FHTR) 2 fegel qEred, § Wl 59 vy & A1 U+ Bl Arg Bl gl
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*SHRI K. SUGUMAR (POLLACHI): Madam Speaker, I would like to draw the
attention of this august House to the plight of milk producers and dairy farmers in
Tamil Nadu especially in the areas that come under my constituency that are
traditionally known for higher level of milk production. The impending situation
arising out of price rise may give rise to a situation where the milk producers may
give up their traditional occupation which may result in huge milk scarcity in Tamil
Nadu. Most of the rural farmers are entirely dependent on milk production to fend for
their livelihood.

The dairy farmers are hit hard by the rising prices of all commodities that has
affected both directly and indirectly tinkering with the prices of raw materials needed
for milk production like cattle feed, fodder, oil cakes and husk corresponding with the
rise in prices of foodgrain and other food materials. In a State where the Government
claims that it is selling rice at a price of Re. 1 per kilogram, the rice husk costs Rs. 9
per kg. At a time when drinking water is selling at a price of Rs. 15 per litre the milk
is procured by the Government at a cost of Rs. 14.80 per litre. The Government sells
it at a cost of Rs. 26 per litre thereby making a profit of Rs. 11 per litre. Various other
States have come to the rescue of dairy farmers and milk producers. For instance, the
Government of Kerala procure milk at a cost of Rs. 20 per litre and sells it at a cost of
Rs. 24 per litre. In Karnataka and Puducherry, the dairy farmers get a subsidy grant of
Rs. 5 per litre of milk produced by them. Several States are providing dairy farm
inputs like fodder and cattle feed at subsidized rates. In Tamil Nadu, the milk
procurement price remains much low resulting in high level of hoarding and black
marketeering activities of private dairy units that procure milk from the poor farmers
of Tamil Nadu and taking the milk to other States making huge profits causing milk
scarcity in Tamil Nadu.

Hence I urge upon the Union Government to fix a uniform procurement price

for milk all over the country and come to the rescue of small level dairy farmers in the

* English translation of the speech originally delivered in Tamil
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rural areas thereby brightening their lives by way of taking suitable measures in this
regard.

ST, Wien [ (Fame): AR e HEled, H MWR e Rdl § b MU Jet dle &l JIgHf
& fdBR g iR Sud SO RN A UM 8, J8dl 8, JuTe 2| Sl 8R4 # e §, ara
oliep w1 &, a8l ol Afedi a9t | gt €, uers 9uE &, M $ e w1 uSl gl 3ol qeul
Tare s A ARG ©, o @ Aok g@ @ € SR N dR-aR g 3l d # o9 RER @l
3T T[S &Il & 99 oI © b B 31gw B drell & 48R WPR 7 39 AWl | @ dl g,
Hed oM @ AR W Y & Al 59 % B TRBR Td&T B Werd ol T8l odl, I9 dP
T Dddl TAEl B 25 AT AN YW@ R GETS W A dfeh UY AR & J9E H AA, YIS B
avTa 3 el b -y fAfedi, uy onfe We wEE 8 Wi g8 R SMA W Dol
TN | 3T 89 3MUP AT A drg ARBR I ATTS BT 18d © 1 98 [(eR & ufd e a9y
ﬁaﬁwuﬁaaﬁl@

AT B Yeb Wl Uebs] H RIBR q8l Dbl S SR g8 B Gl Sfia-a9 B Gl b oy
HEH IoM, 39 3R B WBHR BT & 3T AT A AHT HIAT AT ¢

JreAE wEedl ¢ AN oo g 991 — SURRI 8|

$it ERWTS TMael (@) 7eel AT, IMU 3T ASRIEG, AT & JATIDH] B WRI FART Dl
A9 & GEE @A BT Hidl faan, sdd fU Sudl qgd-agd ggare] HERIG, I b Y

feafqeneri ik Heldencedi © &9 R AR W Sl A=A GAT 8, I A=A BT A

H T J AT SIA-HR TR $HES U 2

JredeT HElR], §1 o9 BOIR e, fe! 23 BRa%, 2010 B Foil 1 /US| ge
& ofl, I9 BT DI YIRS R 7 UH AS 91§ I 30 AT 2010 B R IR &1l 39
He TTEATTD] AT JLATIDhT B FYfRT 1990 I 1999 TP g 8, SN HIWR 3R ek gl 21 Iah1
At el § 3R gyad e & a8 oFR IaT Wie/Ae § compulsion B W, A1 AT ITH
R I B

afedel Heledl, WYl 3fUs HIEgH § UEeiRel fifReR ok #3red 9 el & 6 <9 89IR
SIS S 37 FHCS BIHR 91 TR 90 &, ID! I & S &iR wie/e 3 fiefl ge o fia
@ A B, 98 9% e =Ryl


Nishi Bala
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JeeT HRIGAT :  FEI-agd gIda |
SHRI A.T. NANA PATIL (JALGAON): Kindly allow me to associate with the issue
raised by Shri Hari Bhau Madhav Jawale.
MADAM SPEAKER: Yes.
sft IR ®eau (Rmem):  sreger ARG, § MUd A1909 9 96, WRd IR 3R a9y w9 |
AT g9 H3A AeGT & eI H A aredl § {6 S {9 Sifefad, 1980 <91 H AN goM ©
J9 A <9 &1 faor, Iy U 4 gt &3 d yeui © fderg § agd arer o W gl $0h BRU
a8l g, fagd @ dEd, Wod, G deEn, Ya drd, dend w) feresl & owa,
fSAUAAS Td SRYATSAT & Wa 3Mfe DI g H qgd BicSs A1 & 2

HEIGY], BRI 9¥ d8d 991 2| 930 WBIDRY & qraoa 3ol W §9 ¥ & 70 e an
Mg # I §| fIOy w0 9 gl &3 & uoR ¥ 9 98d GG Wol g & SH $H TR B ©
AT d W BB GG B & A R AP Bl Bl &l fEHrael Y& d 3= YTt oAl b AR |
Ifs a8 e I b a8l M9 9 © 99 H 99 gU B, A1 Dl ARG el ern, Fifd I8l DI
Hiiferes ARaT & VAT 2| 98f 9 Fso Ud A & 3 B UgA 9gd 991 gAl 3] W
IR W AFga GRATS & FHT g7 AN Dl Foh GIAumsil A HeSH &1 TS 61 & a7 A0l
arfafm, 1980 & Haifded a= a3 # el ft fawm ol & fou & TR o o= d@=re
{ 3rgafe ol TSl 2

ARIGT, MY Sl € o fZAmae uaer S-Sl e udd $fctieli § 991 ¢| S9a &g
T 20 AR PE Bl Falg W (RG &1 T8 & 3D 1 -8 Held 9% ¥ ad B ol Zarad
g &l faf¥re Wifae aRRRIET & SR goie e & qase I a1 Ud 3 [do
B &Y IR APR S g9 HAG A AN T8 A ol 2, R od 997 I 90iel dcs
Td ¢l 39 9T fTAEE Uo¥ @1 88 BICI-GS! WSdh 99 HATI ¥ AN el e & HROl
deH! Bs Bl 37 WSdl @ U GvRIR WSR B gH! 8, AT WRA WHR & a9 HAGA A
SgAf & e & SR F$d TE a9 T @ 2

BT, W b Sl &l H 99 Aggfad Sfc-Sonfa den anfeariai a6 9
afafT & qreaamsll @ SR F WSd Ugd U @ ©, 7 [gd B dgH, T 9o 9 {Ew @
AR BT AW UEF U1 @M 7| SAIRIT SERd aggdard ff 99 a3 ifafrew & s
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@ PRV TE Ugd UT R&| &1 9 B RIS &7, UBTS), Dol 3R IG @At § 9 ANl qb
T BT 62 Y B ATAG & Ao IMIEl B fbvor 3ft T 81 ugd urft gl... ([1aum)
JeTET HRIGAT 379 37U (U d1 FATE B
#it 95 HTAY : § YD AT ST 910 AW BR BT E 39 DR I8 b AN IS WY 37
3TYD] A & [HS &

TEIST, WNT 3MUY AUe € fb a9 Afaf |, 1980 & =Hid 39 UBR & YA dchidl
yad F R o, e sia ot A-arfoifrs & € A 94 eafdad gfeefads € o
Fe®m, ¥d, ur, fGars, e, Ruias 9 orudre ud daRdl & Wael onfe Bl a1 B el
AR 3R ¥y w9 4 UsRl &3 & ySui H omgAfd fau SN & aremar @A wR &
SR ... (@r9ET)

awanﬁam:agﬁ—agammlg

$t IR weaw : W11 oMUE T 5 T siftfaw | Wees wRa gy U9 e fhe o e
ooy aRfRufcat & feran it @ ... (@ger)

JTEAET HRIGAT : 379 ATY AU G FHG BT

#it A &Y : 39D 91 8 99 AMAEH, 1980 & AT wad d8l AFAN o AT B
ST el 99-99 91 g 8, -9 faRgd offgd S 8 A1 qREAR B q9-9S AR, Had
anfe a9 @il ... (gaem)

& ARG : HUAT FATE DI |

2 R HIAT ¢ TE AT A B 2

#t o AT (WRS): wWeledT, Al A Heay g Y U | JOU Y vy & we § w@y
DI TG Bl gl
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SHRI P. KARUNAKARAN (KASARGOD): I would like to draw the attention of the
Government to the sad and shocking plane crash that occurred on the 22™ May this
year. The plane was flying from Dubai to Mangalore and this shocking accident took
place after the plane had landed. Madam, 158 passengers, five or six persons of the
same family, had lost their lives in this accident. I visited many of the affected
families because out of 158 passengers, 52 passengers belonged to my own
constituency. Kasargod is very near to Mangalore.

The Government has given initial compensation to the aggrieved families but
even after two months the final compensation has not been given to them. So, I
would request the Government to take immediate steps in this regard. The
Government has appointed a Committee to inquire into the reasons of this accident
but even after two months no report has been submitted. We do not know whether the
accident took place because of the human error, or some defect in the plane or due to
the absence of infrastructure facility. Earlier also there were complaints that the
runway at the Mangalore airport is very short and also the width and the length of the
runway are not sufficient.

So, I would urge upon the Government to take immediate steps in this regard
and give the Report as early as possible.
SHRI L. RAJAGOPAL (VIJAYAWADA): The Government of India had set up
Bharat Heavy Plates and Vessels in 1966 in the city of Visakhapatnam, Andhra
Pradesh, to cater to the needs of the core sector industries like fertilizers, oil refineries,
petrochemicals, power, steel, nuclear, space and defence. For many years it did very
well. Till 1999 it was achieving a phenomenal growth. It even achieved peak growth
of 13-14 per cent in a year. But after 2000, for some reasons, the performance of the
company deteriorated and it was referred to BIFR.

I commend the Union Government for having intervened in the matter and
ensuring that the BHEL takes over the BHPV as the sister concern or as the ancillary
unit because BHPV and BHEL have a lot of things in common. They supplement and

complement each other. I commend the Government for that. At the same time,
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BHEL is implementing 2007 pay scales for their employees whereas BHPV is still
implementing 1992 pay scales which do not include gratuity, PF and various other
things. Not only that, this year they set a target of Rs.225 crore but could achieve
only Rs.105 crore.

I have myself visited that plant many times during my college days when I was
doing engineering. I have learnt a lot of things, like the manufacturing procedure,
from BHPV. So, I would request that instead of BHEL taking over BHPV as a
subordinate company, it should be merged with BHEL as one company so that the
employees of both the companies are at par and have the same pay scales. I think this
way the coordination also will be better. So, I would request the Union Government
to ensure that, instead of BHEL giving support to BHPV, there is a clear merger of
BHEL and BHPV as one company.

SHRI MOHAMMED E.T. BASHEER (PONNANI): I would like to draw the
attention of this august House to a very important issue pertaining to the difficulties
faced by the passengers of the Konkan Railways.E

Madam, after the on set of this monsoon, the rail travel through Konkan
Railway has become a miserable experience. Every day there is some problem like
stoppage of train, cancellation of train, etc. Due to many reasons, it has become a
regular phenomena. There is a continuous cancellation of trains. For example, on
one particular day, namely, Sunday, the 25™ July, 2010, 13 long distance trains were
cancelled. Some of the trains were Kurla Mangalore-Mathsya Gandha Express,
Mangalore-Kurla Express, Ernakulam-Jaipur Express, Ernakulam-Madgavu Express,
Kurla-Kochuveli Garib Rath Express, etc. So, the cancellation of train has become a
problem. Family members of passengers, women and children are endlessly waiting
for alternative conveyance. Some reports say that even two days back, 12 trains were
cancelled. Even today some Malayalam papers have reported that it may take days
together to get it repaired. You can see how deplorable is the situation. We can very
well understand the difficulty of the passengers. The passengers are forced to take

alternative conveyance. This has become a regular thing. 1 urge upon the
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Government to take it very seriously. The Konkan Railway is a very important
railway connectivity between Mangalore and Mumbai. We have to solve this
problem. We have to reinforce the railway track and do whatever is required.

I would request the Government to take urgent necessary action to bring things
back to normalcy. I think the Government will take it very seriously.
MADAM SPEAKER: Shri P.T. Thomas associated himself with the matter raised by
Shri E.T. Mohammed Basheer.
3t SIEd TR 3Mael (|AR): el FeIedl, Aol Aifsar # Rien & &= 9 it sie &
TR fISa & RAR 89 SVER <9 B ol 3 0 Bs ol (e AR ot uHuS Bt STTeidT
e B R 21 3T RAEE # 9 & ETaT Ul BT ST fhar orar 21 e i # e o
& BRI q9gdeh] & HiA & A Racrars fhar S @ gl V4 Boll AR B DR D U™
TEa Bd gY W 37 R SRl ® aed erag T 8@ @ g 9w guigel 1 Adean, &8
T WRImET 3fR AT Ut UTSIsh Al W fed-Sled R AT S Tl ST BT GRET g ST

21 Q¥ § VA B9 205 Teb-iTehl RIer R oll 2| A8 AlhST AG G1e (A1 JATT Bl 8l
21 ifh g Frac(e g7 Boll HARAM R BIg RSl T8 H4A1 1 81 8| I8 9gd ™R 4wy 2l
o H Ifrmded SRl W A WOl AR Jadl & A1 € IR W B W WWHR | A § 5 g
I PHRIAT TV 3R 397 WNR B A $SI HRATS B A7)

S T A G (TREDT): reer Heledl, § ATUBT MWK § B U g9 U I TR
v W U 91 HET F AT A1 H 39 GeT B AF IRG WRBR DI (D ASdQU AT
e s Hidl’ & faid Wpod H gl IAISAl & B A 9 HISH DI AT T D gl g
ITHR Y SM B g1 P IR ST BT 18T §l SR TG AWHR & AFd & g™ ‘s
S Wi vem & forg waEal @ Fyfaa § orgfud wifa ok e siftal & forg smeror @
IIag WA 2010 H AT AT SR sHH dEd @l Fgfaaat Wt 8 TS| 99 fea @Al |
G YT A I N B Al o R fhaAr SR U gedl Bl Rped W WOl 4] BRI
HEET, §ecEs A Y& B} HIMYR WHEE TR, ARAT, FCT@l, B, HIEEE SHIal & 3D
TP H 9 THR Bl TeAg b H 3N ol fHdl &R fddhed o= €1 7 S Y URIY DT AT

S BU SR USY WRBR gRT fadich 22-7-2010 T 39 IR H 3M< SR DR S I7RIU I I

BT B T DR AT w47 (FgEr)
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it et Rig e (arh): a7 919 v T %I...(aa-crsrm)E

SO GO B dlel ANl & Bidl 3R 63| I8 I 19R AHer gl ... ( J99™) IR I &

Tpell W gs U HCAN 9 914 DI YAV © [ GG DI 7 el &l B § Sh B Bl
BH 99 YA AT, 98 o1 0T HBA & A1 TN A S AT 21 JMRER gl B & S @
39 TR I em o1 w1 31ef 27 RT3 TR B IhR IR Ben A 89 <9 3R 9T B
T BT HTH B ADhd ¢ 39 Sl | < Bl A 3R &H & MR W diceds, S favg ofe
& W9 ¥ [IBRIT B BT SART AU Do QUAT I8 ST | AT 37edel i, § 3fud A1eqq 4|
AT T g o acar fRiefi-cgaven # e Bl HIG HRA, Sl & Raelih gy AR Bl
SR &, TS H FARAA DHIRIH H BT AT FARIT ST AT T AT H S &l
T aTdll & RIcT® A& HRATS DI WY 3R LIS BT Al AT F B 11 S|
N o FAR (HIeTR) R e Sff, e g9 wH 3, # 9gd & Ayl fawg @,
HeA B HIEH W MU A H AT =8| 39 fUsel qad H, ST Bl ooy, var-fquet Qi
WE & TN TR & 75 R ¥ AR oM 9 &k X @&Td | T 99 TRIT Wl A
T AR B N 6 X RGOS H SFIUET SR SR WX B A1fey 3R S8 U 984 B
3o gema ft @ I

IRAGY ¥, 99 1931 & q1§ F SHIUAT ST MR TR & g8 7| A areded waea,
eI 9 O §oTl, I 9o WRAAY &1 3Tl 37-38 HIS & B81fl, Afdh 1T 1 3RT 18
FRIS D @S H AR el 3R @ & ARl @l W@ 961 gl S & qAled Hs IRBR |
9 T & Hiegd W A= S wfed Byl e s i AN 8, SR S
AT 8, 3eUdiRed AN 81 A1 fUwsr o AT 81 SR AN Wl B SR 3R W
e aRST B G FART T SR ST MER W &7 BT e ff B Bl A o 5@
AT Sl 9 TR B A1 I SMUR TR IWH! SHIVET B ARG 2] TAIY B 3MUD
I W 39T & el aredl B S SO 81 %8 § W dohTdd Bhdl Y, Wi ARGR B

WE W forRea 99 39 A ¥ 3T o fh IR 39 W fIaR &) W g 3R I MR )

SIHEIOET RN BER STUB HIeH W RN 9 g g fh Sifavd smeR W) ST oY

Sel . ( TagT)
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Sf. Ygae gae Rig (demett) @ orege Heiedl, 39 9ed H U8 a1 99 8 gl 8 SR WHR I

DEl o1 [ B S B Sl 2 8, JAUAIRSAT BT el [~ HRA1 2l ... FJ99r) I§ 9gd 4R

AT 8, TRGR BT 39 IR S[d1d 3T AT . (STJFem)
£ dels AR @ H IS AeAH A AR b WRBR Bl b A 39 A9 F Sfarg 3 b ARbR
SIRTE SR IR SRTOET BRIGHT AT 61| AT HA] SIf $9hT Sfa1d &, I8 9gd 81 A9IR AT

2l... (TauT)

JeAET WENSAT © AT Y eR del e aaTqa—eré—o'\msul&ﬁwuqf?qqolm?rlg

13.00 hrs.
.. ()
A& WHGAT : 3T U I HE & 2| 3F AT SWEFFHT UTed St P drem Q|
... (cgauT)
e HRIGAT © MY HUYAT GEAX AIY TG Bl qref Qg
.. (cgauT)
5t o Rig area (AR): sreaer wEe, A€ B A ward T8 2. (7aE)
L& HEGT : SId B, MY AT G DI qrel Qg |

... (agm)
N g [ area @ 89 59 g2 DI bl SSrg | vl § iR HRa gl
13.01 hrs.

At this stage, Shri Mulayam Singh Yadav and some other
hon. Members left the House

ST, Ygae wae Rig (demet): SRR B TRE A STUET 9y W) Brg IR T8 A 8, gafoy
g9 1 IR FA B
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13.01% hrs.

At this stage, Dr. Raghuvansh Prasad Singh and some other
hon. Members left the House

JeAE TR ¢ I g

CISUCEECIIIE]
2 STefadT uTe (SARATIST): sreder HeledT, # ARG e DI &I 984 8 Hedqul el 6
TRB ATHNT BT ATl g WX qd & @Efbye St 7 0 ARA g3 BT Iaven & dadg H g
I Wed & GHe @1 2] U A8 S@H H M © fF gferd st # @i @ A g8 g,
Aifh # fR1 g BT Sl IR @ §, ARG e Bl H B[ Fael & BHred HA B
e & g o oiar 2 6 S9ifaa & w0 # |l & dles 3 B S, ST Sl B
3R I @ ST a1 & WY B BRU SR Uew H U R 1 & 7 fF e gferw
PICE B A1 BISY, Heldex AR (L Heldex B faTerd 4. .. (AET)
$t a1 Rig dle (9RR): W@, W 9eRT & el @ ST SRl ok T8 37 & 2
I8l U BRI H 12 BN g8 ... (aum)
it SrTEfeE Ot ¢ #7 orfl BIE T a1 el del §l H ol a1 b el gl A L. T ST e |
S Pofaer € TRITE 8, ST-RIafer €1 ...(FagM) * S o fEed # die-fie &x

AR el .. (sgagm)

MADAM SPEAKER: Do not take the name. That will be expunged.

... (Interruptions)

AN TEfQET T : STBT IV Hacl 39 910 BT AT B SA6 id H 99 THSIUH b1 Redery off
3R 39 RederR A I faare o1l 99 faare & SRU I Yferd § Idisd DB ITh!
qrexATgfhd, S0 MieAl @1 A &1 fear oan, e Rl &= & folv S9! i § 31U 9
3R Gotg & foIy <@1d S W@ 1 98 H8 W I 6 S9! T Refldt R QA1 I8 arel bl
UHS B AU IR W B QAR I AR SHA ITBT 99 90 goll| 59D q§ W D AT Pl
Gy & e ok St 3o e #1 fb Sl Jid 81 T3 | I8 9gd 91 "eAl gl (gaur)

* Not recorded
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3TEAE WEIGHT : 3T AU q B8 & & 37 MY 98 AW |
.. (eTaer)
2 STEfE! U ¢ WEIedl, I8 984 dS! uedl ©l... (adr)
G TG : 37U g DR I FAT TS 87
.. (eaer)
$it SEfRA®T oI @ SR USW § T WHR & w41 f JRaa 78 g1 garEe § v 9w |
FE T S B FR AT FAAT BN, R IR IS W WRBR BT AT JRIA T8 8, Al A
ATEHT /T JRIE <. (aer)
MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.

13.04 hrs.
The Lok Sabha then adjourned for Lunch till F our@ of the Clock.



Inderjeet
Fd. By b2
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14.03 hrs.

The Lok Sabha re-assembled after Lunch at Three Minutes past
Fourteen of the Clock.

( Mr. Deputy-Speaker in the Chair)

64
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14.03Y; hrs.
MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: Matters under Rule 377 shall be laid on the Table of the

House. Members are requested to send slips immediately as per practice.

(i) Need to purchase the agricultural produce of farmers through
National Agricultural Cooperative Marketing Federation (NAFED)
particularly in Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): There is an urgent need
to improve the functioning of NAFED all over the country, particularly in
Andhra Pradesh to benefit the farmers as well as consumers.

Andhra Pradesh is called as the “Rice Bowl of India’. Farmers in
Andhra Pradesh are toiling very hard in the agriculture production activities of
various items. But it seems the farmers are not getting remuneration properly
even for their day-to-day livelihood. They are not even able to sell their
production in the market. Many middlemen are taking away the genuine profits
of farmers and such situation is leading the farmers to leave their profession.
This problem exists not only in Andhra Pradesh but also in all over the
country.

I, therefore, request the Hon’ble Minister of Agriculture, to intervene in
the matter and take immediate steps to purchase the produce of farmers
through NAFED and provide benefit to the farmers and the consumers by
restructuring and revamping the NAFED to improve its activities in the

remaining XI plan period (2007-12), particularly for Andhra Pradesh.

* Treated as laid on the Table
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(i) Need to provide adequate funds for setting up ‘Model Schools’ in
Uttar Pradesh

2 SRS UTd (SARATIS) @ ®ws DI AISEl WPHR  <¥ © B8 I digs dd db b
el B AMAR 9 R USSPl Wd IoM B (Y ol q9 H BT IR fhar & |
O o & W6 7w ad TR ge@di B W e & AER B BN 5P b W@ A
fear | grga fear wn {6 < & /Wl ISl @ A Wel H Us-Us Hisa W
Yo RO W Wil S | S g2l $I OrEd W Rie JeH B | g9d oy s
PR - e & S BRI A PR & oY Wd B ds U4 I D a1 A
68:32 & IIUId TR T g8 & o form | o W o foa #amea 7 oroeh e A
M T | B WBHR T 139 T R @ &R & I B A qTelt 24 TR BRI
B W Sirs T © | e &1 IeR BIF BT oA H s 9 I D 419 @9 B dedn
R o dares ot e g affa Gued) T ot ol w9 @ 2 | ofdh SR uew
WRBR FAEA] DI BHI BT GAT PRD I (08 B ATDR BT AN B & (oY JIR T
g o fRiem & el 1 SIffeR W) FormEE 8 W | 3Rg 39 AP "ed ©

gHfead ued W e Jaae ared gl
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(iii) Need to write off the outstanding dues against Khadi & Village
Industries Commission

SHRI K. P. DHANAPALAN (CHALAKUDY): Rebate on retail sale of Khadi
was discontinued from 1-4-2009. Rebate is the single most important policy
support by Government at National level. Orders pertaining to extension of
rebate after 01-04-2010 is yet to be issued and an urgent action in the matter
may be initiated.

The financial assistance had always been received to the KVIC from
1957 to 1995. The amount so received have been spent on production side.
Due to various reasons, it did not make any profits and instead suffered huge
losses. These institutions are now at the verge of closure as the amount is
irrecoverable.

The total financial assistance given by the Government is in the tune of
Rs. 1608/- crores. Considering that KVIC employees are all from weaker
sections and the KVIC is a social work institution, writing off the said amount

is requested.
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(iv) Need to construct a bridge over the creeck between Bhadeli and
Bhagal in Valsad Parliamentary Constituency, Gujarat under
Pradhan Mantri Gram Sadak Yojana.

s fraawrg @) ucd (I9rS) [ AY A9QT &F qoNTe, ORI & dadrs dedid H
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(v)  Need to facilitate the process of getting Kisan Credit Cards to the
farmers of Barmer and Jaisalmer regions in Rajasthan so as to
enable them to get loans from Banks

£ Y A (W) | AR ARBR F fHAE Bl A< AR g R, AghR B
TNV F &I BN D (¢ UG fAMl BT U Wl § @Wren= $l 9gER 9@ & oy
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T WX IO & dSHR & Iiaid STSHR Ud SR foTel § 3 a9 i @
fac gfaer o1 frer & & oy 39 oy o3 Rived 78 8 &R et a1 fear sfde
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(vi) Need to take measures to improve the socio-economic conditions of
SCs & STs in the country

SHRI L. RAJAGOPAL (VIJAYAWADA): In India SCs and STs have been

depressed and suppressed classes for thousands of years. They did not have even a

piece of land of their own. When our country became Independent, there were only

two classes — landlords and landless. Dr. Ambedkar, under Constitution, abolished

untouchability and discrimination and introduced reservations for SCs/STs. In 70’s

Indira Gandhiji ushered in land reforms/land distribution to bring depressed and

suppressed classes at par with others. In spite of several social security schemes ,

SCs/STs are still living in poverty and even today are not treated as equals in society.
This shows that Central and State Governments, banks, financial institutions

have to show some more magnanimity and extend helping hand to SC/ST, so that they

can come up in life and become independent. So, I would like to suggest following
measures for serious consideration of Government:

(1)  Atleast 25% of loan has to be mandatorily disbursed to those companies/units
owned by SCs/STs.

(2)  Government purchases various items for consumption of its own Ministries
and departments, etc. At least, 20% of such purchases have to be made from
companies/units owned by SC/ST.

(3)  Since SC/ST are economically weak and not able to compete with others in
getting Government contracts, at least, 20% of Government contracts should be
awarded to SCs/STs.

(4) A Committee may be set up to monitor strict implementation of above
measures.

The above measures, [ am sure, would help to ameliorate the present condition
of SCs/STs and also help to make them economically independent and stand as equals

in society.
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(vii) Need to check the spread of mysterious viral disease in Jalgaon district of
Maharashtra

SHRI HARIBHAU JAWALE (RAVER): A mysterious viral disease has affected over
700 students in the age group of 10 to 17 years at school level in Northern
Maharashtra specifically in Jalgaon district. For the last 15 days schools have declared
holidays. The Students have complained of vomiting, headache, suffocation and
giddiness. This was observed when some of the students during school’s prayer,
suddenly collapsed and started complaining. Due to lack of proper facilities at the
Primary Health Centre and Gramin Hospitals of the villages, the students were
brought to the nearby town hospitals.

The symptoms of illness observed were sudden collapse with heavy vomitting
sensation, highly suffocating with high fever. The parents of the students are in the
frightened state and not sending their children to school. All the school education in
the district had been hampered. The National Institute of Virology, Pune has given
NIL Report by examining the samples taken from the affected students of different
schools.

The Government Health Department should work had for the detection of so
called mysterious Viral Infections, might be spreading through air. 1 through this
august House request the Government to please detect the problems and take
necessary steps urgently to trace & locate the cause for this Viral disease, as the
infection is spreading very rapidly in the area of Northern Maharashtra and has now

started in Marathwada.
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(viii) Need to grant early clearance/N.O.C. from M/o Environment &
Forests for the development works being carried out in Himachal
Pradesh, J&K and Uttarakhand

Sl O I (BrSn)  RW, S HER SIRIES At AW UEd Sl HOWRA
WHR & AR G 99 7770 g1 9 e st = Jse o @ a1 wae fmio,
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P RO I YR BT AP whd & HIR WX TSl & TAT & AT a9 P15 GRYTST
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(ix) Need to conduct an inquiry into the construction of road on
Gwalior-Etawah section on National Highway No. 92

S 3TeN® 3Rt (M) @ Iy MRl W& 92 TaTferdR, geral o W) i faxig ot #
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(x) Need to accord sanction for ethanol to the Sugar Mills of Bihar
Particularly Warsliganj Sugar Mill in Nawada.

1. Wren g (FamEn) : ER wr ¥ FaEr Sarid aRaets gt i S faes @
HERM! f[AaEIRAT & 9T I gl & &, TS AR AR H w5 | /AN S € 9 qer
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(xi) Need for stoppage of Rajdhani Express and other passenger trains
at Mirzapur Railway Station in Uttar Pradesh and also start a new
Inter-city train between Mirzapur and Lucknow.

s 91 PAR Ted (FR) : faeermae Jose &1 g iR & fog < & e
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(xii) Need for central assistance to drought affected areas of Bihar
particularly Nalanda.
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(xiii) Need to declare Minimum Support Price for Jute at Rs. 2500 per quintal
and increase the number of jute procurement centres in West Bengal.

SHRI PRABODH PANDA (MIDNAPORE): Nearly 40 lakhs farmers in the country
grow jute of which 75 per cent is produced in West Bengal alone. Nearly 2.5 lakh
other people are attached with the raw jute handing and some cottage industry,
besides the jute industry.

But due to non-remunerative prices in the markets, particularly in view of the
high increase in the cost of inputs, the jute growers are facing problems.

The prevailing market price for Grade V jute per quintal is much less than the
cost of growing. They are also facing the problem of water due to irregular and scanty
rainfall in jute growing areas. Therefore, to save the jute growers, one of the backbone
of jute industry, the Minimum Support Price of raw jute should be declared at RS.
2500/- per quintal.

Besides, it special steps should be taken by the Central Government so that the
JCI starts procurement of jute with right earnest from August to November directly
from the jute-growers. The JCI procurement centres must also be raised from present

101 centres to facilitate the procurement in West Bengal.
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(xiv) Need to implement Minority Welfare Programmes including the proposal
put forward by Rangnath Misra Commission

SHRI MOHAMMED E.T. BASHEER (PONNANI): Implementation of the Minority
development programmes are in a dead slow manner. Inadequacies of fund, lack of
monitoring setup, non accountability of the channelizing agencies are the root cause
of the same. Sachar Committee had identified the issues to be addressed. Ranganath
Misra Commission has specifically suggested the program of action to be made for
the implementation in the light of Sachar Committee report. Government has just
tabled Ranganath Misra Commission report in the house without even an action taken
report, that too after two years. It is still uncertain as to what further action the
Government is going to take in this regard. It is extremely sorry to note that the Equal
Opportunity Commission (EOC) as recommended by the Sachar Committee has not
yet been constituted. National Commission on Minority is still weak as there in no
statutory Power. Though a bill (103" constitution amendment bill) for giving
Constitutional power to the commission has been introduced in Parliament and
referred to Standing Committee, no further steps have been taken in this respect. |
urge upon the Government to take expeditious actions on the implementation of
Minority Welfare Programmes including the proposals put forward by the Ranganath

Misra Commission.
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(xv) Need to release due share of water to Rajasthan from Punjab
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14.04 hrs.
STATUTORY RESOLUTION RE: DISAPPROVAL OF SECURITIES AND
INSURANCE LAWS (AMENDMENT AND VALIDATION) ORDINANCE, 2010
AND
SECURITIES AND INSURANCE LAWS (AMENDMENT AND VALIDATION)
BILL, 2010

MR. DEPUTY-SPEAKER: Now, the House will take up item no. 15, Statutory
Resolution.

Shri Basu Deb Acharia — not present; Shri Lalji Tandon — not present; Shri
Radha Mohan Singh — not present.

Shri Prabodh Panda.
SHRI PRABODH PANDA (MIDNAPORE): I beg to move:

“That this House disapproves of the Securities and Insurance Laws
(Amendment and Validation) Ordinance, 2010 (No.3 of 2010)
promulgated by the President on 18 June, 2010.”

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I beg to move:

“That the Bill further to amend the Reserve Bank of India Act, 1934, the
Insurance Act, 1938, the Securities Contracts (Regulation) Act, 1956
and the Securities and Exchange Board of India Act, 1992, be taken into
consideration.”

SHRI PRABODH PANDA : Mr. Deputy-Speaker, Sir, at the very outset I must
register my serious objection for promulgation of the ordinance. Now-a-days, it has
become a practice of the Government of the day to promulgate ordinances on
different issues.

There are three issues.E

Sir there are three issues (a) Parliament was in session till May 7™, almost a
month after the SEBI order was issued. The Government has not explained why it did
not make the necessary legislative changes by introducing a Bill in Parliament at that
time. (b) While the original order prohibited insurers from raising further funds under

existing schemes (which could have created uncertainty for investors, thus requiring
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quick action), SEBI subsequently clarified that its earlier order applied only to new
schemes, leaving existing products untouched. This would have gone some way
towards mitigating the “uncertainties’ referred to by the Government in its statement.
(c) On May 4, more than three weeks after the SEBI order, the hon. Minister of State
for Finance told in the Rajya Sabha that the Government itself had asked the two
regulators to get a legal opinion on the issue, following which the dispute was referred
to the Supreme Court. While the matter was before the Supreme Court, the Ordinance
was promulgated. So, it is quite unfair. When the issue is already before the Supreme
Court, what was the urgency from the Government to promulgate such an Ordinance?
Thus, the circumstances which made it necessary for the President to take "immediate
action’ may not have existed.

Sir, not only that, it has appeared in different newspapers that the Governor of
the Reserve Bank has expressed his strong reservation in this regard and he requested
the hon. Minister of Finance not to bring it before the Parliament and it should be
lapsed. Not only that, it is the question of diluting the autonomy of the SEBI. So, this
1s not an ordinary issue. I think this is not proper to promulgate any Ordinance. As
there are strong reservations from different corners, even from the Reserve Bank itself,
the Government should not press it for consideration and passing.

Sir, with these words, I move the Statutory Resolution for adoption.
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SHRI PRANAB MUKHERJEE: Mr. Deputy-Speaker, Sir normally in the opening
observations of the Minister, while requesting the House for a Bill to be taken into
consideration, there is no need of making any detailed observations, but this time I
would like to do so because, firstly, I would like to explain why it was necessary to
have the Ordinance. That will be the issue which the mover of the Statutory
Resolution and other Members are going to raise. Secondly, what were the reasons
when all these facts, which the hon. Member moving the Statutory Resolution has
mentioned, were known to the Government, then why the Government had to take
this particular action and surely after that, I will respond to the other points which the
hon. Members will raise during the course of discussion.

The Financial Sector Regulation in India has become stronger with the
emergence of Statutory, Autonomous and Independent Regulators. Presently there are
four regulatory authorities. (i) the Reserve Bank of India (RBI), (ii) The Securities
and Exchange Board of India (SEBI), (ii1) Insurance Regulatory and Development
Authority (IRDA) and (iv) the Interim Pension Fund Regulatory Development
Authority (PFRDA). The former three are statutory regulatory authorities and the
fourth one PFRDA is created by an Executive order by issuing a resolution by the
Executive.@

With the rising complications and expansions of the financial market, it was
considered necessary that there should be independent regulatory institutions to deal
with the issues in their respective jurisdiction. Unfortunately, what happened there?
The question is that when one statutory authority enters or is alleged to enter into the
jurisdiction of the other statutory authority, what should the Government do? There is
one course, of course, left — a prolonged litigation, going to the competent High
Court or going to the Supreme Court. But we shall have to keep in mind that in the
financial market, if actions are not taken promptly to have a remedial measure, then,
that will harm the interests of the prospective investors. Had it been an ordinary

matter, there would have been no need of it.
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The hon. Members are fully aware of what happened. The SEBI issued some
instructions in the month of January, 2010. Jurisdictional disputes arose between the
SEBI and the IRDA in January 2010. The SEBI issued notices to show cause to some
of the life insurance companies on the ground that the Unit-Linked Insurance Products
are akin to the mutual fund schemes and consequently can be sold only by the entities
which are registered with the SEBI and whose products meet with their approval.
Further, on 9" April, 2010, the SEBI issued an order against 14 insurance companies
prohibiting them from issuing new ULIPs or raising money from the existing ULIPs
till they obtain the requisite certificate of registration from the SEBI.

On this issue, another statutory regulatory authority, the Insurance Regulatory
and Development Authority, was of the opinion that the order of the SEBI issued
without offering the 14 insurance companies any opportunity of hearing was bad in
law and exercised without the necessary jurisdiction and would adversely affect the
interests of the insurers and the investors in the market and put the policyholders to
great loss. So, what did the IRDA do? The IRDA, in exercise of powers vested in the
Authority under Section 34 (1) (a) and (b) of the Insurance Act, 1938, and after
consultation with the members of the Consultative Committee issued an order dated
10™ April, 2010 directing all the 14 insurance companies mentioned in the order of
SEBI to carry out insurance and insurance business as usual. In other words, the SEBI
is saying “do not carry on business.” The IRDA is saying: “You carry on business.”
That was the position on that day.

Before that position came, I instructed the Finance Secretary to look into the
matter. From January onwards, it is going on. The Finance Secretary took a meeting
on 10™ February, 2010 in which both the regulators also participated and it was
agreed that both the regulators would discuss the issue and sort it out between
themselves. That is on 10" of February. The regulators then met at Hyderabad on 12™
of March, 2010 but the mutual discussions between the two regulators also could not
resolve the issue. The High-Level Coordination Committee on Financial Markets also

deliberated on the issue on 26" March, 2010.@
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In the meeting it was resolved that the issue of jurisdiction on ULIPs between
the two regulators may be resolved by them bilaterally and the item was taken off
from the agenda of the High Level Coordination Committee on Financial Markets.
However, SEBI went ahead and issued its order on 9" April, 2010. Then I myself
intervened. I held a meeting with the regulators on 12" April, 2010 in which the two
regulators agreed to seek a binding legal mandate from a court of competent
jurisdiction to settle the question of jurisdiction on ULIPs. The two regulators failed
to file a joint petition in the court of appropriate jurisdiction.

Then SEBI issued a Press Release dated 13™ April, 2010 to bring to the notice
of investors that SEBI had decided to keep in abeyance the enforcement of the
directions with respect to the ULIP schemes/products existing on the date of the order,
i.e. 9.4.10. However, with respect to any new ULIP schemes or products launched
after 9.4.10, SEBI’s permission/registration was required.

SEBI’s order dated 9™ April, 2010 affected a large number of persons holding
ULIPs and also the fate and future of these schemes. This created a feeling of
tentativeness in the financial market and was not conducive to their smooth
functioning.

Thereafter, I consulted the Law Ministry as to whether the Government has the
power to issue directions to both the regulators under the SEBI Act and under the
IRDA Act. The opinion of the Law Ministry was that when a statutory order is passed
by a statutory body, it can be nullified only by the verdict of a competent court and it
cannot be nullified by the Executive by issuing a directive which is vested in the
Executive by the Act of Parliament. Therefore, the advice was that we should issue an
ordinance nullifying that and create an institutional mechanism which will look into
this case so that in future the regulators do not quarrel among themselves in the area
of jurisdiction.

I would not like to discuss the merits of the ordinance at this stage because I
would like to hear the views of hon. Members. Thereafter I will respond to them and

that was the reason why this ordinance was issued. For the benefit of hon. Members,
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when [ laid the papers on the Table of the House after the opening of the Parliament, I
also laid on the Table of the House a statement explaining as to why the ordinance
was necessitated. The Parliament was not in Session at that time, 1.e. on 18" June,
2010. The Parliament Session was called much after that, in the month of July.
Keeping all these aspects in mind, we cannot allow the uncertainty and tentativeness
in the financial markets to continue when the two regulators would go on quarrelling
among themselves. I would like to repeat that I told them and I am not going to
interfere in this matter. I told them that both of them agreed that they would go and
file a joint application before a competent court — and in this case the competent court
is the High Court — and they have to only say that they would accept the judgement of
the court and it would be binding on them. That would have provided stability in the
financial market. But if one authority issues an order saying, ‘don’t do this’ and
another authority issues an order saying ‘do this’, then the Government cannot remain
a mute spectator.E
TEis the reason why this Ordinance was issued.

I will explain, while replying to the debate after listening to the hon. Members,

on the merits of the Ordinance and certain amendments which I have brought in.

MR. DEPUTY-SPEAKER: Motions moved:

“That this House disapproves of the Securities and Insurance Laws
(Amendment and Validation Ordinance, 2010 (No. 3 of 2010)
promulgated by the President on 18 June, 2010.”

“That the Bill further to amend the Reserve Bank of India Act, 1934, the
Insurance Act, 1938, the Securities Contracts (Regulation) Act, 1956
and the Securities and Exchange Board of India Act, 1992, be taken into
consideration.”
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“The said contention has no merit. Life insurance policy serves a
different purpose and object. Life insurance policies form a separate
class and cannot be clubbed with mutual funds. SEBI does not control
and regulate life insurance policy. It is well known that rate of return in
LIC policy is substantially lower. The primary object of a life insurance
policy is to secure and benefit beneficiaries on death of the insured, the
rate of return on mutual funds is market driven.”
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SIS AT Wele &l @R U1 @M © @1 fhR 3MUdT A8HA1 Sl ASls IR @ 8, GIH DT ab
BN ST @M 8, 9 F Told HS S %@ 8, AN B o &l ® o ~gerd ®rs § 9 W R S %8
FHE I8 T A1 TS SMQM? HEl 98 TEA UET AR TS @ TR wR B 27 9 oy A
SIRTIRAT BT F1 Sfed T &1 HIE B b 27 390 IR # 77 d=re &= |9 @ 2?



cs
ontd. By g2 


02.08.2010 88

HEIGY, AT TN ATl & b T TS & BRI YUR WeleR M B ATqegehal TS,
S8l I Gl SR 8, STy H B8l b 3 T1=d1 &1 37 GIR i1, Section 11 of SEBI
Act, 1992 and Section 14 of the IRDA Act, 1999 SMi aR1¢ yfew & forg iz &1 a1
B T PARSIA &, TE Fellax & IS A1 ad Feitaren A off, A1 1 89 fhll Weler W
PHRIATE T& PR A 57 AR $9 R § T BT 817 30 a8 H 8IS oldel Pyl B
T H ar g @07

“Investment component in a ULIP is an integral part of the insurance
contract and its existence does not change the nature of the concept.”

TE TR A Bl

“But the investment component helps the insurer transact in the
securities market for which the insurer needs to abide by all the norms
that govern the securities market.”

ORI el &-

“IRDA will regulate the ULIPs as insurance contracts and SEBI will
regulate the fund management done by the portfolio managers for
insurers. This solution will work out best for the policy holders as they
would get the best of both the worlds, IRDA will protect the interest as
a policy holder and SEBI will protect their interest as an investor.”
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SHRI MANISH TEWARI (LUDHIANA): Mr. Deputy-Speaker, Sir, it is invariably
very difficult to find a unique selling proposition for his presentation after the very
learned Leader of the House, who incidentally in this case is also the Finance Minister,
has articulated the raison d’etre for bringing forth a particular E’
But after hearing my distinguished colleague from the other side, Shri Nishikant
Dubey, allow me to try and find a method of expanding upon what the hon. Finance
Minister has already articulated as the reason for bringing this particular Bill. Before I
set forth to do that, allow me to very clearly and unambiguously state that I stand in
support of the Securities and Insurance Laws (Amendment and Validation) Bill, 2010.

Mr. Deputy-Speaker, Sir, in many ways this legislation really celebrates the
complexity and the maturity of the Indian economy, the evolution of our capital
markets, and the robustness and vigour of our regulatory institutions. I remember that
in the year 1991when we started opening up the Indian economy, I was just a young
student of a law school, and I do recall the very fascinating debates which took place
both in this House and also in the public domain when the nascent Indian capital
market structure was hit by what came to be known as the ‘Harshad Mehta affair’.
The Securities and Exchange Board of India was brought into existence in 1992. It
was then at a very nascent stage. It was also trying to find its feet in a very complex
and a liberalizing world. When in 1993, the L ‘affaire Harshad Mehta happened you
had to further strengthen the Securities and Exchange Board of India. From 1993 to
2010 India had come a long way. India had come a long way because today when the
entire world was buffeted by the economic meltdown, the one country which held out,
the one country which was applauded across the world for its very robust regulatory
mechanisms was the country in whose sovereign Parliament I have the respectful
occasion of speaking.

Mr. Deputy-Speaker, Sir, I would like to take you back to 2008 when the
arbitrage, derivatives and leverage-driven economic meltdown — it is nothing else but
a simono lono qu’on for human greed — completely devastated the global economic

order. You had banks and financial institutions around the world which went under
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and institutions which had a history going back almost a century. You had banks
which had established global reputations shutting shop overnight. Here, in India —
thanks to the multi-partisanship and that is a compliment to the Indian democratic
system; it is a compliment to the manner that notwithstanding our political differences
we are able to function collectively when required in the interest of this country —
over a period of 18 years you built such a sound regulatory system that not a single
Indian financial institution collapsed; not a single Indian bank went under, whether it
was in the private sector or it was in the public sector. This was at a point in time
when, for the first time around the world, the economy contracted by 1.3 per cent.
After the Second World War, it was the first such occasion when the global economy
ever contracted; when 62 million people in Asia alone, as a result of the economic
meltdown, went below the poverty line, India, in terms of its regulation, stood out as
the beacon of something which needs to be emulated even by the developed
economies of the world.

Now, allow me to come to the genesis of this Bill, which, of course, has been
explained very succinctly by our hon. Finance Minister and demystify the legalese
which surrounds it.E

As the Finance Minister very rightly pointed out, they are for regulators in the
financial sector. You have the Securities and Exchange Board of India (SEBI),
which looks at capital market; you have the Insurance Regulation and Development
Authority of India (IRDA), which looks at the insurance sector; you have the PFRBA,
which has been constituted by the Executive action, which looks at the development
of pension funds; and you have the Reserve Bank of India, which looks at the banking
sector as a whole.

Mr. Nishikant Dubey had actually raised a very relevant question with regard
to what should be the role of a Central Bank in a liberalised economy. I would just
like to take my hon. colleague back to a speech, which the Finance Minister had
delivered after he presented his first Budget to the Board of Governors of the RBI;

and he said that ‘possibly, there is a need to reform the function of the Central Bank.’
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But because that is not the subject of the debate today, I would not dwell into it at
length.

What has happened, Mr. Deputy-Speaker, Sir is that over the last 18 years, the
complexity of financial products has increased. You have financial products, which
in part have a certain mutual fund component to it; you have financial products, which
have a certain insurance component to it. Now, when you have a financial product,
which is a hybrid, which has an insurance component, which has a financial
component to it, at that point in time, which is the regulator, which should be
exercising jurisdiction? If for example, I was to extend the proposition, which my
friend, Mr. Nishikand Dubey made that the SEBI should exercise regulation with
regard to the mutual fund aspect of it and the IRDA should exercise jurisdiction with
regard to the insurance component to it; well, it is all right; theoretically you can do
this hair-splitting but practically when you come into the market to have a split
jurisdiction over a single product, it is going to very badly impact on 1) the efficacy of
that product and 2) more importantly, the confidence, which the investing public has
in that particular product. Therefore, there is a need to work out a mechanism that
you need to reconcile as to how different jurisdictions, which come on to bear on to a
particular product can be reconciled, can be harmonised so that the investing public
has the confidence; and regulation continues to remain robust so that the confidence
in the Indian security market does not deteriorate.

Mr. Deputy-Speaker, Sir, the Finance Minister explained as to what triggered
off this particular legislation. On the 9™ April, you had the Securities and Exchange
Board of India come out with an order, which said that 14 insurance companies would
not be allowed in prospective to sell the unit linked productivity products. On the 10®
of April, the Insurance Regulator come out with another order, which says that the
directions of SEBI should not be followed and these 14 insurance companies can go
on functioning and selling these products as if it is business in usual. Now, where
does that leave the investing pubic? If somebody approaches a common man and says

that ‘this is a unit linked scheme’ and says that ‘the IRDA has given the permission to
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sell it’, the person will turn around and say: “But the SEBI has not allowed you to sell
it.” Here, it is not a question of regulators competing with each other. It, as I earlier
pointed out, reflects the maturity of the Indian market that both the regulators —
‘whether it is the IRDA, whether it is the SEBI — want to exercise jurisdiction to
protect the investing pubic. E

But if there is a conflict of interest, how is that going to be harmonised? Now,
Mr. Nishikant Dubey raised a very interesting point. He said there is a court order and
if the Government was to follow the court order, the matter would be reconciled and
there would possibly be no need to come out with this legislation.

Allow me to respectfully point out just two things. The first is that all court
orders are appealable and in a dynamic security market where decisions, as the
Finance Minister pointed out, have not only to be taken promptly but have to be taken
more than promptly. At times, intervention is required on the spot in order to ensure
that the markets do not start tumbling and people do not lose money. This prolonged
litigation is not in the health or does not suit the health of the economy.

The second more important thing is, if I recall correctly--because the books
have come in just now and I have not had a chance to look at them--but from the top
of my head, there is a Supreme Court order, which goes back to 1997 or 1998, and the
Supreme Court order very clearly lays down a mechanism that in case there is a
conflict between the Public Sector Undertakings, rather than coming to court, the
Public Sector Undertakings should first go to a committee of the Government, which
to the best of my knowledge, consists of the Cabinet Secretary and has a couple of
other Secretaries to the Government of India, try and resolve a dispute amongst
themselves and then, if the dispute cannot be resolved, come to the Supreme Court of
India. The Supreme Court itself has told the Public Sector Undertakings that do not
become chronic litigants; do not come to the court on any smallest of occasion; first
try and resolve yourself through an intra-committee mechanism and if it cannot be
resolved, we are always there as the institution of last resort and you can always come

to us.
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But what do you do in the case of Regulators? Here are Regulators who are
empowered by Acts of Parliament, which have been passed by this House, by this
august Assembly. Regulators, whose independence has been guaranteed by legislation
passed by this House, embodify and embed that independence. Therefore, if you have
to reconcile the dispute between Regulators, obviously you have to legislate and that
is precisely what the Finance Minister has done today.

He has brought a Bill before this House, which provides for the mechanism
that in case there is a conflict between Regulators---and as I earlier pointed out,
Regulators are not fighting amongst themselves but cautiously trying to discharge
their duty to the best interests of the investing public—how do we reconcile that
dispute? That is why, a committee has been proposed in this legislation and since that
goes to the heart of the entire matter, allow me to just read out that one provision
which would make things clear itself.

“45Y (1) Notwithstanding anything contained in this Act or the Securities and

Exchange Board of India Act, 1992 or any other law for the time being in force,

if any difference of opinion arises...”

Mr. Deputy-Speaker, Sir, that is the key word in this legislation. If any
difference of opinion arises with regard to what is really the character of a financial
instrument, then there is a committee which would consist of the Finance Minister,
the Governor of the Reserve Bank, the Secretary in the Department of Economic
Affairs, the Chairperson of IRDA, the Chairman of SEBI and the Chairperson of
PFRDA who would sit down and resolve that dispute. I do not understand as to where
the whole conception of a super Regulator really comes in, you know as was
articulated by my learned friend.

He also raised a very interesting question, a question which really goes to the
heart of Indian democracy. It is the question of integrity. No legislation, and I repeat,
no legislation howsoever robust it might be, howsoever sound it might be, how many
ever loopholes it may plug, can never substitute for the integrity of the person who is

charged with the responsibility of implementing it. If, unfortunately, you have a
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person in a seat of office who has a vested interest, well, then that is a democratic
causality and for that the nation has to pay the price and the nation has to learn to put
proper people in proper jobs so that the responsibility can be discharged with
efficaciousness, with a certain sense of discretion which a job as sensitive as this
entails.E

The last point I wish to make is, because the whole question of the super
regulator was brought up, though it does not pertain to this Bill, it does bring to bear
all these aspects as this Bill has provided an occasion to raise this matter.

If you go back to the economic crisis of 2008, all the developed western
economies which bore the onslaught or which were the victims of this domino effect
of this financial crisis had very well regulated structures. They had very robust
regulatory bodies in the financial sector, leave alone the other regulators which my
friend referred to. Then, why did the economic meltdown take place? Why were the
regulators not able to discharge their responsibilities? The answer very simply is that
each regulator had a very vertical focus. He was looking at his very narrow domain of
responsibility. There was nobody stepping back and looking at the macro economic
picture and trying to plug the loopholes which existed between those regulatory
mechanisms. I think the hon. Finance Minister, given the fact that he has chaired the
economy of this country over the years, realises that there is a need for a body to look
at the economy from a macro economic perspective. That is why he proposed the
constitution of a Financial Development and Stability Council. My submission to you,
Mr. Finance Minister, before I conclude would be so as to enable India to continue to
maintain its regulatory reputation, please bring the Financial Development and
Stability Council into existence.

Thank you, Mr. Deputy-Speaker.
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Thank you Mr. Deputy-
Speaker, Sir, for giving me the time to speak on this Bill. I oppose this Bill at this
moment. | feel that this should have been referred to the Standing Committee for a
detailed discussion. The proposed mechanism of forming a joint mechanism is
nothing but a knee-jerk reaction, not a product of a deep and serious study of existing
arrangement for addressing intra contradictions of the regulatory authorities in the
market economy.

My other question is this. Why such an emergent situation has arisen to issue
the ordinance? The explanation given by the hon. Finance Minister is that the dispute
began from January. On 10" February the Finance Secretary discussed it. On 12"
March there was mutual discussion in Hyderabad. The High-Level Committee on
Financial Market discussed it on 26™ March. On 9™ April, SEBI had given the order
and on 10™ April IRDA had given another order. All these things were going on. Hon.
Finance Minister knows all these things. I am talking all these things because at that
time Parliament Session was going on and up to 7™ May the Parliament Session went
on. At that time, why did the Government not bring this thing in Parliament itself
instead of issuing an ordinance on 18" June? This should have been brought up at that
time in Parliament because Parliament was in session up to 7" May.

My second point is that why have we not waited for the verdict of the hon.
Supreme Court. In reply to Question No. 4202 in the Rajya Sabha put on 4" May,
2010 the hon. Minister of State for Finance said — “The Government had asked the
two regulators to get a legal opinion on the issue” — following which the dispute was
referred to the hon. Supreme Court. When the matter was before the hon. Supreme
Court and the apex body has not given any verdict till now, why was this ordinance
promulgated? The legal verdict should also have been taken into account.

My next question is this. Why in the ordinance which is to be replaced by the
Bill, the Government has not offered any reason as to why ULIPs are to be regulated

by IRDA rather than SEBI? E
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What is the guideline of SEBI? On 9™ April, SEBI directed 14 insurance
companies, most of which are private life insurance companies belonging to ICICI
and Reliance Ambani groups, to stop dealing in ULIPs. SEBI’s explanation is that the
amount received under ULIP is invested in two ways — one part is for insurance cover
and other is investment in the securities’ market. According to SEBI, in some ULIP
products, premium to buy insurance is as low as two per cent of the total amount
whereas the balance is being invested in securities’ market. Our question is : In an
insurance linked scheme, why should they invest a part of premium in the securities’
market? What is your experience in the global scenario? The same thing had
happened in America where investment in the stock market brought a big depression
and created a global crisis. Such a kind of crisis may also come to our country, if we
allow the insurance related schemes to invest in the stock markets. Rather it should
have been invested in developing the social sector. That should be brought into
account.

The RBI had constituted two committees. One was a Standing Technical
Advisory Committee on Financial Regulation, which was constituted in 2003. The
other was a Working Group on Conflict of Interest in the Indian Financial Services
Sectors to identify the sources and nature of potential conflicts and suggest possible
measures and actions to be taken for mitigating them. So, the RBI should have played
an important role. Then, there is a High Level Committee on Capital and Financial
Market (HLCC FM). They referred the matter on 26.3.10 to take a legal opinion. They
should have played a more important role.

My next objection is on the inclusion of Provident Fund Regulatory and
Development Authority, PFRDA. This PFRDA itself is constituted under an
Executive Order. The PFRDA Bill is still pending and not passed in the Parliament.
We have every objection to the formation of PFRDA also. So, when it is not at all a
statutory body, then why is PFRDA kept in the joint mechanism? Our strong

objection is there not to keep PFRDA there in this manner.
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In the Union Budget, hon. Finance Minister had proposed setting up of an apex
level committee, that is, Financial Stability and Development Council. Now the
Ministry of Finance has since attempted to provide concrete shape to the proposed
Financial Stability and Development Council by circulating a Discussion Paper. It
envisages the FSDC to operate through two committees —Financial Sector Regulatory
Coordination Committee to be chaired by the RBI Governor and Financial Sector
Stability Committee to be chaired by the Finance Secretary.

At this juncture, it would have been better that without placing the Bill here,
the whole matter should have been referred to the Standing Committee on Finance so
that it could go into the details of the issue and got to the root of this kind of a
problem and conflict so that there is no recurrence of such things.

The interest of the investor must be looked into. We are very much concerned
about the interest of the investor. At the same time, we are also very much concerned
that the insurance related schemes must not invest funds in stock markets. All these
things could lead to a crisis.

The Governor of the Reserve Bank of India himself, after meeting the hon.
Finance Minister, expressed publicly that this proposed Bill was going to dilute the
role of the RBI. That should not have been done.

At this juncture, when there is a difference of opinion, my concrete proposal is
that the hon. Finance Minister should send this Bill to the Standing Committee to
have a detailed discussion, and then bring a new legislation before Parliament because
Parliament is the highest authority and Parliament should take a decision on this.

With these words, I thank you and conclude my speech.
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SHRI B. MAHTAB (CUTTACK): Mr. Deputy-Speaker, Sir, I stand here before you
in this House to deliberate on the Securities and Insurance Laws (Amendment and
Validation) Bill, 2010. This Bill will be amending the Reserve Bank of India Act,
1934; the Insurance Act, 1938; the Securities Contracts (Regulation) Act, 1956; and
the Securities and Exchange Board of India Act, 1992.

It is not a trivial issue. It is not only an issue concerning two regulatory
institutions; it is an issue which has far-reaching affect. It has tremendous impact on

the regulatory mechanism that is in place today in our country.E

15.00 hrs.

The Government of India promulgated the Securities and Insurance Laws
(Amendment and Validation) Ordinance precisely 54 days ago. It is said that it was
triggered by jurisdictional dispute between the Securities and Exchange Board of
India (SEBI) and the Insurance Regulatory and Development Authority (IRDA) over
the regulation of Unit-Linked Insurance Policies (ULIPs). Initially, they were advised
to go to the court of law, but it was aborted by the direct intervention of the Finance
Minister.

The question primarily is this. Was the Ordinance necessary to validate the
procedure? Here, I would like to draw the attention of the House to the fact that this
Bill replaces the Ordinance, which clarifies that ULIP shall be regulated by IRDA and
not by SEBI. The next point in this Bill is that a Joint Committee chaired by the
Finance Minister has been established to resolve disputes over “hybrid instruments.”
Therefore, two key issues are to be dealt with in this House. Firstly, the law was
issued as an Ordinance and not through a Bill. I have gone through the statement of
the Finance Minister and I have also heard him today. It is not clear whether there was
an urgent and emergent situation that necessitated an Ordinance. Secondly, the
Government has offered no reason as to why ULIPs should be regulated by the IRDA
rather than SEBI?
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Firstly, I would like to deal with the question of the need for an Ordinance.
Under the Constitution, the power to make laws rests with the Legislature. The
Supreme Court has clarified that the legislative power to issue Ordinance is in the
nature of an emergency powers given to the Executive only and “to meet the emergent
situation.” According to an explanatory statement, it is mentioned that “in order to
clear uncertainties on the differences of opinion” between SEBI and IRDA, it had
become necessary to clarify the ULIPs issue.

There are two issues involved here. Firstly, the Parliament was in Session till
7™ May, almost a month after the SEBI order was issued. The Government has not
explained as to why it did not make necessary legislative changes by introducing a
Bill in the Parliament at that time. If it had come, then it could have gone to the
Standing Committee or we could have at least deliberated here if it was of emergent
nature. Secondly, three weeks after the SEBI order, the Minister of State for Finance
on 4™ May to an Unstarred Question No. 4,202 in Rajya Sabha asked the two
regulators to go for a legal opinion on the issue, following which the dispute was
referred to the Court. It was while the matter was before the Court that the Ordinance
was promulgated. Thus, the circumstances clearly demonstrate, which made it
necessary for the President to take immediate action does not arise.

In that event, the greater issue is that it goes much beyond. It seems a new
institutional mechanism is created to settle all future jurisdictional issues under the

regulatory jurisdiction of RBI, SEBI, IRDA, PFRDA or the Central Govemment.E

E]

has been promulgated, and the Bill that is being rushed through today raise serious

The purpose, scope and content of the Bill, the manner in which the Ordinance

issues.
There is little basis for the presumption that there are or will be numerous
jurisdictional disputes among regulators in the financial sector. Such disputes among

them have been very rare. Very few have so far got out of hand. Ambiguities and grey
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areas have been handled quite well under existing mechanism, both formal and
informal, for dealing with any disputes that arise.

There 1is already a high-level Coordination Committee comprising
representatives of all regulatory bodies and Finance Ministry, and Finance Ministry
gets ample opportunity to convey its view point and resolve issues through informal
discussions.

There are also other avenues, particularly the frequent meetings of regulators
with the Ministry for informal and continuing exchange of views on emerging issues
relating to monetary policy and more generally regarding the health of the finance
sector which are in the domain of the Reserve Bank of India in relation to
Government’s fiscal and exchange rate policies.

It is worth noting that deliberations in world forums such as Summits of G-8
and G-20 Countries and among academics in the wake of the recent world wide
economic crisis, the financial meltdown, show near universal agreement on the need
for stronger, stricter and more transparent mechanisms that are independent of the
Government to regulate the financial sector and coordinate among regulators. On-
going regulatory reforms in most of the developed countries reflect this consensus.

This Bill not only goes against these trends, but also violates the fundamental
pre-condition for effective regulation, namely, vesting it with autonomous bodies
which function transparently and in professional manner insulated from external
pressures.

There are and will be jurisdictional disputes and turf wars. In the case of
electricity and telecom, the law specifically provides for resolution of disputes
through independent Tribunals or the Court. In the case of the financial sector, these
have been handled, by and large, smoothly through informal mechanisms. Any
significant ambiguities or grey areas could have been taken care of by suitable
amendments of the relevant statutes and by appropriately strengthening the existing

institutions without compromising the autonomy of regulators.
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The regulatory agencies do function within the framework of policies decided
by elected Governments and laws enacted by Parliament. The existing law empowers
the Government to give directions to the regulators. Therefore, there is no warrant to
abandon the cardinal principle of separation of power between the different branches
of Government of which regulatory agencies are a part.

Therefore, I am of the opinion that this Bill should be killed and allow the
Ordinance to lapse.

There are two levels at which the RBI status is being diminished. One is the
RBI’s autonomy will be eroded. RBI is not independent, but should be autonomous
and continue to be. E

RBI should continue to be the financial market regulator. Why is it that the
Finance Ministry is setting itself up as a super regulator? The existing mechanism of
the High Level Coordination Committee on Financial Markets chaired by the
Governor of RBI was evolved keeping in view the pre-eminent role and responsibility
of the Central Bank in preserving the financial stability. However, this Bill empowers
the Finance Minister to preside. The RBI Governor will be one of the ex-officio
members or Vice Chairman along with others as its members. This raises a
fundamental question on the role and responsibility of the RBI.

The question today is, whether the rift between the SEBI and the IRDA would
have been settled without the Ordinance. If there was any lacuna or limitation in the
working of HLCC, would it not have been set right by an Executive Order? One may
cite the Financial Stability Oversight Council presided over by the Treasury Secretary
under the Financial Sector Reforms approved by the United States Congress. The
FED Chairman is a member along with other functionaries. But the objectives of the
Council are very different from those that are spelt out in our Bill. Let us not copy
what United States has done. I am reminded of another instance of United Kingdom.
MR. CHAIRMAN : Will you kindly conclude now?

SHRI B. MAHTAB : Yes, Sir. The Chancellor of the Exchequer of the United

Kingdom Mr. George Osborne — The Finance Minister is very much aware about it —
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has recently said that they would abolish the Financial Services Authority (FSA) and
give most of its powers to the Bank of England which is the major financial regulator
of the United Kingdom including the undoing of the regulatory system set up by Mr.
Gordon Brown in 1997. What we are doing today is repeating what Mr. Gordon
Brown had done in 1997. They are undoing it now. He blamed FSA for failing to
prevent the financial crisis. I am not going into those details now. There are 15
regulators in India today. The Joint Mechanism as has been proposed in this Bill is
proposed to be a mega body. But they will be duplicating the work of other regulators
in terms of data collection, interpretation and dissemination. The Bill says that in the
case of any difference of opinion among the regulators covered, the Joint Mechanism
will have the final say. But we all know that if any party has a dispute with the
Central Bank, the proper forum for its resolution is the court of law and not the Joint
Mechanism. Firstly, I do not understand as to what was the unnecessary hurry for the
Government to come out with an Ordinance on this issue? It was the Government
which advised both the regulators to go to a court of law and settle the dispute
between them. When they went to a court of law, the Government pre-empted the
judgment of the court with an Ordinance and now the Bill is before us. The
Government is keen to legislate without referring it to the Standing Committee on
Finance. Why are they rushing it? I find it incomprehensible. Why would the Finance
Minister preside or should head a Committee called Joint Mechanism as it is called,

that would resolve disputes or differences of opinion among the regulators?E
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E

These are the three questions I would like to be educated upon. If the primacy of an
instrument is security and insurance is incidental tell me what the Law Ministry’s
view was on it. Did they not say that the regulatory jurisdiction should be with the
SEBI? But what has come through in this Bill is something different. Is it not
completely contrary to the view which the Law Ministry had given?

SHRI PRANAB MUKHERIJEE : Can you tell me where you got this information
from that the Law Ministry gave a different view? Can you give me any proof or your
source of information?

SHRI B. MAHTAB : I would give it to you.

SHRI PRANAB MUKHERJEE: I would love to have it.

SHRI B. MAHTAB : This is the information which I have. If the Leader of the House
insists, I would place it before the hon. Chair.

SHRI PRANAB MUKHERIJEE: You give it me. [ am not saying that you should give
it to the Chair.

SHRI B. MAHTAB : If you want it privately, I will give it.
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SHRI VIJAY BAHADUR SINGH (HAMIRPUR): Mr. Chairman, Sir, in this regard, I
have only two submissions to make. Firstly, kindly see that this is a composite
formula — there is an Act known as the Reserve Bank of India Act, 1934. Then, there
is another Act, which is called the Insurance Act, 1938. Then, we have the Securities
Contract Regulations Act, 1956 and the Securities and Exchange Board of India, 1992.
These old Acts have lost their life. Their shell life has been finished. What I want to
focus is that the time is very ripe and that the global economy and many matters are
coming up. Why not the hon. Finance Minister with a mechanism should make a
comprehensive Act covering all these matters? Otherwise we would be going for
amendment after amendment which is like operation was successful but the patient
died. In so many amendments, the real soul is lost. I would like to make a respectful
suggestion that let us think on the line — draft an Act which caters to the latest
economic needs and financial necessities.

Secondly, I totally agree that when Parliament was not in sessions, there is a
catena of Supreme Court cases which says that they have a power to issue the
Ordinance. Since the money matters are very sensitive, the Government has taken
this step. There is nothing wrong about it. The intention is good because we have a
feeling that there were a lot of spurious insurance companies siphoning off the money
from the poor people, etc. and there was no security as to whether they would be able
to pay or not repay and the poor people were suffering. There is no doubt about it. But
what I want to say is this. I just want to say only a line. In the Statement of Objects
and Reasons which the hon. Minister of Finance has said that the Securities and
Exchange Board of India Act, 1992 was enacted inter alia to protect the interests of
investors. Then, another Act, the Insurance Act says that it is to protect those who are
insured. All these Acts are there to protect the depositors. I would read out hurriedly
the persons in the Joint Mechanism, which is headed by the hon. Finance Minister, an
ex-officio Chairman. At (a) the hon. Finance Minister, at (b) the Governor, Reserve
Bank of India, at (c) the Secretary, Department of Economic Affairs, at (d) the

Secretary, Department of Financial Services, (e¢) the Chairperson, Insurance
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Regulatory Development Authority, etc. In these six, investor is missing. All those
four Acts are focusing to protect the interests of investors and depositors. 1 would like
to request the Government to have a thinking or to have a relook. Let some
representatives or economists or anybody from a Forum of investors be part of this
Joint Mechanism. Otherwise, we have an experience of wrong investment policy in
the past during the NDA Government - UTI 1964. All the investors, about three
crores, were in difficulty. So, I would like that in this Joint Mechanism, the investor,
who is the real soul for which the entire exercise is going on, should be there.

By and large, I do not think that there is anything wrong in this matter. Only

thing is that investor should be included. With this, I want to conclude my speech.
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SHRI S. SEMMALAI (SALEM): Thank you Chairman, Sir, for giving me this
opportunity. The Securities and Insurance Laws (Amendment and Validation) Bill,
2010 seeks to put an end to the un-seeming conflicts between IRDA and SEBI which
started in April 2010. The recent quarrel between insurance regulator and capital
market regulator is proposed to be resolved by an authority. A Joint Committee is
proposed to be set up under the Chairmanship of Union Finance Minister. By
bringing an amendment to the Insurance Act, 1938, Securities Contracts Act, 1956
and Securities and Exchange Board of India Act, 1992, the Unit Linked Insurance
Policies shall be made part of the Life Insurance business.

I need not dwell upon the fact that the RBI Governor raised objection to the
Bill in its earlier form as it robs away the independence of the banks. However, as the
Governor RBI has been made as Vice Chairman of the Joint Committee, I think the
autonomy of Reserve Bank of India will not be diluted. I would like to bring to the
notice of the hon. Finance Minister the feeling that is there in certain quarters that the
Bill takes away the independence of the regulator. I also fear that the Union Finance
Minister heading the Joint Committee may dilute the regulator’s autonomy. But one
could draw some comfort from the fact that the status of the Reserve Bank of India
Governor is proposed to be elevated as the Vice Chairman. I am sure the Government
will not act in an overbearing manner in resolving disputes. 1 am sure that the
Chairperson will not refer too many cases to the Joint Committee for resolution of
disputes.

Finally, I would say that investors’ confidence will not be shaken and the
capital market will function effectively. As many Members are aware, it is not the
first time that the dispute or the conflict between the two regulators has arisen. In the

past also there were disputes and they were resolved through relevant appellate
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tribunal or by the judiciary. So, I would like to bring to the notice of the Finance
Minister the doubts expressed by some of the Members that the Bill takes away the
independence of the regulator. I think this should not happen and hope that the

Finance Minister will take care of this.
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman Sir,
we all know that our country has a system of parliamentary democracy. Though in
the Indian constitution there is a provision for ordinance, yet it is not proper to bring
and pass such ordinances which bypass or overlook the legislature altogether. This
practices is anti-democratic. Therefore I rise to oppose this Securities & Insurance
laws (Amendment & Validation) Ordinance, 2010 and want to assert that it should be
referred back to the parliamentary standing committee for its well thought and well
considered opinions. The economy and welfare of the people of the nation are
involved in this Bill. So it should be re-introduced in this august House after due
deliberations. If need be, Hon. Finance Minister may bring another ordinance and
pass it at that point of time.

Securities and Exchange Board of India (SEBI) controls the entire share and
debenture market of the country. On the other hand IRDA regulates the insurance
sector. Pension Regulatory Authority deals with the pension issues. Reserve Bank of
India looks after the monetary policies. Suddenly what happened that compelled Hon.
Minister to say that he had no option but to bring this ordinance at such a short notice?
The fact 1s that, the banks have floated such shares in the market which will extend
the facilities like insurance, pension and share to the people who purchase those. As a
result, there has been conflict of interests between the two regulatory organizations.
Both SEBI and IRDA along with the pension authority actually are trying to claim
supremacy over the monetary and fiscal sectors of the country. They are trying to
exercise more and more power.

Now the question is, which body is going to have control over the hybrid
system? Therein lies the real problem. All the regulatory bodies have become
‘Larger than life’. Their business have expanded to such an extent that now what is

prevalent is merely ego clash. This is my view. So the Government should adopt a

* English translation of the speech originally delivered in Bengali
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strong measure and refer this Bill back to the standing committee, as I had said before.
After much debate and discussion and proper in-depth analysis, it should be returned
to this House. Hon. Minister must not rush through and pass this Bill immediately in
a hurry.

Another point is that the matter is still sub judice and thus we should have
waited for the verdict of the Supreme Court in this regard.

The Reserve Bank can evolve an appropriate mechanism and formulate
policies to tackle this issue. RBI could bring all the regulatory bodies under one
umbrella to hold discussions under the leadership of Hon. Finance Minister to tide
over this crisis. Some more time could have been devoted to this Bill since it is going
to ultimately have a bearing on the ordinary people. The Government must not act
only in the interest of the big regulators who have flourished like anything in the last
few years. With these few words, I reiterate my demand of referring the Bill to the

standing committee and once again oppose this Bill.
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SHRI PRANAB MUKHERIJEE: Mr. Chairman Sir, first of all, I would like to
express my gratitude and appreciation to all the hon. Members who have made their
contributions by participating in this debate.

Sir, while introducing the Motion for Consideration, I had stated in little detail
the reasons for promulgating an Ordinance and why it was felt necessary that a joint
mechm should be created.Some hon. Members have supported it. Quite a few of
them have given some suggestions. First of all, I would like to deal with the
parliamentary propriety and procedure whether it could have been brought through
regular legislation during the parliament session. The Parliament’s Budget Session
was adjourned on 7" May. I brought this Ordinance on 18" June. First of all, let us
not deceive ourselves. We could not pass a regular slated legislation of the Winter
Session in the Budget Session. Therefore, to say that that it would have been easier
for us to get it done through a regular legislation is an argument for argument sake.

Secondly, look at the chronology of events. The SEBI issued the order on 9"
April and the IRDA issued another order. The SEBI says, “Oblige me and comply
with my instructions.” The IRDA says, “Do not comply with the SEBI’s instructions,
but comply with my instructions.” Then, I took a meeting of both of them on 12"™. In
that meeting — for the information of Shri Mahtab I would like to say this — both of
them agreed to my suggestion. What was my suggestion? I suggested to them, as per
the provision in the Civil Procedure Code, both of them approach the competent court
and the judgement of the competent court will be binding on all. That decision was
taken on 12" in my presence. Both of them agreed to it. But unfortunately it was not
complied with. Therefore, the whole argument which is attempted to be built on as to
why we did not give a chance to the judiciary to look into it, is not correct. This is
exactly what I suggested. I suggested to them that both of them can approach the
competent court — in this case the competent court is the High Court — to decide the
jurisdictional issue whether it belongs to the SEBI or the IRDA and whatever the

High Court will say we will accept it.
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Had they done it, there was no need for this Ordinance. But they did not do it.
Then, what should I do? I had to consult the Ministry of Law. The Ministry of Law
had given a detailed opinion. I have that copy with me. I am not going to read the
whole thing. I will be reading out only paragraph 21 on the basis of which I issued
this Ordinance, not on my whims and caprice. The Ministry of Law’s opinion say:

“It emerges from the aforesaid discussion that ULIPs offered by these
fourteen entities are primarily a life insurance product. However,
incidentally it also contains an investment component. ULIPs are in
operation since the last more than ten years. But the SEBI has now
come out with the proposition that entities offering ULIPs should get
registered with the SEBI in respect of the investment component.

Shut your eyes and imagine what chaos that would have created in the market.
They have been offering these products for the last ten years and now you start de
novo having a registration! Therefore, there was no scope of introducing it in the later
part of the Budget Session and I had to wait for this Session. Yes, had it been a
normal legislation, I would have no problem of sending it to the Standing Committee
though I know it very well as Leader of the House and many of you are fully aware
because you are all Members of the Standing Committees that how many Bills having
recommendations of the Standing Committees are pending for years, not for one, two
or three years. But that is a different issue and I am not going into that aspect.
Therefore, by merely asking it to be sent to the Standing Committee, one need not
come to the conclusion that legislation will be hastened. It is not happening whatever
be the reason. I am not going into that.

I have made certain amendments. It is true that there were a lot of
apprehensions whether we are going to dilute the autonomy of the regulator or not. I
have no such intention. I have expressed my intention in public and I have also made
the institutional arrangement. Therefore, I am limiting the activities that it will be only
in the case of jurisdictional issue and not on other matters. If two regulators claim
jurisdiction over the same product and if they are unable to resolve it, it will not come

to the joint mechanism automatically. The first effort will be to resolve it bilaterally.
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In fact, the Reserve Bank tried this. It was in the agenda. I have stated it in the High-
level Committee chaired by the RBI. They discussed it and after discussing it, they
advised both the regulators to settle it; sort it out bilaterally. Thereafter, they said that
this is now off the agenda. We have advised them to settle it bilaterally. It was not
complied with. Therefore, what we are proposing in the new scheme is that efforts
will be made to persuade them to resolve it bilaterally; if not then it will be referred to
the High-level Committee chaired by the Governor of the RBI.  If it fails then any of
these members, but not the government members, may feel that the matter should be
referred to the Joint Committee. It was in the Ordinance but we have improved it in
the Bill. You must have noticed it with regard to any of the four institutional
members -- RBI, SEBI, IRDA, PFRDA -- any one of them, may feel that the matter
should be referred. Normally, the common sense says that disputes between the two,
who will have disputes, either of them will refer and others will not have any interest
in it.

Sir it is not a super regulatory body. The Parliament is creating it. Please remember
that we are the creation of the Constitution. All the regulators are the creation of
Parliament by enactment. If Parliament considers that it is necessary to amend it, to
regulate it, to restrict it, to limit it, it is the Parliament which is doing that. The
Executive suo motu cannot do it. The Executive will have to do it with your consent,
with the approval of the House. But if the regulator starts thinking that nobody will
have any accountability and they can do whatever they like, that is not possible. Here,
it is not a dispute between the Government and the regulator. It is a case of dispute
between the two regulators in respect of the jurisdiction.

Another minor amendment we have made in the Ordinance was about
the Finance Secretary. Actually the subject comes under the Capital Market Division
of the Ministry of Economic Affairs. Now, our practice in the Ministry of Finance is
that the senior-most Secretary becomes the Finance Secretary. It may happen that the
Banking Secretary may be the Finance Secretary because of his seniority.EThe

Revenue Secretary, may be the Finance Secretary; the Expenditure Secretary may be
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the Finance Secretary because of the seniority. That is why, we are specifically
mentioning that in this Committee, the Secretary who is in charge of Economic
Affairs will be the Secretary, who is in charge of the financial services — that means,
the banking, he will be there and four regulators will also be there. As the Reserve
Bank of India enjoys the autonomy, what is the role of the Reserve Bank of India?
Please remember that there are two roles. One role is about the monetary authority.
Nowhere are we interfering with the monetary authority of the Reserve Bank of India.
The Reserve Bank is supreme in respect of the monetary authority. It decides the
monetary authority, monetary policy and advises the Government on the monetary
policy. Nowhere are we interfering with the authority to determine the monetary
policy. But they have another role — they are the regulator. As the IRDA is regulating
the insurance companies, as the SEBI is regulating the markets, as the PFRDA is
regulating the Pension Fund, the RBI is regulating the banks; branch expansion policy,
new licensing policy for the banks. The Reserve Bank will be disciplined only to that
aspect of its authority, the joint mechanism in respect of the regulatory functioning,
not the monetary functioning. Like any other regulator will be subjected to the
discipline of this joint mechanism, the RBI will also be like that. Otherwise, who will
be the Chairman? Naturally, the Chairman should have been the RBI. But if the RBI,
in its regulatory capacity in banking comes to dispute with the other regulator, would
you like to give the authority to chair the joint mechanism to the RBI? It is not
possible. That is why, it has been decided that the Finance Minister would be the
Chairman. Definitely, to recognise the fact that the RBI Governor is not equivalent to
the Departmental Secretary, his status has been raised by indicating that he would be
the Vice-Chairman of the joint mechanism.

An issue has been raised in respect of the multiplicity of the regulators. A large
number of regulators are coming into being nowadays. If there be a contradiction
about the jurisdiction which affects the larger interests of the economy, only then will
the Government have to come and interfere with it. Who is responsible to Parliament?

No regulator comes to Parliament and explains his or her business to you. It is the
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Minister who is accountable to Parliament. Therefore, there must be a place where the
buck stops. It is the Minister where the buck stops. He is accountable to you. He is
accountable to the people of this country through the Parliament. But there is no
question of interfering with the autonomy in respect of exercising the functions of the
regulators.

My good friend Shri Nishikant always speaks well. Here too, he mentioned
about one particular aspect: What are you going to do about the Raghuram Rajan
Committee? Yes, I am aware of it. They have made as many as 35 recommendations
which are under the active consideration. Some of the recommendations such as the

constitution of UID Authority are there. We have already established the UID
Authority.E

16.00 hrs.

We have already accepted it and it is in place. Regarding relaxation of licences
for bank branching network, the Reserve Bank of India has done it. With regard to
delicensing of off-site ATMs and allowing more entities of the business
correspondence in the financial inclusion model, thes are already being implemented.
As regard having a single regulator for the whole country, the Raghuram Rajan
Committee has observed that it is premature to have a single regulator for the country
due to the multiplicity of regulatory functions and, I think, it is appropriate.

Then, the third issue which emerged in the course of this discussion is this.
Why has the PFRDA been made a part of the Bill when the PFRDA Bill has not yet
been passed? I want the PFRDA Bill to be passed. But that does not mean that the
PFRDA has not come to exist. From 2004, we are trying to get this Bill passed, but
because of divergence of political views it has not been passed. But the Pension Fund
has been created. It is in existence, huge amount of money is being invested and there
must be an authority. So, the authority has been created by an executive order, by

passing a Resolution and when the regulator has been created, should not that
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regulator be accountable if there is a divergence of views between two regulators in
respect of jurisdiction?

I am not going to expand the scope of this discussion. The overall insurance
policy, the coverage, addressing of social security issues through insurance, I am not
going into all these aspects. The scope of this Bill is extremely limited in the sense
that there will be a joint mechanism. The composition of the joint mechanism has
been worked out in the Bill. There will be four regulators like now plus the Finance
Minister and two Secretaries would be part of this joint mechanism.

A question was raised and it was discussed in the media also that if the
Government wants to be inclusive and if the Finance Secretary or the Economic
Affairs Secretary want to raise the issue, what would happen? That is why we are
stating very clearly that issues will not be raised by them and they will be raised only
by the regulators whose jurisdictions are in question. For that, if it is not in the Bill,
then some of these provisions will form part of the guidelines which will be issued
and we want to restrict them. I myself stated it and there is no intention to expand it
because | have not brought out a piece of legislation saying that I am withdrawing the
SEBI Act, 1992 or the IRDA Act, 1999. I have not come for that. I have come before
this House with a limited objective that these are the regulators, in their regulatory
activities, if they try to encroach upon the jurisdiction of the other regulator — and that
is not the assessment of the Government, that is the complaint of the regulator whose
jurisdiction has been encroached — and if all other mechanisms have failed to resolve
the issue, then only this joint mechanism will come into the picture.

Some points have been made about the withdrawal of the cashless medical
insurance by public sector insurance companies. Now, the public sector general
insurance companies have not — [ am emphasizing ‘have not’ — revised or withdrawn
the facility of cashless medical treatment. However, the companies have started
rationalising of empanelment of the hospitals and standardisation of the rates and
specified procedures followed by these hospitals. 1 think Raghuvansh Prasadji or
somebody else has brought this matter to the attention of the House.E


senapati
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er given a detailed reply to one of the questions in the Parliament.

In respect of the another point which Shri B. Mahtab has raised about the first
suggestion, my suggestion to them was to have the legal solution to give the court to
decide through joint application which will be binding. When it failed then this
question came. It is not that I did not allow the courts to look into it, but they
themselves did not want to have. They wanted to have when I find, as an aggrieved
case, that I have a case in the law, I(Regulator) go to the court. But here the
proposition was both of you go, whatever the court says you give the undertaking that
it will be binding so that the time 1s not wasted. Time is a factor because for ten years
ULIP is in operation. After ten years a new order comes and there are a lot of
confusions. To avert those confusions, it was done, it was considered extremely
necessary.

Mr. Chairman, Sir, | am extremely grateful to the hon. Members for making
their valuable and significant contributions. I would also like to take some of their
suggestions which they have noted not in the context of this regulatory Bill alone, but
also in respect of the other broad economic issues which will get the time of
discussion and by responding to them in the course of time.

With these words, I thank them and I propose that the Bill be passed without

any problem.


Ravinder Singh
Pranab ctd
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SHRI PRABODH PANDA (MIDNAPORE): Hon. Chairman, Sir, in the course of my
initiation on the disapproval motion, I raised several points. Hon. Finance Minister
touched upon the points and he assured that some suitable amendments will be made
and one guideline can be made to improve this legislation.

But one point has not been answered with regard to IRDA disputed SEBI’s

order and then the matter was referred to the Supreme Court. Before the case was
decided why the Ordinance was issued? But even then, I will not stand in the way
and I will not place it. So, I would beg to withdraw my resolution.
SHRI B. MAHTAB (CUTTACK): Sir, the hon. Finance Minister has said that ULIPs
were there for the last ten years. ULIPs were there, but seldom it was invested on
securities. This is my information. I may be wrong. Once it is invested on securities,
SEBI has given in its order of April 7" or 8", why it has transgressed its term and has
encroached upon the IRDA terms? That is the grey area. That is why the hybrid
mechanism has to be enforced where both the insurance sector will be investing in
securities and securities aspect also will be investing in insurance. He had asked me
to show him that order.

My question was, if the Law Ministry has come out with a proposal as he has
quoted here and also he has mentioned in his statement that because these are
insurance units and they have invested partly or marginally on securities that is why it
should be and that is what the Bill is, if it is a securities unit and it has invested in
insurance, should the Government say that it will be controlled by SEBI. This was
my question. We would like to be enlightened on that.

SHRI PRANAB MUKHERIJEE: I have stated that from the beginning in ULIP there
is an investment component, but its overall business is insurance simply because a
component is investment related to market, that is why the jurisdiction of SEBI should
not come, the jurisdiction of IRDA should be there. That is the basis of the whole

argument on which it has been thereE
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I have never denied that there is not an investment component. I have never denied
that SEBI’s major role is to control the market because SEBI was created seven years
earlier than IRDA. But when IRDA was created, and it was looked into, why SEBI
kept life insurance out of its jurisdiction? Life insurance has its investment
component. Therefore, ULIP has its investment component from day one.

MR. CHAIRMAN : Shri Nishikant Dubey ji, do you want to have some clarification?
st ARreia g9 (Meer): 7 = S, # gor =med g f6 R Woied & SaH My &1
BIS 7 PIs IMSH! 3T T8l SaTse Hhed oW & 31 39 e & /e & an § I=v &
JAMUDT SHBRY < &fi? afe & off ar Ry 7 59 IR § o) Rdis fopar on?

R U Sl Tl B b W Al B XL B, 98 TE & b 4 g Xelex I € ol T
SIS Il Bl Tl 98 ARHR 9 R BT § AR 37 37 ST ofdl Tl AN F&RI DI el 2
f6 afs foq w20 S 98 S @1 R Weler &t smawaddr T8l gl A% Ie ueT § f6 g
WeleR g & 8l a1eY| SIq HATd BT & 99 $B BRI § AR Bigdell 44 Fg9a fhar © &
HATTA BT HRAT USdT &, Al AR W[clcd B MaeIHdT T qacl 8| FATAT <@ HH bRl o
T UH G4 ¢ 6 MU HUT HRa AR W[oIcd DI Qe &R Y, AR FRshed DI s o1
€ PR QUMY 3H <A P HeAl B ST
SHRI PRANAB MUKHERIJEE: I do not think so. The regulators are doing good job.

In most of the areas, they are doing good job. There is no quarrel with the regulators.
I do appreciate that they are making very valuable contributions. With the
complexities of the economy, complexities of the market, complexities and
expansions of the various products which are coming, experts and experienced
persons handling of it are absolutely necessary. Keeping that in view, with due
respect to my young friend, I would say that it would be too drastic. I do not have
intention of interfering with it. That I have explained in details. It is not the question
of individual; it is the question of the institutional mechanism. After all, the
accountability is to the country through the Parliament; in these matters it is

ultimately that of the Finance Minister.
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, I would like to seek a few
clarifications from the hon. Finance Minister. Firstly, ULIP has two components —
one is insurance cover and other is investment in the securities’ market. According to
SEBI, in some ULIP products, premium to buy insurance is as low as two per cent of
the total amount. The insurance component is gradually being brought down to as
low as two per cent in spite of it being an insurance product. What will happen, then?

The next clarification that I would like to seek from the hon. Minister is this. In
the Union Budget, hon. Finance Minister had proposed setting up of a Financial
Stability and Development Council. In his speech at the Reserve Bank of India’s
Platinum Jubilee Celebrations, hon. Finance Minister has stated:

“FSDC 1is not a super- regulator. It will achieve its mandate without
undermining the autonomy of the regulators. FSDC will be doing only
what is not currently been done in the existing set up. ”

What has the Minister of Finance done? He has attempted to provide a
concrete shape to the proposed FSDC by circulating a discussion paper. This
discussion paper emphasises FSDC to operate through two Committees: one on
financial sector, a Regulator Coordination Committee.

MR. CHAIRMAN: Please seek only the clarification.

SHRI PRANAB MUKHERIJEE: You have already stated it; I am answering your
question. All these points you have stated. While making intervention, you made all
these points. We are not discussing today FSDC. I have circulated a discussion paper
to get the opinion of the various stakeholders.E

I adhere to what I have stated in my Budget speech and also what I have stated
in RBI function. It is not going to be the super regulator. Every regulator will have
its own function. I have repeated it several times in today’s discussion also.

So far as FSDC is concerned, as and when FSDC will come to exist, then we
will discuss. We are not going to waste the time of the House on discussing a

Discussion Paper wherein all the inputs have not yet come to me.
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MR. CHAIRMAN : Is it the pleasure of the House that the Resolution moved by Shri
Prabodh Panda be withdrawn?
The Resolution was, by leave, withdrawn.
MR. CHAIRMAN: The question is:
“That the Bill further to amend the Reserve Bank of India Act, 1934, the
Insurance Act, 1938, the Securities Contracts (Regulation) Act, 1956
and the Securities and Exchange Board of India Act, 1992, be taken into
consideration.”
The motion was adopted.
MR. CHAIRMAN: Now, the House will take up clause-by-clause consideration of the
Bill.
The question is:
“That clauses 2 to 7 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 7 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI PRANAB MUKHERJEE: I beg to move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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16.17 hrs.
STATE BANK OF INDIA (AMENDMENT) BILL, 2010
MR. CHAIRMAN : Now, we shall take up item no. 17 — State Bank of India
(Amendment) Bill, 2010.
Shri Pranab Mukherjee.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Mr. Chairman, Sir,
with your permission, I beg to move:

“That the Bill further to amend the State Bank of India Act, 1955, be
taken into consideration.”

Sir, while moving this Bill, I would not like to take much of the time of the

House at this stage for consideration and passing of this Bill.

16.18 hrs.
(Dr. M. Thambidurai in the Chair)

The State Bank of India (Amendment) Bill, 2006 (Bill No. 99 of 2006) was
introduced in the Lok Sabha on the 18th December, 2006. The said Bill was referred
to the Standing Committee of Parliament on Finance. The Committee had
recommended certain modifications 1n the Bill. After incorporating the
recommendations of the Standing Committee, it was decided to move the official
amendments to the Bill. Further, consequent upon the transfer of ownership of the
State Bank of India (SBI) from the Reserve Bank of India to the Central Government
in 2007, it was also proposed to modify certain provisions in the State Bank of India
Act, 1955 (the SBI Act) dealing with approval of or consultation with the Reserve
Bank of India in the management and functions of the SBI. However, the official
amendments and the Bill could not be taken up for consideration and passing and on
the dissolution of 14th Lok Sabha, the Bill has lapsed.

The SBI Act was last amended in 1993 to enable the State Bank of India to

access capital market. While State Bank of India can access capital market by issuing
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equity shares or bonds, or by both equity share and bonds, there is no express

provision under the SBI Act to enable the SBI to issue preference shares and bonus

shares. E

The State Bank of India (Amendment) Bill, 2010 seeks to provide for
enhancement of the issued capital of the SBI by issue of preference shares, to enable it
to raise resources from the market by public issue or rights issue or preferential
allotment or private placement. The Bill also seeks to enable the SBI to issue bonus
shares. In order to enable the SBI to further strengthen its capital raising capacity to
meet with the regulatory requirements of the capital, the Bill proposes to enable
reduction of Government shareholding requirement of 55 per cent to 51 per cent.

With this amendment, the public sector character of the SBI wound not be
diluted; rather, the public would be allowed to increase the participation in capital
raising efforts of the SBI.

The Bill also aims to provide for flexibility in the management
of the SBI.

This Bill also proposes various amendments to bring the SBI
Act in line with the provisions of the Companies Act, 1956.

I commend that the Bill may be considered and passed by this

august House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the State Bank of India Act, 1955, be
taken into consideration. ”’
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#t fARreia g9 (Meen): #8cy, # o IR R & fag @3 St &1 g=are <1 =med § & e &
T § 9 N et v oy € 3R wrIg I% Aed S wiRa off &R <l

2 Ao O e d& @t 7l & & fog @ gU 8 S9aT U& 3fae @1 7, 39 oF HI
204 WA AT IE IMHZORM 8, 17000 H FR SHDH! Ii<1 8, 21,000 ¥ SATET YEIYH &, 150
TR A 8, 32 T H TABGT JTNRIE B, & o T TR 399 IFASY 8, SUd! Soiadie 10
IRg S WIU I SR 8, SIBI ATHS H ofloe IR & 16.28 UfA9d| SHBT ok BR SfhT
dead g, 210 Afe™T 39 Hwad € I8 ooike Red diex 8, <ifdh 3IST &) diikg | $aad!
w1 fRfa 2° fod @a g & d@1 # I8 579 WIF W o1, 9 I8 649 WM W T T &
3R AR 1 &\ o7t dic guedy 32 & & I8 98d a1 4 2] &Y 87 S $s dad, Sl 9D
AT &, BT AOR TR W ¢l Bl 1 el Ig U Sodl © (& Sl 9 a¥ 2008 ¥ 574 WH W
o, 98 aY 2009 H 649 WM TR H¥ AT TAT? ITH JIR A & (oY Bre-w ARG w1 R @
27 I8 AW IS1 [aATA © S 9 IFHSHE U UBel WX O Afad & ofed ¥ AT Bl

T WA I8 T B we 9% o fw, S Ane sifeiiem & fog & g aw
SRR IRBR T BE W& T 5 &1 T & YPHeve & o, S9A & 140 wI¢ ufaay ufer-
fedd &1 JHAE B W@ gl G d9e B 9 d9e Rl 9 & A goiced SR 98 91
FHEl € AR 3 @1 2 6 fo #3 S 1 WY I8 91 Iei Uiy SR Pel sHl| SHD cad
TFFUTH @Y 91d I I 21 § BT B © [ o T% 89 88 TR WAl H U T iR a9 2013
T BH 1,80,000 AT T Ygd SIGI| RIT A8 AHT %?E
204 A Ugal ST WT § 3% fSAT Hael 88,000 Al H SN @M AT, 98 &8 &l © &b &4 dF
AT W AN W FR el A 5 GRE BT Sl 4P DI UoICTE § AT 59 R8I Sl (I BRI
e T &= & fog erfe fhaa far 5, &= #=rew g9 foy i 27 gav o & f& o
I HAS BT RUIE BT 3T TFAHE HRAT 918 B 8, 598 f & Aa1ad 71 3M9 55 wfaerd | 51
UfI9Id WX MU 3T Hal 7 bl srhT |Aued A8Id U9 oxa1 ared 8, al T 30 Uisderss
PR & folg 9o A Brg U A1 781 81 & 52 d e 1 A9ar g 6 e @ ol i &
AT AR BB 8| UG dbl H AT A bl H R Plg §b A ST qb ST 8311
dql 98 Bad e F A% fSAT & Tl R Aere SR & U FE T FE Sede Al T8l 8l
@ B? U QA 9T 9 9o A9E DI e HACS H W Y I IR AFE A #3A St 7 e



rps
cd. by g3


02.08.2010 131

It & fid W g T9 &1 SAE <7 g FE B HAHS F A1 A ot € o T8 5 T S
I JNETAR Y AT I8 ] B H o oIl 2| A8 91 Fal g1 S8 (U 979 H el o6
d9 2006 H IE el IR, |9 2008 H I§ WIST HAS 1 3dD! RUIE ¢ @ 3R 2 ATl q19 379
ay¥ 2010 H 9 34 BT @ dR W ol & oY MY 8, I8 91 Fel ©l SH I diucd &1 Fard
g, S SO 7 Pl § 3R IS SMUR W 8 Il &xAl 8, g9 ol & 6 91 dfied 8, 98 99
2007 T& 46,934 HRIS Y AT| 3T A TSI A 68-69,000 T[S BUY HI HiUce WS 9@ 3AH
SfeaT &1 21 W 31T 1,93,000 TS HUY B DI G FHal TS 2| A S I & IR H it e
&5 I 88,000 & 1,80,000 ATV Wretdl, A1 FIT I 69,000 HIS TUY H 1,93,000 HIS HIY T
SE? Sl [a™ 91 ARNET 89 bR 3¢ &, 84 Sl el e fhar 8, Sl §9a 1 ®el 8, &
B I R HR qIG?

g # B S g SR BT Wiel B @ I IR W 8, 9K B F Al W RN
I & 3o B BT BT TR TR & JET 2, WA 2 XE B S B gdHE W 2 jE R
WA B FHAMA WM 8 I ¢l Wied W9 8l BT &, AT § a1 a7l I © 3R Sl
IR T & S T8 ©, 9 g8 G ¢ [P g9 I A S 9o e 21 # o o
T Ugel T AT ATl g8t W AT Al W get {6 oy i g9 g @1 S/ FE fF w R
IFE & 9w T8 Y, I8 Wad fedl ST gorl I TRE W [IWISH AGe HY & @ 2
Y.UF.U. DI THAMI W WA 8 W& & I«b qraofe W Al g9 o g b ael HH @ Rure
I RHHSYT AN BT 8, A gAeiel 84 R T8 PR 8 &, Had Ud ol Dl ol BT |
SEDT TAT BIIST BN? IUH by RpASIT & 21 391 Uh Rpdeyd ¥g 4 g

“The Committee is also retaining key elements of the 1988 Capital
Adequacy Framework including the general requirements for banks to
hold total capital equivalent to at least eight per cent of their risk-
weighted assets, the basic structure of the 1996 Market Risk
Amendment regarding the treatment of market risks and the definition
of eligible capital.”
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FIT EH 3 A IR I 87 GO 98 PE o,

“Each supervisor will develop a set of review procedures for ensuring
that banks’ systems and controls are adequate to serve as the basis for
the capital calculations. Supervisor will need to exercise sound
judgments when determining a bank’s state of readiness particularly
during the implementation process.”

T 39 RHHASIT DI & AN IR T 87 I9Y 31 IR I8 Padl o,

“The first part has the scope of application, details how the capital
requirements are to be applied within a banking group. Calculation of
the minimum capital requirements for credit risk and operational risk, as
well as certain trading book issues are provided in part two.”

AT I8 2 1% 991 7 UIE T H 9 WRE DI AN Al DI g[S [BAT §l FAT BH I§ A
AN & Usel, il 9 WHT A9 2006 W IB SSIedd gall, 99 I W 4 A AT W
RATATE BT Delel ZIAT DHRAT ATl IHD q16 F 2007 H § 3 SIhglal DR (AT 3R I8 WDHR
Eﬁ&i@?&ﬂwlg

& I Welex Red @ R ANMY| AT I8 A A AR I8 & 6 U HHSl &1 agd
TS Wl T @ 2] AR HACT DI RAFSTA P U e 9 i feam #§ o] fvam ol &=
TRIR FHAS B AR RASe=1 &1 g7 A o 87 et &9 @t Raie ong off, sm@ smo
TH TG HHST 91 & o g A FEl {6 99 - Vo) # W@ § Sl e 9
P BT WA &, PO 7 Bl Al Y AT I &l AR b S AN DHCT B Pled! 2l S &4
dfive &1 W SEd 2 A UTAl GRAT $B B 1 5, G dgATN PV B W © AR T Th
IR A BT IET-G B foIg a1 @ 21 I8 S FHAfA F WA ®, 37 WA b1 ot A o
#HY SN BH d¢ BT A1fRT] $Hd Ol R § 9 Pel F Pl 31T Bl a1 PR W © AR Wl
FHE B G 99 T AR A9 I7TE o, R FIE A $B Siferder A I &R S9H $o Al
= Hie ot fejie faar o, wude urel 3R g9 Aed 7 e 3K fedie faar o, s g9 IR §
31T 3TRR BRI HHS Feat & b

“The provisions seeking to enable the State Bank to raise capital by
means of private placement of equity issue of preference shares etc., are
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in line with the amendments proposed/effected in banking status
governing the private sector banks, public sector banks as well as the
subsidiary banks of SBI. These were examined and reported upon by the
committee in related reports.”

IO Bl g b M7 A7 O Uigde Adek & A1 Ufecid Aade} Bl SISy AT ufectr Aarex Bl 31T
3Tl HRAT ATEAl &, I ARIA-3AieerIe= # Ml AEdl & Al SUd (Y Teh el ARz
ATy, RSP I O T8 W SWRG T Sad od g Hel 6 S e $3NG Huli g
IBI DIAY WHH d€ T8 B © AfhT Urgde QqaeX § O sWRE pufrai & oMU IadT
BHRU AqE A AT €, PR H UE dRd, T9 ARG, I A BT SWNA B @ g Al Fi A8l A
ATl H SeTTol BRIST | A JMTBT 20 TG Bl MRS & © H fheft MY SH1E SR 3T B_1ss AR
U1 @9 PR G| AT IS A/ Tl ol A Hel & [P Y9G ARl AR 8 AT Al 3 A
SiTfeTe &1 &I # IR@Y, 3R IS BT & A (a5 B AR, AR o b1 o B
ARTY| aet off we 9% & VA 9% ¥ S TN BT A < @7 7, TREl DI BEgRT Q@ g, fan
wfee 1S < @ B H LR S § 37 ardt &1 K v o 5 gar g8 & Ren Folaer A
YA IGIR H I 3R a1 & oy {5t +ff wrsde d& 4 U1 oW1 7q SRA| i 81 ST
wle & forg S 99 S B, R @Y, $ER B, GAR B Sl T4 S ¥ F wigae do e &
fog SR 2 %1 99 9 S Arerer RefRafaferdt Som & forg R T8 € @ S der % e
fopdt Y wrgde 9% § 97 ST 79 BN AT MU TS I & [ Ig SHSHT 310l 8, 50 Usal
3T ATFRY o, I <R A T ¥ ARG I AR U S ST & IS gU 8, 3% @A BINY 3R dRe
H§ H MAr B US wAD b b FAgH IR, HAHD IRV[ T, AT AU
AR A A | I8 A9S 99 Sl §, 99 GHsK §, 998 H @ d16hd ©, 9aTd I8 © &
MY ST B AHAIR DA TG, IF6 folg AN AfTHR qiferamic smaedl ol gl AR My
3MUE B, BN UIKT & aR% ¥ 31MUT 2 b oY 38 arai W) &I & 3R 319 el d 1 g8 I
ff I € I TFINiE X B forg 1 Y JiueT ARy, & e B & fog JurR £
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#it HHRT TRUT TN (FTATEISY): HEIGH, 37 T § MM e 9t 2010 T FHIT Hd §Y H
A1 a1 X @ forg @ gan gl I8 U i fder 81 gar e [MReeid o o | o wiwor
# el {6 T8 9gd gl B S @Y ATl I§ Ufaeies a1d § {6 oo Ig ' o %@l 8l )e
ST T BTH BT 2l e db MH 3fSqT & b 999 ¥ U8l SR < § Hg i b o - 9
3MH &S, § ME e 3R §F Mh A5l I JH1 9 a9 1921 # gafiae §& & 7o gyl
ISP 91¢ W I IMH ST 1955 Uae 41, dl sHIRTT §b B THAIR IR o1l SIb 918
TTTAT 1969 H 14 IS Jbi HT TYFIZOH alll TAX U 3R T ff e 9% omw Sfean
ST B B AT BT FHE B AT 8| TAR TR0 a7 HAT x0T o J@ofi ® e
H fiscl 99 2009-10 H 600 A TG F7F Gell & R A A 2010-11 H Teb §IR I SATQT Fidl
JH WA IR TRl YRAS § Wl & HRHA 2 3R B IR gl 3 9 § W §F A
ST BT AMTS TR A T g9 € 3R W b 3B SiSAT DI IR W ¢ & <o & 88 A
{ SIET A 9 AR 9 A6l 99 @idd 9o | R a1d & o gar A [l S e a)
® Y 5 59 UR & 9% Te g A AfH Tial I Ugd UG, Safh b b U I ARl
e B Sl Oy TRE W g WA R R@T | AR SR AR FHior Aot & d8d Sl bl Howd
T DT B HRA ARBR 1 30 gl § forar g1 g fory qar#=t ot o o< ol aawern &t 2
S ATSAISH B Ahdl d9M & ol e 9 3% AT DI & Ma § Uga S &

Sir, many amendments are brought in this Bill like the amendments to Sections
2,4, 5,10, 11, 13 and 16 and many more. Many more amendments have been
proposed for approval by this House. The State Bank of India Act was last amended
in 1993 to anvil the SBI to access capital market by issuing equity shares or bonds or
by issuing both equity shares and bonds.

The Indian banks including the SBI adopted the BASEL Capital Accord on the
current international framework on capital adequacy in 1992. The RBI introduced a
set of norms to put the financial accounting and prudential standard of Indian banks
on a sound footing in line with current international practice. The BASEL Committee,
again, on banking in 2004 released the new capital adequacy framework known as

BASEL-IL. E
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According to this framework, the banks, including the State Bank of India, are
required to increase their capital base to meet the minimum requirement to achieve
capital adequacy norms, to improve basic financial health of the banking system and,
lastly, to improve its international credibility. Banks in many countries are trying to
follow these standards.

The State Bank of India (Amendment) Bill, 2006 was introduced in Lok Sabha
on 18.12.2006, but it could not be passed because of the dissolution of the Lok Sabha.
This Amendment Bill has, therefore, been presented now with the similar character
and with the recommendation of the Standing Committee on Finance. This Bill seeks
to increase the authorised capital of State Bank of India to Rs. 5,000 crore divided
into shares of Rs. 10 each with the approval of the Reserve Bank of India and to
enable the Central Government to increase or reduce the authorised capital in
consultation with the RBI. This Bill also provides for enhancement of the issued
capital of the SBI by issue of preference shares,
by public issue or rights issue or preferential allotment or private
placement, with prior consultation with the RBI and Central Government according to
the guideline. The Bill also seeks to enable the SBI to issue bonus
shares to the existing equity shareholders on the direction of the Central Government,
and reduction of shareholding of the Central Government from 55 per cent to 51 per
cent.

Sir, this is the time when Government of India, especially the Finance Minister,
has tried to design the State Bank of India to cater to the needs of the people, to
develop the strength of the bank, to develop the infrastructure and administrative
structure of the State Bank of India to facilitate more and more farmers to get loans.

If one analyses this Bill properly, he will find that this is a historic Bill and it is
going to strengthen the financial system of the country at a time when the whole
world is facing the financial crisis. My friend was asking how we are going to meet
the challenges in the situation of a global meltdown. Sir, this is the difference that at a

time when the developed countries are unable to sustain their growth, in India,
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because of the UPA Government’s able Prime Minister and able Finance Minister, we
are, in spite of adversity, able to sustain our growth. We are sure that the design in this

Bill would facilitate financial system and strengthen the financial system of our nation.
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#t dors AR (HIeE): FHORT 7RG, T 3 AR T #H S gRT W T ARG W
d dane fadae, 2010 W e &1 R &, gqe foy # amuest smvrl g1 31t g9 AT
He [Rwia S 1 el {6 39 fA8usd &1 U8l o ST @1fey| I8 98d <) H fad #31 Sit dax
Ay 21 7E 99 9 ¥ 5 We 9@ ifw SR @51 et 9% 919 g, SHS! JaTg Al | oAd] qesy
T 3R a9l b $HDT Yob STl hell galT © 3R YR '8 I I8 MM a1 Sl qa1 H TIeelie
gl # 9ga AR | 781 S Arga| ot qd gaRn | garn 6 fhae ] €, fha Tl g
fha wHart g fha don 8, 39 W # @ ST Argm ofed A w3 SN 39 e @
Wm%ﬁaﬁﬁﬁwﬁmaﬁaﬁaﬁwaﬁaﬂé@nl

A WA 9§69 UHAIRIE §6 P MR A8RST &1 qoll [T Sy O 984 S99 8RT| AY
=TS I QT A 2 aret Sl @l M IS SR 31 9l BT 9 7 BT gl A1 A 5
faeres o U a1d I8 € fF U d P ST da ST I9M BT EER U 8RN IR HaT o
T B BT HIBT el A @& ¥ 7 #31 3R WRBR DI I8 W @1 A1y 6 el Ul
AT 7 8 b I8 ARBR B HAT & 31U 7 8 Fb | $9 b D 99 3R IR B TARY qIOMR
H ol B IR ARG A IMAF T, I HA DI ABR IT [IUTS AR 99 IMAT Tl 3 §F Pl
qIH IST WHN db HEAT Bl AR U FAT & R T 4 fITIH B AT IR Al T
H1 S AT Bl 3 ST Pl e TR 9% 980 SHGR B 3R §& B YSit B 5000 TS
H BT AL @ AT 8, Ig 984 310! 9 &l # Adusws o ufa ug w1 o & e v whdt
18 7 fO SIuTene &1 U8 W R DI a1d gl W AT I I SNGER HSA Pl AR S
P 910 Bal § 3R TG $HD! AT IR T g1 3T WRBR &1 FRIEN 55 TR A FSHN 51
WAT B 7, M@ S & 2ad R w J &R @ far @mifae © 6 wEl s O B
el AT Tal, Pl 39H WIgdeIgol¥| &R &I a1 dT el 2l 37 39 SR H W Hy| 39 §6 H
Bg WHR DI RGN 59.41 T &, I§ A a1 g, TREN e 8 a1 3res1 &l S8l ab
THdlaTg D1 AMNHT Yol dgIdR 5000 PRIS BUYY PHRA BT UKIG 8, I§ Ol © ofihd ATSHT &
TEd QIS ATSHT BT Tl Ui a8l H 40,000 FI$ FUY B SIS BT oled @7 8, 399 &4
R IS 6 THAM A &R aTel A1 RR gRS 8, IThI T GiaeTy i1, ITb Y F
D] 3T 3 W W Y|
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W §& Al 3fSAT e Y B SIRY 20,000 HRI$ B¢ AN & foig fa=1 a¥ #
WHR A YD BV, SABT e W1 ¢| I§ 370! a1d ¢ b Ui aul H 40,000 IS Y Bl
IME B B I Hel 2 AR TgSH 339 P SINY 20,000 FRI$ ¥UY fad 9§ JermT st a1d Bl
B 39 9% & I AT Ja1 @ RUICH B TRE &9 & Bl IR § ISP 9% 36 q9IaT B
qd IRAA, 2N U, Fsorarel o bal b 2015 I AWl dbi H 1,07,958 HHANI ReRR BRI 3R
7736 HWR ReRR B | §h1 & TSIDB & d16 WRBR b AABIOT H S 9% 8, Mo ond
3 910 BT <@ B 2 P AU e F FRF ydee B oMifa a9 a1fe 9 §6 aRadt R 9
Hifh T aTel WHY H Fgd W A< 9 MY SR a1 @ g1 IUBT g BN BRAT B,
Wﬁwﬁ%l%ﬁ%%ﬁé&m%%ﬁaﬁaﬁﬁaﬁgﬁwémﬁlg
I TS U 3T WA ¢ A | AT 89 <F I3 © (5 QHaIeNs iR $8 3= U 994 8, Ol Jag
&9 o1 Gl © IR UM BT Al 991 §9 81 O &l oifebT 9gd & U da 1 € S fea=m@ ol
A 2 Rias RO 96! AU 9ed¥ &1 391U 31T Spbi B ave eI &1 WY 3T ufaxgef |
R, @ifes T o f e dew afd < v | # wwear g 5 i e i e @Ryl

TRrey, A T w5 S S o o € # seT R 9HelT SR g ST AT e

& gl
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#i TREA qUsyd (Were): AR guifa qeled, Jeg fa @3 Sff gR1 9RdY we da
el fA8Rre, 2010 WR MU A Frel 1 R &1, 30 oIy # SMuehT o9l gl 9 ven
S B AI [AvEEg HRAT B 3 ATEH! W bR AU el B TG IMEHT 3R e d &
Tl 3R AN AT PRITR 3R g8 FdGRI B dll T 2, F Gt Jp1 § gHg 21 59 9. A
T St wene fAgge e | Al W1 8, $9H 984 AR a1 (a7 HAT S gIRT /&l g g1 9
DI IR AT BT 36T A el M| d BT Yoil MR R Ui IR RIS S0 B dl a1
el T | IUTETE] BT UG AHIW BB Wad Q2] B AT g™ B a1d el T8 | = iR
I IR FOR A TN S DI (AT frenfi] SeR & fTRER 95 wRed & geer 51
afed R @ IR 39 ORE D 98 IR 9 39 fadwe # el € S ow & fog RRaew 2
39 fA9ud & THAIRE BT 89 e H AN 8RN 3R THdleE & IR < &1 SiHdl & faward
f 2| RS ff o Yot I R o B PR AEgd H, g9H Dls Q1 I T8 Bl
YRR IR A Yo SHeal Bl MR 3T MEHT Pl SIS B ¥ IAY SATal Gfaer et gaq+
ft ST favam qem, s ft 318 @ 7 T8 2

Helqd, I8 U0l JfEci H Woll gl §% ol SHD! 9gd AN WA@Y AR el H 2l
RTas A= SIaATIe R dTel TN et ¥ 599 9efdd 2 39 aR ¥ gaAR AT e
gRT 980 9N a1 e ¥ @l T §l WT 9% H Yot e, sHat A 3R 39! ARl & N
# oft I8t 9gd I 1d qaE T 2l St U A TR 7 W AERS &1 gl A 9N &l 9
HEN IR A dpi BT I TaR BT Tl A SN BT 91 Heal 5l § w9 g b daf B S @
3R S B 8, ST & BT o4 el R8T & SR gofl Fraer ot gfaen 9 frer <& 2

# AR 7 73 S B Ueh-al gea < A1edl g, i 39 o¥ BT AEISH ial §
AT T 3R AT H RAEIIR TG B @ F A SHaTaT S drel [ IRaR o B § 8
ARHR D Al e g 6 7 Rl D W B W HWR IS OMY, SAD Siad-wR H GIR
e SIY| S8 BIS-AIE YlALTSl B | $9 '8 A Ugardl SY b d AT TRIE! &I @1 F IR
IC G| IFH dpi b1 AT orEfEd T oI ST IR & W SRwd @l # Ay fad @3 S |
HET AR {6 I8 S UfhAT 2, SHDI ¥ IRl URAT AR IR f=rali 1 Wt e, aifs 9
BIC WRYRS & W9 H 39 dpi H U FHIlia JHad R qa IR 9@ g1 v S i

ﬂ—cﬁlg
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JUMIRT #EIqy, i H S ¥RR Bleek IBdl &, NG &, FH-siuSl H§ IBdl 8, 3R I I8
gfaer frerft @1 Ffvga w0 & i o1 et W arwif=a Bl safer AW et )R SR o
DI SRR 8, el A GG 2l

# 32 U=l @ A1 39 [A9ud BT GAST B g
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2t A A Hedd (SBRYR):  AUIURS Heled, |ed H I8 4ol omn § iR ¥ed Bl Sl Hia g,
I wagAld gl 98 faggs srer ©l 9% § dficd sfdad & fod R Uit gaa w9l St
£ olfh B9 o e € et Mo g = |

qdqd weTTHAT W@, 3R M T 1969 H ddi B ISqASRT BT o1l HY W dF I S
$o &l 4 9 # 9a & Al S9! gad e A 3 dgd 6 offw gfea, @ 9@ ek
ATSCS § 3% AT AT FRIEAR &l qel U1 2 Al I W AR I 8eH DI RER &
T 2| ot W PO §F T IRl BT ded T8 PR U I8 € A1 T8 [HA7 g1 I8 9 9L ©
5 T 9% T9T 9% 2| TAPI HRIAR o 3R fIqe I S8l W b @ ¢l 399 TP Adbl I8 ©
fF WRAR 7 ot gfdadt 55 ufaerd 9 =erdx 51 U9 &R < 21 S INar R g
iRy, S Al B oo fHaT AT Bl AT ASRAT H TST BT W] B 2l W, siewr e |
T SEg W dhT BT TIRROT fRAT AT, R A WRBR 59 db] b Aoiidxor A S B
fa=m &1 3R 98 & ©7 IE I 9 © B Iu P sy Afeid § ok 9 wfwfierr @
TR T 37 91 B W e 21§ 31 Aoiga fhar S a1fedl, ol &1 {oid R
T AR A1MB dP1 P PRAR 3P A Bl A | 89 ol IdI A e T8l B Fdhd 2l &
BRI & B §hT A TS V& TR Ghd © (oo I8 QI [IdT T 2

|HIfa S, A fad A5 St 7 39 Ay fad 9o U9 a4 g del o1 R g d@
ITIT3T BT Yaads BT 3G ol 99 2000 &1 ST BT MR fear Tar ol § IReR 3
S et g 6 a9l 9% 3o o 9em T8 87 SR IR Wl fiem & fol 59
Hedith ® 3MUR R I Ahol -6l gd &l T8 &b & b Acell WIS IbIRI & AHA H Sq
FHET DI 9T BRI §, HADT BIAT © Al debi BT AT BdT ST §| 37 FHIET & MR

16.59 hrs.

(Shri Francisco Cosme Sardinha in the Chair)

W g AR DA §b & Sl 39 DI W T8 S | § S0 Arear g b o9 fagas qika
B SR A1 Sl 9 TeEel @ 8, ISR & a8 e SR arfied GiuT 11 o1, &1 a8f 379
I sfFad) gerRif? T ASNaRor & 3R 967738 BN 9aTd &l I8 el ©
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b MUy TIRAT BT g T BN e & a1 S 21 oifhd WReR 1 dEl © fb 9 Ir aafa
mﬁ%ﬁaﬁﬁgﬁaﬁﬁl@

17.00 hrs.
ifh Rod & @t Tgafa IR wREe | 89 Ig 91 aredl & Rord 9@ @ wgafa foa amaw

R ol SR, S9H WRGR & ol &= & ewar & 8t 8ik Red §6 & g § 1 ared
gIN? Yo a7 I8 B

T 99 FHE T 2 fF Rod § 1 39 a5 Ao 97 sfter e o 2 % g
TSIl SRINGER Bl F8Tell BT S UFSIHeT SRNGCER &l da8lell BYdl, SAD! hls JHT el &
T g & fHa ufeed srvaed & Red §& 3 SiSar d8Td S iR 1 390 AR |
A el ol SIRAM| 9 T # SHHT Jooid el ] WRHR IR SRRged Rod 9 A W
IS qEld HN| Red & gfeemar Svaer d8d v a1 39 [9d § IR &1 |eafd 8k
RS BT STH Seoid -Tal gl s9b A= g W § b 3fF uifer & dsa Rod 9 afiw
i feuifired Seve & amaR A 39 fSuifvied gcve &) 9 89 99 & ©, 919 39 o
F SIS BT T, sUH BE WEdl o B Ut RUIfY W g fuiifvied gowe @t a1 o 21 W'
fSufrest geve Rwigs el 81 g0 Al b gaR Siaed 81, Ay fa w31 ot gaRT siae
FN, T 9gd B T AT § B SIPT 984 MR BRI &, W AT SABT AR B & Tg T
urel B Wbt Bl BN UIS] B IE bl © b AMAAT Sfowr W S 9 O Ieed @ d@i &
TSGR fHaT o, I SEC B & folf AXhR FHal 39 foun # 1 721 98 @ 2l
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SHRI A. SAMPATH (ATTINGAL): Mr. Chairman, Sir, I rise to oppose the Bill.
The sole intention behind bringing the Bill lies in Clause 5 which reads as
follows:

“In section 10 of the principal Act, in sub-section (2), for the words
“fifty-five per cent of the issued capital”, the words “fifty-one per cent
of the issued capital consisting of equity shares,”, shall be substituted.”

So, the sole purpose of the Bill is to reduce the Government holding from 55
per cent to 51 per cent. That means a dilution of Government share which ultimately
leads to privatization.

State Bank of India is the pride of the nation. Even the common man in the
country is now able to avail of the banking facility because of nationalization of the
banks and because of the banking culture that has evolved in the past. But now I fear
that the Government is going after the golden goose. The Government of India wants
to retain only 51 per cent of the shares. That means the rest 49 per cent shares will go
into the hands of private individuals, the nouveau riche. The shares are not anyway
going to be owned by the working class, the common folk, or the employee class of
the nation.

When the whole world is going in for nationalization or increased control over
banking and insurance sectors, our nation turns the other way and moves in the other
direction. Economic sovereignty of several countries in the world has been threatened
in the past due to global economic melt down. We were lucky just not to have got into

that situation because of our public sector undertakings and the nationalized banks.
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I would like to invite your attention to an incident of some two, three years
back. The country was very much in favour of the new generation banks.E

They give round the clock service, and other services in the form of deposits,
etc. What happened? In this nation, it was the SBI which was asked to save a
particular new generation bank from peril. I do not want to name that bank in this
august House but only because SBI was there, the banking sector could be saved.

In this regard, I would invite your attention to page numbers 15 and 22. In
page No.22 in 31(1) of the principal Act - the meetings of the Central Board - it has
been specifically stated. If we are going by the amendment, what happens is that the
Board of Directors can meet and if for any reason, neither the Chairman nor the Vice-
Chairman is able to be present at the meeting of the Central Board, any Director
authorised by the Chairman in writing and in the absence of such authorisation, any
Director elected by the Directors present from amongst themselves, shall preside at
the meeting and in the event of equality of votes, shall have a second or casting vote.
So, the private interests are coming up. If my fear is wrong, I would be most happy.
This is the beginning of the end of bank nationalisation. It is a cruel thing that we are
doing to the people of this country.

Here, what will happen is this. The Chairman will be a person of the private
interests and he will not be a person who is to protect the interests of this nation and
the people. I am going to conclude.

It is a very important Bill because all the MPs might have attended the District
level Bankers Committee meeting. Everybody, all of us, all the Members of
Parliament experienced a particular situation in that Committee. When we review the
performance of the bank, it is always the nationalised banks which have performed
well. At the same time, the private banks and their social obligations have not been
met.

I would like to invite your attention that even after repeated requests regarding
recruitments, it is still lagging behind; outsourcing is being done; contract labour is

being taken; and vacancies are still there for clerical jobs. But at the same time,
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educational loans are not looked upon by the private sector banks, and even some of
our nationalised banks are not catering to the needs of the educational sector, to the
agricultural sector and to the needs of the small and medium industries. So, in this
matter, I would like to invite your attention and through you, I would like to request
the hon. Finance Minister that this Bill needs a thorough revamping and this should be
again sent back to the Standing Committee on Finance, and all the players, their
voices and all their interests should be heard. Only after that, a Bill should be

reintroduced in this august House.
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SHRI B. MAHTAB (CUTTACK): I stand here to deliberate on the very important
and significant amendment which is being put forth today for discussion. Thus, the
State Bank of India (Amendment) Bill, 2010, as the Finance Minister has very
categorically stated, was introduced in this House, and was referred to the Standing
Committee on Finance. The Committee has also given its recommendations, through
this House, to the Government. In this new Bill, certain suggestions have been
included. at 1s the best part of it.

The SBI (Amendment) Bill is a legislative measure by the Government to
further push forward reform in the banking, especially in the public sector, by giving
State-owned banks flexibility to raise funds from market for enhancing their capital
base. The Bill seeks to reduce share holding of the Central Government from 55 per
cent to 51 per cent. With the amendment, the SBI would comply with the Basel
Capital Accord, the current international framework on capital adequacy adopted in
1988 and Basel Committee on Banking.

The UPA-I, as it is often called, had first brought the Bill in Lok Sabha in
December 2006 and it was referred to a Parliamentary Standing Committee but the
Bill lapsed due to the dissolution of the House. The Finance Minister did not tell as to
why it lapsed. What prevented the Government to bring the Bill to the House? The
Standing Committee on Finance had submitted its report much before the dissolution
of the House. Why could the Minister not bring it to the House? Who puts spokes in
it? One can explain while deliberating on this issue.

The Government holds 59.41 per cent stake in the bank today which it acquired
from Reserve Bank of India in 2007 and with this amendment, the State Bank of India
will be at par with the other public sector banks. Once this Bill is passed the
Government will be empowered to appoint not more than four Managing Directors,
abolish the Vice Chairman and enable share-holders with at least Rs.5000 worth of
shares to contest the election for Directorship of the bank. What is the position of SBI
today? The bank has a market capitalisation of Rs. 1,31,436 crore and it is the eighth
largest in the Market Cap Ranking. The State Bank of India Chairman had said some
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time back that the bank was planning to raise Rs.20,000 crore through right issue in
the next 12 to 18 months. I am told the amount is part of Rs.40,000 crore capital
raising plan the lender is planning over the next five years. The SBI may acquire
Rs.40,000 crore to Rs.50,000 crore. But does the bank need immediately this much of
capital? My information is, Shri Sampat can help me out, SBI is fairly capitalised
with capital adequacy ratio of 14 per cent. If this is the position today, what is the
urgency?

Urgency, of course, is not to raise capital. One can understand urgency is to

bring in flexibility. You never know how the market behaves. Tell us that. You are
not saying that. The basic issue before us today is that after this Bill is passed the SBI
would refer to raise capital through a rights issue of equity shares rather than dilution
of Government holding. But I would insist that the Government should continue to be
the major stake-holder in SBI. Flexibility is being provided today to SBI but it should
not become so flexible that the bank will lose its character.
The long delay between the time the Bill was first introduced in this House and now
tells the story about the kind of time lags that plague key decisions on public sector
undertakings.SBI will be given more autonomy but what about competition? Where
do we figure in the world arena? It was asked by Shri Nishikant Babu. The
autonomy should also extend to PSB boards rather than Finance Ministry officials
taking decisions on whether to merge or acquire other public sector banks. That
should also help improve efficiency in the largest segment of Indian banking industry.
Private and foreign banks are still minor players today.

There is a need to have more branches of banks and RBI should give more
licences. The total institutional lending that is being done in our country today is
much below 50 per cent and that is why, there is a need to open more branches of
different banks. That is probably the best way to spur SBI and other large PSBs to
improve their efficiency and performance.

There 1s another possibility. It is not an apprehension but this could be that this

Bill could be a trial balloon to test how greater reductions in its ownership of banks
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are likely to be received. I would conclude by reminding this House when SBI hired
the Brabourne Cricket Stadium in Mumbai to show case its technology prowess -- |
think many of us have seen that or you must have read about it -- the bank came of
age. That evening whoever had witnessed that event which the SBI had organised
must have seen that. The bank had bought all its 13,000 branches under what is
known as core banking solutions making it one of the largest banks in Asia to have a
single CBS platform. One can say that the elephant has learnt to dance. But I would
also add here that it will dance to a tune only when the middle class, high net-worth
customer and the poor of this country believe in its functioning and have faith in it.

I think the Bill that is being passed today invariably has the support of cross-
section of the House. This is a forward looking Bill and our Party also supports this

Bill. You are testing a balloon and I would request that make it more efficient.
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SHRI ANANDRAO ADSUL (AMRAVATI): Mr. Chairman, Sir, on behalf of my
Party, Shiv Sena, I support the State Bank of India (Amendment) Bill, 2010. So many
practical amendments have been suggested. One of the important objectives is to
achieve the capital adequacy norms for the sake of improving the basic financial
health of the banking system and thus improve its international credibility as our State
Bank is spread in more than 50 countries. Like this, there are so many amendments
which I welcome. The SBI can issue equity shares or bonds. There is no express
provision in the principal Act which allow SBI to issue preference shares and also the
bonus shares. The Bill seeks to provide for enhancement of the capital SBI by issuing
the preference shares to enable it to raise resources from the market by public issue,
by preference allotment or private placement.@ere is a need to raise capital
adequacy norms as the growth of overall business of the SBI would require an
increase in the capital base. The Bill proposes to reduce the shareholding of the
Central Government from 55 per cent to 51 per cent. The reason for this is best known
to the Government. But there are doubts in our minds as to the reason for which this is
being done.

Secondly, there is a suggestion that the capital of the SBI should be to the tune
of Rs. 5,000 crore divided in the shares of Rs. 10. It is a welcome amendment. Also,
the SBI will now be allowed to issue bonus shares to the existing equity shareholders
as per the directions of the Reserve Bank of India and the approval of the Central
Government. The Bill also seeks to provide for nomination facilities in respect of
shareholding by individuals or joint shareholders. There is also a provision for
appointment of four Managing Directors but I do not know the reason as to why it has

been proposed to abolish the post of the Vice Chairman.


rc
d. by s3 


02.08.2010 150

There is another suggestion for restricting the tenure of the workmen and
employees to 3 years. Previously, the provision was that they would be allowed to
continue till a substitute was found. I would like to thank the hon. Finance Minister
for having taken into consideration the change in the names of the metro cities,
namely, Mumbai, Kolkata and Chennai. I would also like to appreciate the fact that
this Bill seeks to set qualification standards for all the Directors which was very much
essential and the Bill also suggests that they should be from the any one of the fields
of Agriculture and Rural economy, Banking, Co-operation, Finance, Law or Small

Scale Industries. I welcome this step.
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SHRI S. SEMMALAI (SALEM): Mr. Chairman, Sir, thank you very much for giving
me this opportunity to speak on this Bill. The State Bank of India (Amendment) Bill
introduced by our hon. Finance Minister aims at increasing its capital base. The State
Bank of India controls one-fifth of the country’s banking system in terms of assets.
The bank to meet its requirements requires Rs. 35,000 crore over the next five years
to maintain the capital adequacy ratio of 12 per cent. I think, this is the reason as to
why this amendment to the Act has been brought forward.

The Government is the largest shareholder with 59.41 per cent stake. But the
proposed amendment will reduce the ownership by around 8 per cent. The
amendment will allow the State Bank of India to raise capital from the market. We
believe that this move will not pay the way to privatisation of the public sector banks.

Sir, I would like to say a few words on the amendments that have been
proposed to the State Bank of India Act, 1955. Section 19(b) sub-section (1) of the
proposed amendment empowers the Reserve Bank of India to appoint one or more
persons as Additional Directors of the State Bank. I feel that this Section may be
made clear. Such Additional Driectors so appointed, in case of need should be from
one of the various disciplines mentioned in Section 19(A). E
This should be looked into. Thevernment of India is vested with powers to
supersede the Central Board in case the action of the Board is detrimental to the State
Bank’s interest. In this place, the Central Government may appoint an administrator
to run the affairs of the Bank. What | want to say at this juncture is that the Central
Board may get superseded for a period of twelve months. I feel that this time frame
of 12 months is extremely long. I wish that Section 24A of the proposed amendment
be recast that the period of supersession does not exceed more than six months. It is
because the Bank should not function without the Central Board for not more than six
months.

There is yet another issue on which I wish to say a few words. Section 38A(1)
of the amendment provides for depositing unclaimed dividend and dividend which

has not been paid to a shareholder to the ‘unpaid dividend amount’.
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I would like to know why the dividend due to a shareholder remains not paid.
What necessitates the dividend due to the shareholder not be paid? This point has to
be clarified.

With these words, Sir, I conclude by comments.
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SHRI PRABODH PANDA (MIDNAPORE): Sir, while speaking on this important
legislation, I register my serious objections and observations on this sort of a Bill.

In the course of initiation of this Bill, the hon. Finance Minister rightly said that UPA-
I had first brought the Bill in the Lok Sabha in December, 2006 and it was referred to
the Parliamentary Standing Committee. But it was not that all the Members of the
Standing Committee agreed on all the points in the Bill. Some Members of the
Standing Committee have given their notes of dissent.

Sir, my objection is mainly based on two points. Firstly, it is already mentioned
by several Members, particularly the Members of the Opposition, that it is going to
reduce the share of the Government from 55 per cent to 51 per cent. Secondly, if the
Bill is passed, the Central Government will be empowered to appoint not more than
four Managing Directors, abolish the post of Vice-Chairman and enable the
shareholders with at least Rs. 5000 worth of shares to contest the election for the
Directorship of the Bank. These two steps are a clear indication of privatization.

Sir, we are proud of our banking system. We are proud of the State Bank of
India. Indian banks are not like the banks in Europe and USA. In the global melting
scenario, our bank system can perform well not following the lines of privatization
and globalization. The SBI would comply with the Basel Capital Accord, the current
international framework on capital adequacy adopted in 1988, and Basel Committee
on Banking Supervisions, the new framework called Basel-Il.  So, what is the
explanation given? It is mentioned by several hon. Members that nationalized banE
should be augmented.

More branches should be there at the village level. It should not be under the pressure
of private owners and private stakeholders. This sort of legislation would pave the
way for privatisation and globalisation. It will harm us. If we move in such a way,
the reason which led to global melt-down, will happen in our country also. So, it is
unwanted. Hence, my appeal to the hon. Finance Minister is to have a relook, and
revisit the issue. It should be recast. I know what would be the fate of this Bill. Not

only the Government or the Treasury Benches but also the principal Opposition Party
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is supporting the Bill. In spite of bitter criticism, they are lending their support. In the
Standing Committee some notes of dissent have been given by some hon. Members
from the Left.

SHRI PRANAB MUKHERJEE: Only by the Members belonging to the Left.

SHRI PRABODH PANDA : I do know the fate of this Bill. But even then we have
the right to register our objections and reservations.

With these words, I conclude.
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SHRI S.S. RAMASUBBU (TIRUNELVELI): Mr. Chairman, Sir, I thank you for
giving me this opportunity to speak on the State Bank of India (Amendment) Bill,
2010.

Sir, I rise to speak on the State Bank of India (Amendment) Bill, 2010. At the
very outset, I would like to say that the State Bank of India (Amendment) Bill is very
timely and it is a positive step taken by our Government. The Bill aims at reduction of
shareholding of the Central Government from fifty-five per cent to fifty-one per cent
consisting of the equity shares of the issued capital. This is a positive feature to
provide the SBI with the option to raise capital in case of requirements by accessing
the capital market and by going for public issue.E

I thank our able Finance Minister for his brilliant initiative of bringing this Bill
here. The positive feature of this Bill is that it aims at providing flexibility in the
management of banks. It aims to increase the authorised capital of the State Bank of
India to Rs. 5,000 crore and also to enable the Central Government to increase or
reduce the authorised capital. For the benefit of the shareholders, the bank can also
issue bonus shares.

When we see the global financial system, when a problem arises in the world
financial system, our financial system is not affected because it is very firm and
strong. We have to thank Indiraji because she has nationalised all the 14 commercial
banks. After the nationalisation of banks, our economy has developed very much. At
the same time, monetary policy is very important and our able Finance Minister is
managing the economy very efficiently. Our apex bank, the Reserve Bank of India, is
controlling all the nationalised banks and one of the very important nationalised banks
is the State Bank of India.

State Bank of India plays a very vital role in the monetary sector of our country.
It is lending various advances to the people especially in priority sectors like
agriculture and small scale industries. The corporate sector is also getting more
advances from the State Bank of India. But the State Bank of India has to be
strengthened. That is very important. This is the aim of this Bill. The main aim of this


rjs
Cd by  y3


02.08.2010 159

Bill is to make the State Bank of India a very strong one because we have to compete
with various foreign banks now.

Then, there is inflationary pressure on the economy now. We have to reduce
inflation and at the same time, we have to develop the financial system and also
improve lending. For that purpose, strengthening of the State Bank of India is very
important. So, timely action is taken through this Bill.

Sir, once upon a time, the bank job was lucrative and the employees of the
banking sector were used to be called ‘white-collar’ employees. Now they are called
‘blue-collar’ employees because most of the employees of the Government and other
sectors are getting more salary than bank staff. Now, our Finance Minister has raised
the salary of banking sector employees by 17 per cent. This is very much worth
appreciating. Pension also is raised in Banking Sector. But they are requesting that it
has to be given with retrospective effect, that is, from the date of the agreement. |
would request our hon. Finance Minister to help these employees.

We have to protect our banking sector and this Bill is a very timely Bill to
achieve this objective. So, I, once again, appreciate our hon. Finance Minister and the
Government for bringing this Bill. Our Communist Party Member Shri Sampath said
that this would lead to privatisation. How can he say that it would lead to privatisation?
Through this Bill, it is aimed to reduce the Government shareholding from 55 per cent
to 51 per cent. Even then, it is not a measure of privatisation. It is done for
strengthening of the banking system and that is very important.

The banking system is very important for the development of our country. We
have to improve our lending system by giving more and more loans to the needy
people. We have to insist the banks to give more loans for education. In rural areas,
people are expecting nationalised banks to give more and more education loans.E
ES a very important investment for the human resource development. The hon.
Finance Minister should take care to give more importance to education loans. We
have also to give loans for agricultural purposes, for the village people. The State

Bank of India will have to open more branches in villages and have to give more
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loans for agricultural purposes because we have to produce more food products and
have to reduce the prices of the commodities. So, the banking sector will have to help
them.

With these words, I welcome this Bill.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Chairman Sir,
banks are an inseparable part of the Indian society and economy. In the villages,
rural areas, cities and towns, banks are found every where. They are with the farmers,
agriculturists, small entrepreneurs, people of SC / ST communities, backward
communities, minority muslims helping in education, agriculture, industry and
various other sectors. Thus the network of banks should be extended more and more
to the remote, far-flung, rural areas. More branches should be opened in every place.
Hon. Finance minister must be aware that in many villages, only State Bank of India
1s found. But branches of other banks are nowhere to be seen. In those areas, SBI
does not take the responsibility of implementing NREGA schemes. So the people
have to travel to far-off places to deposit money in post office and thus are deprived
of jobs under the Government schemes.

Besides, the local people of the villages should be given opportunities to work
in the State Banks; they should be recruited as employees in their local branches and
encouraged to perform their jobs sincerely. This would be my humble request to Hon.
Finance Minister. However I am unable to support this State Bank of India
(Amendment) Bill 2010 for one reason. Previously the NDA Government and now
the UPA Government have accepted the tenets of privatization, liberalization and
disinvestment. Today the Government share in SBI has come down to 51% from the
existing 55%. The moment it touches 49% the bank will become a private bank.

If any big bank or organization starts purchasing more and more shares and
securities and begins to control 25% or 30% of the market, then it will have an

adverse effect on the State Bank of India which in turn will be controlled by the

* English translation of the speech originally delivered in Bengali.
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master organization. Thus indirectly there will be privatization in another form. The
interests of the wealthy and rich people will be taken care of while the poor common
people of the country will continue to suffer. So here is a word of caution from my
side on the floor of this august House. Be careful in treading the path. For this reason,
I am not in favour of passing this Bill..

Another issue is of removing the Vice-President of SBI. What is the use of
doing so? When you have already decided to appoint four new managing directors,
what is the need of doing away with the post of Vice-President? It will serve no
purpose.

Once again I would request Hon. Minister to make SBI responsible for
implementing NREGA programmes which would help the poor people of our country.

Due to paucity of time, I don’t want to make a lengthy speech and thus with

these words, conclude.
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SHRI PRANAB MUKHERIJEE : Mr. Chairman, Sir, first of all, I would like to
express my deep appreciation to all the hon. Members who have made their
contribution and given suggestions by participating in the discussion on the
amendment to the SBI Act.

In my introductory observations, I have stated the background. There is no
doubt that it has been delayed from 2006 to date, that is, 2010. It has been scrutinized
by the Standing Committee. Certain amendments and recommendations were made
by the Standing Committee and those amendments are approved by the Cabinet.

When it was about to be placed before the House, the Fourteenth Lok Sabha
completed its term.E

Thereafter, the exercises had to start de novo. There is no doubt as all the
Members have expressed satisfaction over the performance of Indian public sector
banks particularly in the context of the global meltdown. When most of the powerful
banks in different parts of the world, particularly in Europe and in North America
have collapsed or have been substantially and adversely impacted by the financial
meltdown and international crisis, Indian banking system remained substantially
unaffected. One of the reasons was that our regulatory system was solid and another,
of course was that our exposure to this type of volatile situation was minimum and
that too speaks of our professional approach. Somebody may consider it a bit
conservative but I appreciate it. It is correct. That is the reason why our banking
system withstood the adverse impact which has substantially affected the banking
industry all over the world.

Before I go to some of the important issues, I would just like to give a broad
parameter under which the State Bank of India is functioning. The State Bank of
India’s deposit is Rs. 8,04,116 crore; these figures relate to 31% March, 2010. Its
advances are Rs. 6,41,480 crore; priority sector advances are Rs. 1,89,420 crore;
agricultural advances are Rs. 78,250 crore; advances to weaker sections are Rs.
56,805 crore; and its net profit is Rs. 9166 crore. Its Capital to Risk weighted Assets

Ratio is 13.39 per cent, of which, Tier I capital is 9.4 per cent. Its number of branches
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is 12,496: branches under the core banking solution. The State Bank of India is one
of the banks which has achieved hundred per cent core banking solution. Its number
of ATMs is 16,369; its number of employees is more than two lakh; and business per
employee is Rs. 636 lakh. These are the broad figures in respect of the State Bank of
India’s performance.

Basel Committee’s recommendation has been referred to. I am glad to inform
that Tier-I capital of S.B.I. is 9.4 per cent and Tier-II capital is 4 per cent. Our public
sector banks have minimum 12 per centof total CRAR; so it is well above the Basel-II
Committee’s recommendations.

Nishikant ji referred to about the two committees: Tarapore Committee and
Damodaran Committee. Tarapore Committees I and II have laid out a road map of
the capital account convertibility. Damodaran Committee is to examine, among other
things, as to how the complaints are being dealt with by the banks. As and when their
examination will be completed, it will be executed.

Questions have been raised that why the banks are not permitting, particularly
the SBI, in NREGA. I do not know of any particular branch whether they have done
it or not but the macro figure which I have, as of late, banks are making NREGA
payments to over five crore beneficiaries. These include the State Bank of India also.
The State Bank of India has been meeting the target of 18 per cent agricultural
advanceS.E
18.00 hrs.

MR. CHAIRMAN : Hon. Finance Minister, please wait for a minute.

Hon. Members, now it is six o’ clock. The time of the House may ebe
extended till the passing of this Bill. I think, the House will agree with me.
SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Okay, the time of the House is extended till the passing of this
Bill.

Hon. Minister, please continue.
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SHRI PRANAB MUKHERIJEE: Sir, I will not take much time of the House. I will
just complete my speech by sharing some information.

Sir, I deeply appreciate the way the Members are cooperating to complete two
important legislative business in one afternoon session. This speaks of one thing that
if we want to do something, we can set an example how quickly and how effectively
we can do that.

The State Bank has been meeting its target of 18 per cent agricultural advances
each year in the last three years. Some hon. Members including Shri Nishikant ji and
a couple of others have asked whether the State Bank is going to have an
overambitious target or not. It is true that SBI has already covered — I am telling this
in the context of their performance — one lakh villages under the financial inclusions
by 31* March, 2010. In the next two years, they want to cover another one lakh
village, 50,000 villages each every year, by 31% March, 2012. This will include the
target of 12,000 villages which are having 2000 population given by the Government.
Here, I would just like to explain a little. If we expect that these villages will be
covered by brick and mortar branch, it will not be possible.

In 1969 when we nationalized 14 scheduled commercial banks, the total
number of the bank branches all over India, on the day of nationalization, was a little
more than 6,800. Today, we are having more than 87,000 bank branches of the public
sector banks. If we compare where we started 41 years ago and where we are today,
the figure may be substantially impressive. But we shall have to keep in mind that
there are 600,000 villages. Therefore, keeping that in mind, it would not be possible
to provide a brick and mortar branch to a large number of villages within the
stipulated period. But we shall have to provide the banking services. How to do that?
There comes the questions of taking new technology; the questions of business
correspondent; the questions of innovative schemes including the mobile banks. A
large number of banks are doing this.

So, when we are talking of providing the banking facilities, it includes all. Of

course, the branch expansion is there. The Reserve Bank has liberalized the bank
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branch expansion. For the rural branches, the Reserve Bank has decided that there
would be no need of permit. Therefore, branch expansions can take place, and each
bank is having a branch expansion programme.

During the reply to the debate on the General Budget, I mentioned that I would
undertake an exercise of going to the States’ Headquarters and have an interaction
with the Chief Ministers and the Finance Ministers in the presence of the Chief
Executive of the banks to identify the problems of the States and to expose the Chief
Executive of the bankers operating in those States to respond and to give their
suggestions, and an action plan as to how they are going to address the issues raised
by the State Chief Ministers and the Finance Ministers. 1 am happy to inform that 1
had started this exercise from the middle of June and I had been able to complete it. I
had met the Chief Ministers and the Finance Ministers of the Eastern Zone at Patna; I
had met the Chief Ministers and the Finance Ministers of the Northern Zone — North
and North-Western — at Chandigarh; 1 had met the Chief Ministers and the Finance
Ministers of the Western and the Central Zones in Maharashtra, Mumbai and of the
Southern Zone at Hyderabad. 1 had completed this exercise and I myself had been
benefited. E

The Chief Executives of the banks have also been able to provide the
necessary clarifications and also have taken note that where action plan is required.
After sometime, we would again evaluate it and decide what steps we can take.

Banks have also been advised to develop the human resource development.
Somebody had mentioned about it. We have a system of the Bipartite Wage
Negotiations covering all the public sector banks. Most of the private sector banks
have also joined that. Indian Banks’ Association (IBA) represent the Banks
recognised employees’ union, which are about five to six in numbers. They sit in the
bipartite arrangements, and after they settle, that Wage Negotiation goes on. In the
banking sector, recently it has been concluded to the satisfaction of the employees and

also to the satisfaction of the all concerned.
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Now, questions have been raised that why have we proposed to abolish the
post of the Vice-Chairman and bring four Managing Directors. In fact, the post of the
Vice-Chairman in the State Bank of India has not been filled in for quite sometime.
Experiences show that the absence of a Vice-Chairman has not affected the
functioning of the bank. Dr. Raghuvansh Prasadji is a great mathematician; naturally,
he would like to dwell on this from his mathematical point of view that it can be zero,
it can be one, and it can be up to four. But that is the legal language. Even when we
pass an Act prescribing the punishment, we use the words, ‘imprisonment not less
than, say one year, not less than six months.” ‘Not less than...” means from zero to the
maximum point. But that is the legal terminology, which is being used in the Acts.
We have just done the same thing. So far as the four Managing Directors are
concerned, it would be done in consultation with the Reserve Bank of India.

In this case, a question has been raised as to why we are giving that the RBI
would be in a position to appoint the Additional Directors. Here, please remember
that the State Bank of India Act was passed in 1955; the Banking Companies
(Acquisition and Transfer of undertakings) Act was passed in two phases — first, in
1970 to cover 14 nationalised banks; and second, in 1980 to cover another six banks.
But about the nationalisation of the State Bank of India, it was enacted long ago.
Now, we are having these provisions in those two Nationalisation Acts. We are
wanting to bring it at par as far as possible. Though we are not changing the Act, we
are not saying that the SBI Act would be scrapped and it would be covered by the
Acts on Nationalisation of the Banks No. The SBI  will continue to stay as a
separate independent statute but at the same time, efforts are being made to see, as
far as possible, that it comes nearer to that.

The SBI has grown substantially. For the last three years, the growth of
advances of SBI has been like this. In March, 2008, it was Rs. 4,23,071 crore; in
March, 2009, it was Rs. 5, 48,540 crore; in March, 2010, it was Rs. 6,41,480 crore;
and in March, 2011, we are expecting it to be Rs. 7,82,650 crore.
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Somebody had asked about the Education Loans. I have got some figures in
this regard. In March, 2008, the number of education loan accounts was 12,46,870
and the amount was Rs. 19,816 crore.E

As on March, 2009, the number of accounts was 16,03,385 and the amount
was Rs.27,645 crore. As on March 2010, the number of education loan accounts was
18.51 lakh and the amount was Rs.34,192 crore. You will notice that within three
years, it has almost been doubled from Rs.19,000 crore to Rs.34,000 crore. In terms of
number of accounts, there has been almost 50 per cent increase from 12 lakhs to 18
lakhs. The share of the State Bank, in terms of number of accounts is 4.34 lakhs and
the amount is about Rs.8700 crore.

In this connection, certain other aspects have also been raised and because the
names of some banks have been mentioned, I would like to clarify that the health of
those banks is not bad because banks depend on credibility. If a Member of
Parliament says on the floor of the House that this bank is going to be weak or this
bank is going to do poor performance, that will have adverse impact in the minds of
the people and it will be pernicious for the performance of the bank’s profit.
Therefore, I would like to clarify the position. The names of four banks, namely,
Allahabad Bank, UCO Bank, United Bank and Central Bank have been mentioned.

Now, the gross advances they have made in the last three years are as follows.
As on March, 2008, the Allahabad Bank’s advance was Rs.50,312 crore and their net
profit ending on March, 2008 was Rs.975 crore. The UCO Bank’s advances were
Rs.55,627 crore. The net profit was Rs.412 crore. The United Bank’s advances were
Rs.28,152 crore and the profit was Rs.319 crore. The Central Bank’s advances were
Rs.74,287 crore and the profit was Rs.550 crore. This was the position three years ago.

Coming to the latest figure, Allahabad bank’s profit is Rs.1,206 crore. It has
gone from Rs.975 crore to Rs.1,206 crore. The UCO Bank’s profit has gone from
Rs.412 crore to Rs.1,012 crore. The United Bank has come down a little less but
nonetheless there is a profit. It has gone from Rs.319 crore to Rs.322 crore. The

Central Bank has increased to almost double the profit from Rs.550 crore to Rs.1,058
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crore. I quoted these figures only to say that they are not weak.... (Interruptions) I am
not going to give you all these details because these papers are made available for
Parliament. As these names were mentioned, I gave the background that if the
position is not clarified, people will feel that these banks are going to be weak. That is
why, these positions were required to be clarified.

Another issue has also been raised about the dividend payments. Most of the
public sector banks have been regularly paying dividends to the shareholders. The
aggregate amount of dividend has also been increased substantially. Now, question
has been raised sometimes that whether in order to have better health, we permitted
some of the banks to pay less dividend. It is not because of that. As I mentioned, our
banks were least affected because of the impact of the adverse financial melt-down.
But some of the banks have found it otherwise. So, I told them that if anybody wants
to give reduced quantum of dividend, they will be permitted to do so. But they are
using the balance of their profits to enhance the capital.

The hon. Members have identified and have supported the real reason of
bringing this Bill to expand the capital base of the State Bank of India. The figures,
which I have quoted, may sound that it is very substantial like Rs.4 lakh crore
advances, etc., but compared to the other giants in rest of the world, our bank’s
position should improve. As Mr. Nishikant Dubey said that it was 57" position and
now, it has come to 64™ position. We do not want to have that.E

We would like that our position should improve. That is why we are adopting
two ways of our functioning. We are urging and encouraging them to merge the
subsidiary banks so that the same brand name can be used and they can be
consolidated to have larger access to the assets, larger access to the infrastructural
facilities already available in the main bank and in the subsidiaries. The process of
consolidation will strengthen the bank. That is one aspect.

The second aspect is, of course, the capital base. Now an apprehension has
been expressed that when I am going to have 51 per cent capital, reducing from 55 per

cent, whether it is an indication that a day may come when 51 per cent would be 49
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per cent. My clear assurance to this House — it is not just an assurance, it has been
enacted in this Act, it has been enacted in the other Acts — i1s that under no
circumstances — I repeat, under no circumstances — the Government shareholding in
these banks will be below 51 per cent.

I would not like to bother or waste the time of the House. All the 20 banks
where the Government shareholding is there, it is quite satisfactory. It varies between
75 per cent, 72 per cent and 76 per cent. In some banks, of course we have, for raising
the capital, expanding their activities, brought it down to 62-63 per cent from 100 per
cent. But, no bank will be permitted to bring it below 51 per cent. The Government
shareholding should continue to be a minimum of 51 per cent, in all banks including
the SBI.

The present provisions in the SBI Act are an enabling provision. It will enable
the State Bank to do it if they want. Certain other facilities which were available to
other banks and other similar organisations, including issue of bonus shares,
preference shares have been given. It is because in the 1955 Act these were not very
relevant. The Indian capital market had hardly developed in those days. Think of 1950,
1951, 1952, or 1953. What were the resources we raised from the capital market?
Even in the early 1980s, it was a very paltry sum. But there has been a sea-change.
Therefore, this should get reflected in amending the Act. Exactly that has been done.

Again, I express my gratitude for the overwhelming support which this piece

of legislation has received.
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MR. CHAIRMAN : The question is:

“That the Bill further to amend the State Bank of India Act, 1955, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause by clause consideration of the
Bill.
The question is:

“That clauses 2 to 33 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 33 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI PRANAB MUKHERIJEE: I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN: The House stands adjourned to meet tomorrow at 11 a.m.

18.20 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, August 3, 2010/ Sravana 12, 1932 (Saka). E



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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